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*he LOk Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
MEMBER SWORN

SHRI YADAV RAMRAQ NARA-
VYANRAO (Parbani).

11.02 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ToeAacco BOARD
ArT, PREVENTION OF BLACKMARKETING

AND MAINTENANCE OF SUPPLIES OF

FsseNTIAL COMMODITIES ORDINANCE,

wxporT (QuaLiTy CONTROL AND IN=
cpECTION) AcCT, ESSENTIAL CoMMODI=
~gs AcT, TRADE AND MERCHANDISE

Marks ACT, AND AnNUAL REPORT ETC.

oF FEDERATION OF INDIAN EXPORT

ORGANISATIONS FOR 1978-19

THE MINISTER OF COMMERCE AND
STEEL AND MINES AND CIVIL
SUPPLIES (SHRI PRANAB MUK-
EERJEE): 1 beg to lay on the Table:

{1) The Tobacco Board (Amend-
ment) Rules, 1979 (Hindi and English
versions) published in Notification
No, G.S.R. 384(E) in Gazette of India
dated the 20th June, 1879, under sub-
section (3) of Section 32 of the To-
bacco Board Act, 1975. [Placed in
Library. See No. LT—16/80.]

(2) A copy each of the following
Notifications (Hindi and English ver=
sions) issued under the Prevention of
Blackmarketing and Maintenance of

2

Supplies of Essential Commodities

Ordinance, 1979 :—

*(i) Notification No. 11(3)/79-ECR
published in Gazette of India dated
the 11th October, 1979 regarding the
date on which the Prevention of
Blackmarketing and Maintenance of
Supplies of Essential Commodities
Ordinance, 1979 would come into
force. [Placed jn Library. See No.
LT—17/80.]

(ii) S. O. 624(E) published in
Gazette of India dated the 3lst
October, 1979 giving names of the
appropriate High Courts of the Un-
ion Territories for Advisory Boards,
issued under Section 9 of the Pre-
vention of Blackmarketing and
Maintenance of Supplies of Essen-
tial Commodities Ordinance, 1979.
[Placed in Library. See No. LT-
18/801].

(iii) S. O. 635(E) published in

Gazette of India dated the 3rd Nov-
ember, 1979 constituting the Advi-
sory Board for the Union Territory
of Delhi, issued under the Preven-
tion of Blackmarketing and Main-
tenance of Supplies of Essential
Commodities Ordinance, 1979
[Placed in Library. See No. LT-
19/80].

(3) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section. (3) of sec-
tion 17 of the Export (Quality Com-~
trol and Inspection) Act, 1963: —

(i) The Export of Frozen Frog
legs (Quality Control and Inspec-
tion) Rules, 1979, published in Noti-
fication No. S. O. 1890 in Gazette of
India dated the 9th June, 1979.

(ii) The Export of Steel Wire
Ropes (Quality Control and Inspec-
tion) Amendment Rules, 1979, pub-~
lished in Notification No. SO 2123
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in Gazette of India dated the 23rd
June, 1979.

(iliy The Export of Steel Wire
Strands (Quality Control and Inspec
tion) Rules, 1979 published in Noti-
fication No. S.0. 2125 in Gazette of
India dated the 23rd June, 1979.

(iv) The Export of Rosin (Inspec-
tion) Amendment Rules, 1979, Pub-
lished ip Notification No. S.O. 2210
in Gazette of India dated the 30th
June, 1979.

(v) G.S.R. 2211 published in
Gazette of India dated the 30th June
1979 containing amendment to Noti-
fication No. S.O. 2865 dated 30th
September, 1978.

(vi) The Export of Cumin Seeds
{Quality Control and Inspection)
Rules, 1979 published in Notification

No. S.0. 2719 in Gazette of India

dated the 11th August, 1979.

(vili) The Export of Fish and
Fishery products (Quality Control
and Inspection) Amendment Rules,
1979, published in Notification No.
S.0. 2720 in Gazette of India dated
the 11th August, 1979.

(viii) The  Export Inspection
Agency Employees (Classification,
Control and Appeal) Second Am-
endment Rules 1979, published in
Notification No. S.0. 2982 in Ga-
zette of India dated the 1st Sep-
tember, 1979.

(ix) The Export of Jute Products
(Quality Control and Inspection)
Second Amendment Rules, 1979, pub-
lished in Notification No. S.0. 3241
in Gazette of India dated the 22nd
September, 1979.

{(x) The Export of Gum Xaraya
(Inspection) Rules 1979 published
in Notification No. S.0. 3320 in
Gazette of India dated the 29th
September, 1979.

(xi) The Export of Porcelain
Insulators and Bushings (Quality
Contrel and Inspection) Rules, 1979,
published in Notification No S.0.
3757 in Gazette of India dated the
17th November, 1979. [Placed in
Library See No, LT-20/80].
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(4) A copy each of the following
Notifications ' (Hindi and English ver-
sions) under sub-section (6) of Sec-
tion 3 of the Essential Commodities
Act, 1955: —

(i) The Solvent-extracted Oil, De-
oiled Meal and Edible Flour (Con-
trol) (Second Amendment) Order,
1979 published in Notification No.
G.S.R. 487(E) in Gazette of India
dated the 16th August, 1979,

(ii) The Solvent-extracted Ojl,
De-oiled Meal and Edible Flour
(Control) Third Amendment Order,
1979, published in Notification No.
G.S.R. 653(E) in Gazette of India
dated the 30th November, 1979.
[Placed in Library. See No. LT-
21/80.]

(5) A copy of Annual Report (Hindi
and English versions) of the Control-
ler General of Patents Designs and
Trade Marks, Bombay for the year
1978-79 under section 126 of the Trade
and Merchandise Marks Act, 1958
[Placed in Library, See No. LT—22/
80.]

(6) A copy of the Annual .Report
(Hindi and English versiong) of the
Federation of Indian Export Organisa-
tions, New Delhi, for the year 1978-79
together with Accounts. [Placed in
Library. See No. LT-23/80].

ANNUAL REPORTS aND CERTIFIED Ac-
COUNTS OF INDIAN AIRLINES AND
AIR INDIA FOR 1978-79.

THE MINISTER ‘OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): On behalf of Shri J. B.
Patnaik, I beg to lay on the Table:+

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (2) of Section 37
of the Air Corporations Act, 1953:—

(i) Annual Report of the Indian
Airlines for the year 1978-79 [Placed
in Library. See No. LT-24/80].

(ii) Annual Report of the Air-
India for the year 1978-79. [Plactd
in Library. See No. LT-25/80].
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{2) A copy eack of the following
papers (Hindi and English versions)
under sub.section (4) of Section 15 of
the Air Corporation Act, 1953.

(i) Certified Accounts of the
Indian Airlines for the year 1978-79

together with the Audit Report

thereon. [Placed in Library. Se®
No. LT-26/80].

(ii) Certified Accounts of the Air
India for the year 1978-79 together

with the Audit Report thereon.

[Placed in Library. See No. LT-
27/807.

NOTIFICATIONS UNDER (GOVERNMENT
SAVINGS ‘CERTIFICATES ACT AND PosTt
‘OFFICE SAVINGS BANK RULES, ANNUAL
RePORTS ETC. OF UNITED INDIA INSURANCE
CoMPANY LTD.,, ANNUAL REPORIS OF
STATE BANK OF INDIA AND ITS SUBSI-
DIARY BANKS, AUDIT REPORT re. DELHI
FiNanNciaL CORPORATION FOR 1977-T8
REPORT OF STUDY GROUP ON WAGES.
INCcOMES AND PRICES AND REPORTS UNDER
BangiING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS) ACT.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA«
MAN): 1 beg io lay on the Table: —

(1) A copy each of the following
Notifications (Hindi and English ver=
sions) under sub-section (3) of section
12 of the Government Savings Certi.
ficates Act, 1959: —

(i) The Post Office Savings certis
ficates (Amendment) Rules, 1978,
published in Notification No. G.S.R.
955 (E) in Gazette of India dated the
28th September, 1979.

(ii) The National Savings Certi-
ficates (Fifth Issue) Amendment
Kules, 1979, published in Notifica-
tion No. G.S.R. 556(E) in Gazétte
of India dated the 28th September,
1979,

(iil) The Government Savings
Certificates (Amendment) Rules,
1979, published in notification No.
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G.S.R, 557(E) in Gazette of India
dated the 28th September, 1979.,

(iv) The Nationa] Development
Bonds (Amendment) Rules, 1979,
published in Notification No. G.S.R.
558(E) in Gazette of India dated the
28th September, 1979. [Placea in
Library. See No, LT-28/80].

(2) A copy of Notification No.
G.S.R. 554(E) (Hindi and English
versions) published in Gazette of
Indiadated the 28th September, 1979
regarding rate of interest on various
Accounts, issued under the Post
Office Savings Bank Rules, 1965.
[Placed in Library. See No. LT-
29/8071,

(3) (i) A copy of the Annuail
Report (Hindi and English versionsj
of the United India Insurance Com-
pany Limited, Madras, for the year
endeq 31st December, 1978 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of secticn 619A of the
Companies Act, 1956,

(i) A statement (Hindi and
English versions) explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working
of the Company 1is being laid.
[Placed in Library. See No. LT-
30/80.]

(4) A copy each of the Annual
Reports (Hindi and English versions)
of the State Bank of India and its
seven subsidiary banks wviz.,, State
Bank of Bikaner and Jaipur, State
Bank of Hyderabad, State Bank of
Indore, State Bank of Mysore, State
Bank of Patiala, State Bank of Sau-
rashtra and State Bank of Travan-
core for the year ended the 3lst
December, 1978 along with the Ac-
counts and the Auditor's Report
thereon, [Placed in Library. See
No. LT-31/80.]
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(5) A copy of the Audit Report
(Hindi and English versions) on the
accounts of the Delhi Financial Cor-
poration for the year 1977-78, under
sub-section (7) of Section 37 of the
State Financial Corporations Act,
1951, [Placed in Library. See No.
LT--32/80.]

(8) A copy of the Report of the
Study Group on Wages, Incomes and
Prices. (Hndi* version) [Placed in
Library. See No. LT-33/80].

(7) A copy each of the following
Reports (Hindi and English versions)
under sub-section (8) of Section 10
of the Banking Companies (Acquisi~
tion and Transfer of Undertakings)
Act, 1970:—

(i) Report opn the working and
activities of the Central Bank of
india for the year ended the 31st
December, 1978 along with the
Accounts and the Auditor’'s Re-
port thereon.

(ii) Report on the working and
activities of the Bank of India for
the year ended the 31st Decem-
ber, 1978 along with Accounts
and the Auditor’s Report thereon.

(iil) Report on the wogking and
activities of the Punjab National
Bank for the year ended the 3lst
December, 1978 along with the
Accounts and Auditor’'s Report
thereon.

(iv) Report on the working and
activities of the Bank of Baroda
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor's Report
thereon.

{v) Report on the working and
activities of the United Commer-
cial Bank for the year ended the
31st December, 1978 along with the
Accounts and Auditor's Report
thereon.

(vi) Report on the working and
activitie; of the Canara Bank for
the year ended the 31st Decem-
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ber, 1978 along with the Accounts-
and Auditor’s Report thereon.

(vii) Report on the working and
activities of the United Bank of
India for the year ended the 3lst
December, 1978 along with the-
Accounts and the Auditor’s Report
thereon.

(viii) Report on the working and
activities of the Dena Bank for
for the year ended the 31st De-
ber, 1978 along with the Accounts
and the Auditor’s Report there-
on.

(ix) Report on the working and
activities of the Syndicate Bank
ior the year ended the 31st De--
cember, 1978 along with the Ac-
counts and the Auditor's Report
thereon,

{x) Report on the working and’
activities of the Union Bank of
India for the year ended the 31st
December, X978 along with the
Accounts ang the Auditor’s Report
thereon.

(xi) Report on the working and
activities of the Allahabad Bank
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor's Report
‘hereon.

(xii) Report on the working and
activities of the Indian Bank for
the year ended the 31st Decem-
ber, 1978 along with the Accounts:
and the Auditor’s Report there-
on.

(xiii) Report on the working and
the activities of the Bank of
Maharashtra for the year ended
the 31st December, 1978 along
with the Accounts and the Audi-
tor's Report thereon.

(xiv) Report on the working and
activities of the Indian Overseas:
Bank for the year ended the 31st
December, 1978 along with the
Accounts and the Auditor’s Report
thereon, [Placed in Library. See
No, LT-34/80].

*English version of the Report was laid on the I7th July, 1980:
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11.06 rhs.
"PARLIAMENTARY COMMITTEES

SUMMARY OF WORK

SECRETARY: I beg to lay on the
“Table a copy ecah of the following: —

(i) Parliamentary Committees—
Summary of Work (English and
Hindi versons) pertaining to the
period 1st June, 1979 to 22nd August,
1979; and

(ii) Parliamentary Committees—
Summary of work (English and
Hindi versions) pertaining to the
period 1st June, 1979 to 22nd August
1979. T

MR. SPEAKER: We go to next

‘business.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On the deteriorating
crime situation in Delhi, we have
given notices, We have given motions

and notices.
(Interruptions)

MR, SPEAKER . Please sit down, I
will take notice of everything. Now
we will take up call attention,

SHRI JYOTIRMOY BOSU: What
are you doing with the notice?

MR. SPEAKER: 1 have already al-

lowed one motion yesterday under
Rule 377.
SHRI JYOTIRMOY BOSU: The

situation is much more serious than
that. '

MR. SPEAKER: We have got many

motions under consideration. Please
sit down. (Interruptions). Please
don’'t take liberty 'with the House.

Will you please cooperate?

SHRI JYOTIRMOY BOSU: What
has happened? You tell us. The de-
teriorating crime situation in Delhi....

MR. SPEAKER: T allowed one mo-
tion yesterday under Rule 377.

SHRI JYOTIRMOY BOSU: Is that
enough? &
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MR. SPEAKER: The attenton of the
+House hag been drawn to that. Now
Mr, Rajan.

SHRI C. P. N. SINGH (Padrauna):
As a new Member, May I submit that

e are not able to speak for the
simple reason that Mr, Bosu is getting
up every time and speaking without
permission.

MR. SPEAKER: You also refer the
motions to me. I will consider them.
(Interruptions) 1 am trying to be very
fair in regard to every motion; on iis
merits, I will allow,

SHRI CHANDRAJEET YADAV
(Azamgarh): I am not saying that
you have not allowed or you have not
been fair, May we know, really speak-
ing, what steps the Home Minister is
taking. It is a very serious situation
prevailing in the city of Delhi, the na-
tional capital.

MR. SPEAKER: Yesterday I allow-
ed one motion and the Minister is seiz-
ed of the situation. You can also talk
to him.

SHRI CHANDRAJEET YADAV:
Can you ask him to let the House
know wh.at steps have beep taken?

MR. SPEAKER: His attention has
been drawn. There was a motion al-
lowed by me under rule 377 yesterday.

r J

SHRI JYOTIRMOY BOSU: That
doeg not compel the Minister fo resmly.
(Interruptions)., Please don't under
mine the authority of the House.

MR. SPEAKER: Please sit down.
Everybody is concerned wth it.

Y ww femew qmew  (Fege) ¢
weosr Ay, & s a4 wio ¥ ¥y F

fasr ar oYt wod wgr a1 f& a7 aga
g wedrr wmHer ¥ .. .

MR. SPEAKER: What rule are you
referring to?

st ow faew owmm: & a1 woF
ofgera & wr g1 8 vy f& A wa wm
g faar g1 9T oA &g 9t fs & dzx

FETET FEAT |

i
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MR. SPEAKER: 1 have already al-
lowed that one. Please sit down. Now,
Shri K. A. Rajan—calling attention
motion,

11.09 hrs.

LALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DIESEL. AND

REPORTED SCARCITY OF

KEROSENE

SHRI K, A, RAJAN (Trichur): Sir, I
eall the attention of the Minister of
Petroleum, Chemicals and Fertilizers
to the following matters of urgent
public importance and request that he

‘may make a statement thereon:—

‘The reported scarcity of diesel
and kerosene oil in the country and
the steps proposed to be taken by
Government in the matter.’

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
Sir: Hon'ble Shri K. A. Rajan and
other Members have called the atten-
tion regarding the reported scarcity of
diesel and kerosene cil in the country
and the steps proposed to be taken by
the Government in the matter. The
Position is indicated below.

The demand for petroleum products,
particularly High Speed Diesel (HSD),
has been growing at a very high rate.
Thus while the annual growth rate for
HSD was 8 to 9 per cent until 1977-78, ~
it rose to a little over 11 per cent in
1978-79 and it was around 16 per cent
during the first half ¢f the current
financial year. Inspite of growth in
e HSD sales being as high as 16 per
eent, which rale is much higher than
the growth rate in the past, reports
eoncerning HSD shortages have been
received. These shortages are prima-
rily on account of HSD demand being
abnormally high due to factors such as
Increased transportation of goods in
bulk by road instead of by rail over
Jong distances, shortfalls in power
availability leading to the employment

~#®f captive diesel generating sets, in-
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(CA)

creased demand of the product for ag-
ricultural pumps and unprecedented
drought conditions in various parts of
the country on account of failure of
monsoons, Keeping in view the high
price of petroleum products, difficult
availability of {he product even at
high prices in the international mar-
ket and the transportation constraints,
the State Governments were advised
in September 1979 that supplies of HSD
during the period October 79 to March
80 will be maintained at a level of 5
per cent higher than the actual sales
in the preceding year. However, keep-
ing in view the increased demand of
HSD on account of drought, shortage
of power, increased use of diesel gene-
rating sets, additional allocations over
and above the quota fixed earlier have
been made from time to time. Thus
original allocations of 652,000 tonnes
HSD for the month of October for ali
States and Uniion Territories was rais-
ed by 100,000 tonnes. Similarly, the
original allocations of 700,000 tcnnes
and 720,000 tennes for the month of
November and December respectively
were raised to 781,000 tonnes and
808,000 tonnes respectively,

The State Governments were re-
quested through the letter dated 11th
September, 1979 to devise exsuitakle
priorities as regards use of HSD and
make allocations accordingly within
the overall quota for the States. They
were also advised to accord the high-
est priority to agriculture in the mat-
ter of supply of HSD. The State Gov-
ernments were further asked to take
effective steps either by promulgation
of control orders under the Essential
Commodities Act or otherwise to en-
sure that blackmarketing and other
malpractices may not take place. These
instructions to the State Governments
were followed up by meetings held
with Civil Supplies Commissioners of
different State Governments and Unijon
Territories. In these meetings, the
need for devising effective system of
distribution as well as for curbing
malpractices was particularly empha-
sised.

As regards kerosene about 45 per
cent of the total requirement of about

b
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4 million tennes tfo be consumed in the
country during 1979-80 is to be im-
ported from outside. The availability
nf the product in the international
market had also been difficult, and
keeping in view the difficult availabi-
lity of the product and the transportia-
tion constraints, fhe kerosene alloca-
tions to different States and Union
Territories were maintained at the
level of actual sales last year without
allowing any growth in consumption.

The main problems in regard to HSD
and kerosene supplies have been as
follows:—

(i) The most immediate and crtti-
cal problem facing the country in
regard to supply of petroleum pro-
ducts is continued disturbed politi-
cal situation in Assam, The refine-
ries in Assam were closed since 27th
December. Besides, the Barauni re-
finery in Bihar also remains closed
since 2nd January. There have been
stoppage of movement of petroleum
products as well as of crude oil from
out of Assam since the last week of
last month. The North-eastern States
are today facing acute problems of
petroleum products of availability.
Besides, the closure of Barauni re-
finery had led to serious problems of
diesel and kerosene availability in
Bihar and U.P. as well as in other
parts of Northern India.

(iiy In recent months th,re have
been serious dislocations in the func-
tioning of the ports in different parts
of the country. The ports which
have been mainly affected are Bom=
bay, Haldia and Madras. For in-
atance, in December 1979 alone the
strike in Bombay Port Trust for 18
days led to total closure/reduction
in throughout of the two refineries
in Bombay as well as essential
~movement of petroleum products,
mostly from Bombay to other port
locations of the country. There were
production losses of about 30,000
tonnes of kerosene and 60,000 tonnes
of HSD in Bombay refineries as a
result of this.

(CA)

(ili) There have also been serious
transportation constraints for move--
ment of petroleum products from
the main feeding phases to the con-
suming locations. The total ralil
movement of pefroleum products by
tankwagons has not registered any
growth in the last 2 years due to a
number of factors. As g result, the
upcountry locations which have to
mainly depend on rail transporta-
tion of petroleum products suffered
very badly in respect of diesel and
kerosene availability.

As far as the railways are concern-
ed, they are giving the maximum pos-
sible number required for this but the
total availability appears to be less.

The situation regarding diesel and
kerosene availability, particularly in
Northern and North-Eastern India is
very critical. The following steps have
been taken to meet the situation:—

(i) Adequate imports of HSD and
kerosene are being organised to en-
sure that sufficient stocks are avail-
able at the main port lecations to
take care of the full requirements of
these two products in the country. In
addition to the imports that have
already been organised and are ex-
pected to be received in the coming
months in country, further imports
of the products will be organised so
that there is nc dearth of availabi-
lity of these products at the port lo-
cations,

(ii) Following the disruption in
production in Barauni refinery and
movement of petroleum products
from out of Assam, certain steps
have been taken for movement of
products from alternate sources.
The pumping of products like diesel
and kerosene from Haldia through
the Haldia-Harauni-Patna-Mughal-
sarai-Allahabad-Kanpur pipelte hws
been maximised in the last weeks.
Discussiong have also been held with
the Railways to move additional pro-
duct by rail to these locationa to the
extent possible. However, the total
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availability inspite of these alterna-
tives arrangementg falls short of the
deficit that hag been created by clo-
sure of Barauni refinery and move-
ment of petroleum products from out
of Assam. The concerned State Gov-
ernments have already been advised
about the reduced availability of
products and they have been reques-
ted to ensure the best possible distri-
bution of the available products.
The responsibility for distribution
of petroleumm products within the
Stateg is with the State Govern-
ments. They have already been re-
quested to take effective steps for
curbing anti-social practices like
black-marketing ete. which are us-
ually experienced in times of short-
ages. The State Governments have
powerg under the Essential Commo-
dities Act to take action against
such malpractices. A meeling is also
being arranged on 29th January with
Chief Ministers and Chief Secretaries
and Secretaries of Civil Supplies of
certain States to go into the various
matters regarding equitable didtribu-
tion of the available products.

(iii) Discussions have been held
with Railway and a meeting is fixed
today with the Minister of Railways
to consider the extent possible, the
rail movement of petroleum products
in the country, It must be remem-
bered that even if adequate imports
of products like diesel and kerosene
are organised, making them gvailable
at the consuming locations to the
sufficient extent will necessarily de-
pend upon our capacity to move the
products to these locations.

The demand for petroleum products
is rising very fast for a number of
reasons. Whatever possible js being
dong to improve the availability of
petroleum products and remove the
constraints that are now standing in
the way.

SHR; K. A. RAJAN: 1 heard the
statement read out by the hon. Minis-
ter with rapt attention. I can wvery
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well understand the over-all position
régarding petroleum porducts in our
country, especially in the light of the
world market position and all those
things. T can also appreciate the bot-
tleneck that has arisen regarding the
transportation of these products and
the peculiar situation that has arisen
in the northeastern region. That also
he has very well stated. But, what-
ever be the availability of this mate-
rial, T wish to stress that it is more
a question of distribution,

Scarcity is quite evident and the
black market prices are rising even to
Rs. 5 per litre of kerosene in certain
regions. It has been reported widely
in the press. Kerosene as well as
diesel shortage hags its own impact op
ehe over-all economy of the country,
especially agriculture. My purpose in
calling the attention of Government is
just to impress and urge upon them to
see that a proper distribution system
is evolved, so that priority is laid
down and the country does not sufler.
To make it easy for the Minister to
reply, I am just dividing my question
into parts:

(a) How does the Government
propose to meet the ever surging de-
mand for the petroleum products es-
pecially in the light of the disturb-
ing situation in the northeastern
region?

(b) What is the estimated growth

in demand for kerosene and diesel
in 1980 over 19797

(¢) What is the criterion adopted
for the distribution of kerosene and
diesel for the different states?

(d) Has the Government laid
down any priority consideration in
the matter of supply of kerosene and
diesel?

(e) What concrete steps are being
taken for the fajr and proper distri-
bution of kerosene to the rural poor
and diese] to the -agriculturists?

SHRI P. C. SETHI: I am thankful to
the hon. Member for putting very good
questions with a view to elicit proper
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dinformation. As a matter of fact, as
far as the northeastern region is con-
cerned as 1 have pointed out, the
difficulty is two-fold. One is, Assam
refineries are closed and the ONGC’s
oil wells are closed. There is picket-
ing and one of our best officers has
been killed and people are not allowed
to go and work gn the oil wells as well
as in the refineries. Fortunately, two
days before, Gauhati refinery had just
started working and we hope that all
-concerned will help us in bringing the
situation to normalcy in Assam and we
also hope that the other two refineries
will also commenge working shortly.
As soon as the oil wells start working,
instead of pumping oil from Haldia we
would be able to pump it from Assam.
The capacity of the pipe line which
takes the crude oil from Assam to
Barauni is much bigger than what is
available from Haldia to this side.
Instead of that, although the pipe line
is long, we are trying to meet the
situation by pumping whatever capa-
city we can pump from Haldia. But
there is another difficulty also. If we
want to send road tankers from this
side,—most of the tankers and other
commeoedities which are likely to go to
Assam’are lying at Siliguri or at cer-
*tain other points—they are afraid that
once they enter, either the driver will
be killed or the vehicle will be burnt.
A large number of vehicles consisting
not only of this, but also other pro-
ducts which are required in Assam,
are on the border of Assam at present.
Therefore, in consultation with the
Home Ministry, adequate steps are
being taken to meet the situation. The
Railways are supplying the maximum
number pof tankers available with them
and the Railway Minister, since he
took charge is fully seized of the mat-
ter and we are very much thankful to
him. But, at the same time, I must
say that the growth rate with regard
to consumption has been from 8 to 9
per cent and from 9 to 16 per cent and,
ag compared to that the growth rate
of the tankers has not been commen-
surate with thig growth rate with the
result that tankers are not able to
meet the requisite demand. We are
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also trying to find out whether we can
take tankers from certain areas which
are also very useful. For 15 or 26
days if we can draw tankers from
there, we can use these tankers to
send these products, from other ports
to the north-eastern region.  We are
on that exercise and I can assure the
hon, Members that we will try to give
results as early as possible, in no more
than 15 to 20 days at the most.

As far as the estimated growth rate
is concerned, as I have said, it was 8
to 9 per cent last year and this year,
it is in the vicinity of 16 per cent.
The growth rale is increasing every
day because on account of the closure
and shortage of electricity, diesel is
being diverted to agricultural ope-
ralions also., Besideg that, every year,
in the agricultural sector, new pump-
ing sets are coming up and, therefore,
diesel is required to meet that demand.
The road transport is also increasing
in a big way. The growth rate of
road transport is’ also very big. So,
all these factors are there. An exercise
in depth is being undertaken to take
care of the whole gituation,

Ag far as the criteria for distribu-
tion are concerned, we have taken the
criteria of the last year's consumption
when the availability was at ts peak
Apart from that, although we should
have added 10 per cent growth but in
view of these difficulties and shortages,
it has not been possible, According to
the allocations that were made last
yvear, we have taken into account only
5 per cent growth and, to that extent,
we are definitely in shortfall. The allo-
cations to the States are made on this
basis, that is, on the basis of what we
have given them in the last year and,
over and above that, 5 per cent more.
This is the position,

I would like to explain that making
an allocation and making it available
are two things. Allocation is one
thing but actual receipt is a different

-
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thing. On account of the various con-
straints which I have mentioned, actual
receipts in every State are not to the
extent the allocationg are made. There
is ashortfall. Particularly in the
north-eastern region, the situation is
very difficult. For example, I would
like to state that n Madhya Pradesh,
we are supplying all these products
from Vizag and there is no difficulty.
The total allocation for diesel in Ma-
dhya Pradesh was in the vicinity of
16,500 tonnes and the shortfall in ac-
tual receipt was hardly 1500 tonnes.

Then, we see that on account of
the non.cooperztion of the State Gov-
ernments in having effective control
over the distribution system, the mal-
practices go on and in spite of the
availability, the situation is bad. For
that, the Sfate Governments are res-
ponsible. If they take stern measures
under the Essential Commodities Act
and also make use of the Ordinance
which is going to take the shape of
the law, particularly in these areas. T
think, 50 per cent of the difficulties
would be over. According to the re-
ports from many pecple coming and
telling me, it is a common knowledge
that petrol pumps remain closed dur-
ing the day; they operate during the
night. Anybody whp pays a higher
premium gets priority and others stand
in the queue.

Similar is the position in respect of
kerosene. Kerosene is not reaching
remote vllages because of the mal-dis-
tribution system. Whatever the hon.
Member has said with regarqd to kero-
sene—it may be Rs. § a litre in his
area but in my area also.. .(Inter
ruptions),

SHRI JYOTIRMOY BOSU (Riamon
Harbour): It ijs Rs. 8 in my area.

SHRI P. C. SETHI: You are 5 big

man; you can afford to pay! (Inter-
ruptions)

As regards the steps are concerned,
in my main statement I have enume-

rated the steps that we are taking.
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st Ffg ww oA (amEAR) @ TwewE

# usdrg sfawa & sEr w7 @ af

WAl 1979 & wwe ¥ wAadr 1980

¥ 25 gfawa gd wiiz drow & ok I

g ¥ mraw § W s &3 & af &

FFU qA AU oAz & f& 11 fassax
1979 & &t =Y 9§ Fra guHW faar
qr U FYFTL &1 & UFo THo &o &Y
aooTE & wrwer ¥ gfy w1 wfgwaw g™-
fowar & ot @Y 99 wwfawar s aft-
arT @ fRar Wt W &) greRT s
o Sragy fodr gildeaw oI & oy
g o & fadT @y § ool wat gar
9¥r . W&l &% # AUz § WAHT gfA gf
g "I ody SR A Wgaw §% e
A & Afew agt o sra qd @ wr @
wHd @ T & g gr @r £ T+
fad & smar sgar ¢ & o1 wmy wEw
fer v gamg & fadw e gawr UswwE
FTHET AT QAT 7Y &<t @ ar ww /v
FAH IIIA0 ! FEifE qG wAAT GET &V
ORI g WX 98 qAIA FT Ffqw &%
@ & f wgr wigt & wigw Ao Fo udHe
qrto @ § arEWT  WEIT ;T AEIR
§ W agt & feaEt &t o9 azErg a@r
SR =T gex fad fa=rae w0 wrg
N FEIX & A | A TH gy §
Feq GIEHT T FAA I @A ?

SHRI P. C. SETHI: For the benefit
of the Hon. Members from the éouth,
think the Hon.
mind if I reply in English.

Ag far gs this 20 per cent ‘Katoti’
which the Hon. Member has raised is
concerned, I would like to make it
very clear that after the assumption
of office by the Government on
14-1.1980 no ‘katoti’ has been done by
this Government. Actuaily, the Ka-
toti’ was done by the prepious Gover-
ment on 5th Jan. 1980. Therefore, as
far as this ‘Katoti’ is concerned, we
are not responsible for it. It -was
exactly on the 5th before the results
stateq coming that the previous Go-
vernment made this reduction of 20
to 25 per cent.

Then, I would also like to add, in
this connection, that the Hon. Member
is right that proper priorities were not
given. What happened in States like
Uttar Pradesh is that there are com-
plaints that equitable distribution to

Member would not *
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all the Districts was not made,
I will have to go into the complaints,
but it is reported that the bulk of the
supplies has been diverted to Western
U.P. while the Jhansi Division and
eastern U. P. was kept dry.

Similarly, with regard to the instruec-
tions which the previous Government
has issued, though it claimed to be the
greatest supporter of Kisans, they
could not get it implemented becaure
they were pnly violating popular slo-
They never paigq
any heed to this. This is the State
Government’s subject, and the Statz
Government never paid heed to it.
But 1 can assure the Hon. Member that
we have called a meeting of the Chief
Ministers the Chief Secretarjes and the
Civil Supplies Secretaries on the 29th

. of this month. The maitter is so ur-

gent that the Prime Minister herself
i very much concerned about it and
she herself is dealing with the subject
every day. She is having discussions
with the concerned persons in the Min-
istry. We have called this meeting
and we are serious about it, The State
Governments would not implement the
Ordinance which is already in exis-
tence, but it will now take the shape
of law and if they indulge in malprac-
tices and unever distributjon, then we
will have to find out ways and means
to deal with these issues.

SHRI R. K. MHALGI (Thane): Sir,
I have divided may question into three
parts. The first part i whether the
shortage of kerosene and HSD has
been due to reduced supply of import-
ed kerosene from Soviet Russia, whe-
ther Russia has reduced the supply of
kerosene against its commitment and
if so, the reasons communicated to
India, Part (b) is- whether any re-
tices and unever distribution, then we
search is being made for an alterna-
{ive*fuel. Part (c) ig this; with the
Government ig thinking of raising the
prices of gas cylinders used for domes-
tic purposes and also of kerosene; this
step of Government will definitely be
throwing petrol in the flames of dis-
content of the common man; may I,
therefore, know whether Government
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really intends to raise the priceg of
domestic gas cylinders and of kero-

sene?

SHRI P. C. SETHI: Although gas
cylinders do not come under the orbit
s this question, I would be very hap-
3y to inform the hon. Members of this
House as well as the hon. Members
of the other House that today we
have passed orders to give gas ‘chulies’
to all the Members of Parliament in
Delhi as well as in their constituen-
Cles.

SHRI R. K. MHALGI: 1 am speak-
ing about the common man,

MR. SPEAKER: Hig question is
whether you are trying to raise the
price or not.

SHRI P. C. SETHI: I know wheve
the shoe pinches.

Again, the hon. Memberg seems to
be absolutely misinformed that there
is any shortfall with regard to supply
from the USSR. The USSR is stand-
ing by the commitment which they
have made. We are getting regular
supplies from the USSR. This is, I
think, a deliberate propaganda.

As far ag the alternative fuel is con-
cerned, this is a complex question; this
and other such questions will have to
be dealt with by Science and Techno-
logy. Of course, we would be in the
picture, and we are prepared to assist
the Departments concerned who will
think over this.

SHRI R. K. MHALGI: My one ques-
tion has not been replied to—about
raising the price of kerosene which
will affect the common man.

SHRI P. C. SETHI: As far as the
orice of kerosene is concerned, it is
Rs. 1.50 mow. But on account of mal-
distributton, it is not available at
BRs. 1.50. For example, I weould like to
state that in Madhya Pradesh, apart
from Rs. 1.50, the State Government
has put additional charges on account
of transportation of Rs. 27, with the
result that the Government price in
Madhya Pradesh is Rs. 1.68 and not
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Rs. 150 These are things which they
are not entitled to do. But all these
things have been done because the
Centre wasg not strong,

SHRI NARAYAN CHOUBEY (Mid-
napore): Will the hon. Minister kindly
let us know ‘whether the allocations to
various States are made on monthly
basis or on annual basis and also whe-
ther before allocating kerosene and
diesel oil to the States, he gets certain
demands from various States. The
hon, Minister has stated very kindly
that the previous Government, on the
5th January, had made this cut. Will
he kindly state when the present Gov-
ernment is going to make up this cut
and restore the old thing? If that Gov-
ernment had made the cut, why can't
this Government make it up? As it has
come out from the various statements
made on the floor of the House, the
cut in Rajasthan has been 20 per cent.
Will he kindly let us know as to what
ig the cut in the State of West Bengal.
Whether their instructions to check
black marketing, etc., are being follow-
ed or not? He has stated that they are
not being followed and a certain
amount of corruption is taking place
in the matter of distribution of kero-
sene and diesel oi], causing further
scarcity which should not have taken
place. I want to know whether your
instructions are being followed or not
and, if not, apart from the meeting on
the 29th what other steps are you
going to take to see that your instruc-
tions are followed in this matter?

Lastly, will you kindly state whe-
ther we can expect gsome amelioration
of this condition or as you have stated
so far, we have understood in what-
ever 'ways and means you have stated,
that you expect the same condition as
it ig today will continue?

SHRI P. C. SETHI: I am gorry about
the depressed feeling the hon. Mem-
ber ig having. We are absolutely con-
fident that we will overcome this situ-
ation. There is no shortage of diesel
or kerosene and if there is any...
(Interruptions). Give us time. What-
ever you have .spoil in three years,
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please give us three monthg to im-
prove it. ]

MR, SPEAKER: Shri Chandra Pal
Shailani.

SHRI NARAYAN CHOUBEY: What
about my other questions? The pre-
vious government made a cut. When
are you going to restore it?

SHRI P, C. SETHI: The hon. Mem-
ber asked whether there was an extra-
ordinary cut for West Bengal. Now it
was a 20 per cent cut on a uniform
basis for all the States eflected by the
previous Government on January 35,
1980,

As far as the restoration is concern=
ed, I said we are trying to tie it up
with the imports and we are trying to
review the products and I can assure
the hon, Member that not only we
would be able to restore the cut but we
will be able to flood.

st WT g GAR (F9) 0 owere
wglEa, T4 aag gw § fazdr & Fer wic
o &t fwadr wizw & gawowT G
Aeai®a &A1 =g a frar g fagrdt
# 97 J1 wT 2@, frar feam & 9T oW
FT 35 fxam & waq ®1 3, ww w5
99 FT FEM W FeAl ¥ gl owgd #
0 At Agr ¥ AT TR T AT @t
qod L a9g feadaat &7 @y F fao
fazdr @& &% wff foa or w@r & ®
gz fad gafeog wgar smar § ¥ gard
ALHIL, AR & Jamdl, uezafs § qFg
Ngr9 ®Al qw Wi W afgqi s A
faai @@ ¥ mwouama fear f& owedr &
gt oY (9edr & Fw A &9 g0 &
& w1 afwr wewE & g wFAr
qgar & f& ag wovArgT WA qw g AE
a1 WA W fF ogw qAw F oqgw
U &1 oA afsrr ¥ &1 Feaar aw
frarstar ar—uw FwT &1 @t fier A
aferr & &1 20 faez afs gam g !
¥ ggx fear war ar) ¥ f ¥ A
qW FU THAT w@Er wedt xg v w
ga ag § f& wdha fagrdt og 98 9@,
fparr &t ®aa gqa @ €1 gart aza
& afadt ¥ sl aEl quysm =@ §
§ 398 7 W T AA WERT ¥ WA
T 5 T8 T faedy & 3w ot drow
® AT WET qw W@ & Ay faAi § oam
feafs amra & s s gad fam
HURIT ¥47_ #41 #q9 F21 W1 W
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gea waw ¥ oag @ fe s fadr

froer ®1 B W W@ &
mm:,'rm g ? sar 30 wfawa =
£ wow s Teg w1 W g7

uw @A & ag s WA § @
frgx ¢ w@Al ¥ fean wifeew fead
drg fagardl & faars sy &1 T
s =g fe&g gHL &7 FHEAaEr &1 w?
feax «r s S@ dwr @ fEEA A8
saiar fear @ ?

Jrr gy @aw g & fF s”ryvrar AR K
faady & I ¥ AT AAIET HLA A A
afasfai &1 ag gar &1 g fae
wrn ¥ § werfweza fraifa wma 92
m 7df %@ & afew A &ma 9 AFT
¥ & sraAr WEAr g vAw f@erw qUE
FT FAAET F S W' BT

MR. SPEAKER . There are spates of

questions, You are to ask one ques-
tion,
SHRI HARIKESH BAHADUR

(Gorakhpur) . Sir, according to the
rules, the hon. Member cannot ask five
questions,

MR. SPEAKER: He has split up the
one question into parts. Please sit
down. (Interruptions.) Members should
yoot interrupt him at all. Order, order.
Let the Minister reply. All of you
will please sit down,

st Yo dlo WEY: WIAAT HIEW F
feanr gaer 78 & IAH waEr war g f®
fas, @R % AEET F 9FT MWK
g 9w &% wo Sfew & we & & Faw
%7 & fF dRadz F79 FT 9 UST TR
w1 ¥ tH e ¥ fRw owew ¥ fEad
tegETe 6T MU g WAFTE 9T GET
¥ Humrdr gy | WAT qEATE  qEEq
Aifzw @@ AtT wUl ¥ gg gEAT ITAN
Bl FAT @ WA 9IEr T g WAR
faer sty |
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CANCELLA-
TION OF SITTING

MR. SPEAKER: Members are aware
that the 31st January, 1980 has been
declared a closed holiday in all the
Government of India Offices on ac-«
count of Milad-un-uabi or Id-e-Milad,
the birthday of Prophnet Hazarat
Mohammad. I have discussed the
question of cancellation of sitting of
Lok Sabha fixed for 31st January,
1980 with the Leaders of the Party/
Groups in the House. They have all
agreed that the sitting may be can-
celled. Accordingly, the House wili

not sit on Thursday, the 31st January,
1980.

Replies to both Starred and Un-
starred Questions listed for that day
will be laid on the Table at the sit-

ting to be held on the 1st February,
1980.

Now, statement by the Minister of
Parliamentary Affairs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI BHISHMA NARAIN
SINGH): With your permission, Sir,
{ rise to announce that Government
Business in this House during the
week commencing 28th January,
1980, will consist of:T

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper

(2) Discussion and voting on :

(ii) Supplementary Demands for
Grants (Railways) for 1979-80. -

(ii) Supplementary Demands for
Grant; (Railways) for 1979-80.

(3) Further consideration and
passing of the Government of Union
Territories (Amendment) Bill, 1980..
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(4) Consideration and passing of.

(i) The Contingency Fund of
India (Amendment) Bill, 1980,

(ii) The Representation of the
People (Amendment) Bill, 1980.

(iii) The Central Excises and
Salt and Additional Duties of
Excise (Amendment) Bill, 1980.

(5) Consideration of a Resolution
tabled by Shr1 A. B, Vajpayee seek-
ing disapproval of the Prevention of
Blackmarketing and Maintenance of
Supplies of Essential Commodities
Ordinance, 1979 and consideration
and passing of the Prevention of
Blackmarketing and Maintenance
of Supplies of Essential Commodities
Bill, 1980.

(6) Discussion on the Resolution
seeking approval of the Proclamation
issued by the President on the 12th
December, 1979 under article 356 of
the Constitution in relation to the
State of Assam.

SHRI] EDUARDO FALEIRO (Mor-
mugao): Mr, Speaker, the hon. Minis-
ter of Parliamentary Aftairs, Shri
Bhishma Narain Singh, my good fri-
end, has read out what is definitely
the first and may be, the last state-
ment of this type during this session.
Now, Sir, I do not find a reference
here to a matter which has been agita-
ting the minds of most members here
and also of the people of this country.
The last Parliament, namely, Sixth
Lok Sabha, took most of its time in
enacting a very pernicious and politi-
cally motivated type of legislation
which went by the name of Special
Courtg Bill] and glso prought about by
legislation ‘either in Parliament o
through subordinate legislation very
improper type of notifications which
brought about Commissions of En
quiry. I would like to know what
government proposes to do because
the people of this country do feel that
Special Courts Act must be abolished
They feel this Commission of Enquirs
must be thrown into the dust bin
‘What has the hon'ble Minister to say.
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SHRI INDRAJIT GUPTA (Basin
hat):. Ask your government,

SHRI JYOTIRMOY BOSU (Diamong
Harbour): Sir I fail to understand
why the Business Advisory Committee
has not been constituted although
several parties have sent names of
their nominees. Secondly, I will be
failing in my duty if I do not draw the
attentionn of this House through your
good self that the House Cemmittee
shoulg alspo be constituted. 'Thirdly,
several motions are pending before
your goodself. One is with regard to
the price rise. It is the most burning
issue of today.

Sir, making a mere mention on the
Floor of the House giving a Calling
Attention notice or admission of the
same does not make any difference.
There should be a full-fledged discus-
sion under Rule 184—a substantive
motion about the price rise which is
the most burning issue before
the country today.

Then there is the question of diesel
and kerosene shortage which has
brought everything to a grinding halt.
In rural areas the boys cannot study
after dark. Kercsene is being sold
between Rs. 5 and 8 a bottle in the
rural areas. We want a full-fledged
discussion on the same because in the
Calling Attention only five members
can get themselves in and it serves
no purpose &t all because we have
seen how the Minister evades gpecific
questions. I would also like to say
a word about this destruction of par.
liamentary democracy. We have quot=
ed carefully what the Irrigation Minis.
ter Shri A. B. A. Ghani Khan Chaud-
auri making use of his reception in
the University compound in Calcutta -
had said that the Marxistg should be
thrown in the Bay of Bengal. (Inter-
ruptions).

TRE MINISTER OF ENERGY AND
[RRIGATION AND COAlL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI): What I saig was that the
people of West Bengal will throw
them into the Bay of Bengal. (Inter-
ruptions).
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MR. SPEAKER: Please, do not in-
terrupt. Please, sit down. He should
be allowed to say. You will have your
say.

SHRI JYOTIRMOY BOSU: Sir,
you have seen what has happened for
the first time in U.P. Assembly. There
was a  black-flags demonstration
during the Governor’s Address.

MR, SPEAKER:
made your point.

Now, you have

SHRI JYOTIRMOY BOSU: An
ernissary ot the Prime Minister is go-
g round the country to engineer. ..

(Interruptions)

SHRI EDUARDO FALEIRO: I am
on a peint ot vrder, Sir,

MR. SPEAKER: Afterwards. I
will listen tv you afterwards.

SHRI ELUARDO FALEIRO: I have
a point of order, Sir, on this. It is
on what he says.

MR. SPEAKER : Under what rule?
fInteryuprions) One minute please.
He is on a point of order. 1 will listen
to it. Yoy please tell me: Under
which rule?

SHRI EDUARDO FALEIRO: This
is from Conventions zg5 contained in
Practice and Procedure of Parliament.
This is at page 356 of the New Edition.
May I be allowed to make my point
of vrder?

MR SPEAKER: You please tell
me under what rule... ..

SHKI EDUARDO FALEIRO : Rule
as contained in the expert treatise,
Practice and Procedure of Parliament
at page 356. It is the ruling of the
Speaker. It says....

SHRI JYOTIRMOY BOSU: How
much time of the House ig going to be
wasted like this, Sir?

SHRI EDUARDO FALEIRO: Sir,
it gays and I quote:
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“After the statement on business
for the next week is made, members
may be permitted to ask clarifica-
tory questions on the statement but
there can be ng debate on it.”

MR, SPEAKER . No. There is no
point of order,

SHRI EDUARDO FALEIRO: Sir, I
am on my Jlegs. (Interruptions)

MR. SPEAKER: He is trying to
refer to certain rule, which is not il-
logical, I will over-rule it. Why
should you do it? No, no. There is
no question.  Please sit down.

SHRI EDUARDO FALEIRO: My
point of order is omnly this—in this
type of statement only clarificatery
questions can be asked. He cannot go
into a debate on that. He cannot go
on a discussion or debate. It cannot
go on.

SHRI JYOTIRMOY BOSU: I am
about to conclude. There is a serious
situation in Assam. It requires a full-
fledgeq discussion, Mere Calling At-
tention is nowhere near the mark.
There is the serious crime situation
in Delhi. 'That also should be taken
up immediately

MR. SPEAKER. You cannot bring
in everything,

SHRI JYOTIRMOY BOSU : 1 would
like the hon. Minister top reply.

IR, SPEAKER: He is taking necle of
it. Nothing more can be done,
Lhings have been pointed out to him.
Vou have brought out your points. It
is up to him. I cannot force him
to reply. Please sit down. (Interrup-
tions) (

SHRI CHANDRAJEET YADAYV
(Azamgarh): I want to say one thing,
I want to make a suggestion about the
pusiness of the House.

MR. SPEAKER : Under what rule?

SHRI CHANDRAJEET YADAV: It
Is not a question of rule, As the Busi-
ness Advisory Committee has not been
formed. ...
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MR SPEAKER ! Wg are going to
do it within a day,

SHR1 CHANDRAJEET YADAV: T
am saying, as the Business Advisory
Committee has not been formed and
the hon. Minister for Parliamentary
Affairs. ...

MR. SPEAKER: You should have
given me a notice; then I could have
examined it. No notice on this,

SHRI CHANDRAJEET YADAV:
The Minister is putting before the
House the business of the next week.

MR. SPEAKER : 1 have taken cog-
nisance of all the notices given and T
have allowed everyone to state his
point of view. Now, Prof Danda-
vate, (Interruptions).

AN HON., MEMBER . Sir, we will
adhere to the methodology. (Inter-
ruptions).

MR. SPEAKER : Nothing which has
been said without my permission will
form any part of the record.

PROF. MADHU DANDAVATE(Raja-
pur): With due notice, with vour pera
mission, I am raising certain jssues to
he included in the business of 1he
House for the next week. Sir, I do
realise that only a few days are left.
But only the other day the Leader of
the House said that in conformity
with the discussion which hag taken
place in the meeting of the leaders of
the opposition. the sitnation that has
arisen in Afghanistan will be given
due regard and some time will be
found for that discussion. That was
the assurance which has been given
by the Leader of th. House. But I do
not find any reference to it in the hen.
Minister’'s gtatement. There is another
aspect. There is the question of dele-
tion of twenty million names from the
voters’ lists which were oprepared for
the recént Lok Sabha mid-term poll
and they are like....(Interruptions)
Please be seated. I have taken the
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permission of the Chair, Sir, I seek
your protection.

12, hrs, L

MR. SPEAKER : Please do not in-
terrupt,

PROF. MADHU DANDAVATE: I
do not violate a single rule, I have
given a due notice of it. I have told
him which are the issues which are
going to be raised by me and youw
have permitted me to raise those is~
sues,

MR SPEAKER : Yes, I have allow
ed you. Please do not interrupt.

PROF. MADHU DANDAVATE:
€ir, there is the question of deletion
of 20 million names from the voters”
lists that were prepared for the mida
term Lok Sabha Poll which are likely
to be used by the coming bye-election
and therefore that issue should alsg
he taken up. There is another issu=.
Sir, we have discussed the questions
regarding Scheduled Casteg in various
Sessions of the Lok Sabha. I would
like that the reservations and the con~
cessions that are available for the pure
pose of jobs and other facilities to the
Srheduled  Castes even when theyw
convert fo religions like Budhism,
Is’am or Christianity, should be avail-
able to them at some stage. This is-
sne should also be taken up. The law
and order situation in Delhi has re.
cently deteriorated. That issue als¢
should be taken up,

(Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Sir, it is impor-
tant thati this House discusses a matter
which concerns the pcoor people living
in the cities, that is, slums. Upon
the assumption of office as the Minis-
ter of Works ang Housing, Shri P. C.
Sethi, told the officials that slums
should be given a special importance,
I would like this House to discuss a
national slum improvement policy, be-
cause now it has no more become a
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State matter. The slum has become a
big part of every city that g National
glum Board or a National Slum policy
would have ito be enunciated and I
would like the House to discuss this
very urgent matter next week, I
hope the Minister of Parliamentary
Affairs will take note of it.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-

TIONS (SHRI BHISHMA NARAIN

SINGH): Sir, I am thankful {5 the
hon. Members for their valuable sug-
gestiong I will put these suggestions
before the Business Advisory Com-
mittee,

AN HON. MEMBER: When?

SHRI BHISHMA NARAIN SINGH:
The Hon’ble Speaker will constitute
the Committee and it will be done to-
morrow,

MR. SPEAKER: It will be constitut-

ed tomorrow morning. I  had
called a meeting yvesterday
of all the Group leaders and

T have asked for the names to bhe
included in the Business Advisory
Committee. I think that the Commit-
tee will be duly constituted.

Now, Shri P C. Sethi to make a
Statement,

_ Sfimfew Tgemz wta (AAGR) ¢ wETE
AERT, TG 9B 5 qar g avwey ¥ O&
fafsdw & @ ¥ ow gaE w@AT IEATE |

_REqW wEled : WY T q7E AW TE 2
Twa § 1 g fresy fifwT
Give it tp me in writing,
welcome to do it any time,

You are

12.05 hrs,

STATEMENT RE. GAS FIND IN
OFFSHORE MID TAPTI

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C SETHI):
Sir, T am happy to announce that na-
tural gas has been discovered by
ONGC in an offshore structure called
Mid Tapti. The structure is about
20 Km NW of South Tapti structure in
the complex of Tapti structures on
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the western margin of the mouth of
the Gulf of Cambay,

ONGC thas recently drilled an explo-
ratory well on Mid Tapti structure to
a depth of 2400 m. The well ig cur-
rently under testing, During the
testing of two horizons recently, a
good flow of gas was observed. The
full potential of gas in the well will
be known after the complete testing
of all the horizons in the well, The
full potential of the structure will be
known after some more assessment
wells are drilled,

However, in view of the proximity
[ the gas bearing south Tapti struc-
ture, the new discovery brightens the
prospect of a commercial gas field in
the complex of Tapti structures.

12,07 hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1979-80.

THE MINISTER OF RAILWAYS
(SHRT KAMLAPATI TRIPATHI): 1
beg to present a statement showing
Supplementary Demands for Grants in
respect of the Budget (Railways) for
1979-80.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

THE MINISTER OF LAW, JUSTI-
CE AND COMPANY AFFAIRS
(SHRI P SHIV SHANKER): I beg
to move for leave to introduce a Bill
further to amend the Representation
of the People Act, 1950, and the Re-
presentation of the People Act, 1951
to provide for the readjustment of
assembly constituencies in the State
of Sikkim,

MR. SPEAKER: The question is:

‘That leave be grantedg to intro-
duce a Bill further to amend the
Representation of the People Act,
1950, and the Representation of
the People Act, 1951, to provide for
the readjustment of assembly con-
stituencies in the State of Sikkim.”

*Published in Gazette of India Ex traordinary, Part II, Section 2, dated

25-1-1980.
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The motion was adopted,

SHRI P. SHIV SHANKER. 1
introduce the Bill.

STATEMENT RE REPRESENTATION
OF THE PEOPLE (AMENDMENT)

ORDINANCE, 1979

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): I beg to lay on the
table an explanatory statement (Hindi
and English versions) giving reasons
for immediate legislation by the Re-
presentation of the People (Amend-
ment) Ordinance, 1979,

12.09 hrs.

/
PREVENTION OF BLACKMARKET-
ING AND MAINTENANCE OF
SUPPLIES OF ESSENTIAL COM-
MODITIES BILL*

THE MINISTER OF COMMERCE
AND STEEL AND MINES & CIVIL
SUPPLIES (SHRI PRANAB MUK-
HERJEE): I beg to move for leave
to introduce a Bill to provide for de-
tention in certain cases for purpose of
prevention of blackmarketing and
maintenance of supplies of commodi-
ties essential to the community and
for matters connected therewith.
(Interruptions)

SHRI NIREN GHOSH (Dum Dum):
I oppose it...... (Intewuptions,)

MR. SPEAKER: I have got with me
the names of Members who want to
oppose the Bill at the introduction
stage, I will now call them. They
may please be precise,

SHRI JAGJIWAN RAM (Sasaram):
Let the motion be moved first. The
motion is not before the House.

MR. SPEAKER: He has moved the
motion, Shri Jyotirmoy Bosy,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir this pernicious ordi-
nance was promulgated in October,
1979 and since the .. .

SHRI K. RAMAMURTHY (Krishna-
giri): As rightly pointed out by
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Babuji, the motion is not before the
House. How can he raise the objec-
tion at this stage the motion hag not
been moved since it is not the pro-
perty of the House.

MR, SPEAKER: The motion is be-
fore the House. Motion moved:

“That leave be granted top intro-
duce a Bill to provide for detention
in certain cases for the purpose of
prevention of blackmarketing and
maintenance of supplies of commodi-
ties essential to the community and
for matters connected therewith.”

SHRI JYOTIRMOY BOSU (Diamond
Harbour): In the Statement of Objects
ang Reasons, it is stated.

“Although the Essential Commodi_
ties Act, 1955 made comprehensive
provisions for the regulation of pro-
duction, supply, distribution, prices
and trade and commeérce in cum-
modities declared essential under
the Act and although the penal*pre-
visions in the Act were made more
stringent in accordance with the re-
commendations of the Law Com-
mission in their Forty-seventh Re-
port, it was found not adequate to
deal with situation.”

Can you imagine a Government as
helpless as this? I will cite an exam-
ple. This Ordinance was promulgated
in QOctober, 1979 and good three
months have passed and during these
three months, the price rise has been
phenomenon, one of the highest in re-
cent times. The Ordinance has not
worked. Therefore, this preventive
detention Act is not going to deliver
the goods. Unless therg is a real po-
litical will to suppress blackmarketing
and profiteering by those who are
financing all this big bourgeois poli-
tical parties, the objectives, cannot be
achleved. ... (Interruptions). What
happened? When COFEPOSA was
enacted, a circular came from the
then Prime Minister’s Secretariat in
1976, if 1 remember correctly—if you
want, T can get a copy—in which it
was statedq that no action should be

*Published in Gazette of India Ex traordinary, Part II, Section 2, dated

25-1-1980.
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taken against the big business houses
which were involved in invoice mani-
pulation,

We have got enough  decu-
ments.  This pernicious Bill is for
detention without trial. If a Govern-
ment cannot, with all the huge ad-
ministrative machinery at its com-
mand, bring culprits to book, it is
strange. I am quite aware that in a
capitalist system, it just cannot
be done  because profit is
the only motive of every operation
in this country. (Interruptions). In
. the objects itself, it has been clearly
stated that the law ig incapable of
taking charge It does not necessarily
mean that in a democracy, you are
going to detain people—after revela-
tions of Emergency and after what
the Shah Commission has  pointed
things out time and again. (Interrup-
tions). My party will use all the
power at its command. ...anq vou can
see that in West Bengal there is not
a single case of blackmarketing.

If yvou read Article 22 of the Consti-
tution, vou will find that its spirit is
that detention without trial should not
be done. It is clearly stated. I am
not a lawyer. I do not go into the
language. Justice Hidayatullah—Mr,
Shiv Shanker, please lopk . at the
judgement delivered by Mr. Hidaya-
tullah—has clearly decried this sort
of a measure,

I rise to oppose the introduction of
this Bill with all the might at my
command.

DR. SUBRAMANIAM SWAMY
(Bombay North East): I rise to op-
pose the introduction of the Bill, be-
cause it provides for preventive
detention. The idea underlying vure-
ventive detention is abhorrent to our
democratic society. The world over
the human rights movement has made
it a major plank. Any Government
which cannot rule a country without
preventive detention, is not fit to
- Tule, Therefore, my fundamental
objection is to the preventive deten-
tion aspect of this Bill.

maintenance of supplies etc. Bill

I wag surprised that this Govern-
ment has brought this Bill, consider-
ing that this was brought in the form
of an ordinance by the previous Gov-
ernment. (Interruptions) This Bill
has come after an ordinance brought
in by the previous Government. That
previous Government wag brought
into existence by people Iike Mr.
Jyotirmoy Bosu's party, (Interrup-
tions).

MR. SPEAKER: Order, order please.

DR. SUBRAMANIAM SWAMY: Of
course, those who are shouting now
here, alzo helped. So far as Mr.
Jvotirmoy Bosu is concerned, it 1is
one of his moral chickens coming
home to roost, Therefore, I fully
and thoroughly oppose the introduc-
lion of this Bill

MR. SPEAKER: Now Mr. Somnath
Chatterjee.

SHRI H. N. NANJE (Hassan): T
adm on a point of order.

MR. SPEAKER: There is no point
<rder. Under what rule?

SHRI H. N, NANJE: I would like
to draw your attention to rule 72. The
rule says:

“If a motion for leave 1o intro-
duce a Bill is opposed, the Speaker,
after permitting, if he thinks fit.
brief statements from the member
who opposes the motion and the
member who moved the molijon,
may, without further debate, put
the question....”™

MR, SPEAKER: But [ have allowed
him.

SHRI H. N. NANJE: But only one
person; nof all,

MR. SPEAKER:‘fis my discre-
tion. I have looked into it. The Sixth
.ok Sahha did it and now I am do-
ing itYNow, Mr. Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr, Speaker. Sir although
the title of the Bill is The Prevention
of Blackmarketing and Maintenance
of Supplies of Essential Commodities
Bill, 1980, our genuine apprehension
is—it hag been proved by the past
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conduct oi the different goveraments
especially the Congress Government
that we had—that it is more used for
purposes other than those mentioned
in this Bill

When the MISA was passed, solemn
assurances were given on the Floor of
this House by the then Prime Min-
ister who ig again the Prime Minister
and by the then Home Minister that
it will not be used against a  single
political opponent in this country. 1
need not dwell upon that how and
what type of misuse it was made of,
namely, the MISA against the politi-
cal opponents in this country. There-
fore, our objection is on principle,
because it seems that the Congress
(I) Government ip this country can.
not survive without a black law, dra-
conian law like this, And although
we are hearing fulminations against
the Lok Dal Government, care-taker
government every minute we find
that this Government has openly ad-
opted a pernicious measure which
had been brought in by the ordinance
that was promulgated by the Lok
Dal Government. We are against it.
whatever Dr. Subramaniam Swamy
might have said. He should have
been forthright in reminding my
friends opposite that it was with
their written support that the Lok
Dal Government sat here.

PROF. MADHU DANDAWATE
(Rajapur): It never sat here.

SHRI SOMNATH CHATTERJEE:
The position is this. In view of the
scant respect the Ruling Party has
for civil liberties, we are protesting
against the introduction of this Bill;
and alsg on the point of constitutional
incompetence I gm also opposing the
introduction of this Bill. You would
be kind enough to go through clause
8 which provides for supply of the
grounds of detention within a cer-
tain time, say, five days; in  some
caseg 10 days. The Constitution which
was amended by the Forty-Fourth
Constitution Amendment Act provided
that. 1t is 5 const'tutional provision,
namely, that the grounds of deten-
tion would have to be given as soon

as possible after the detention. A

Bill, a statute cannot adq to the con.
stitutional provisions, What ig sou-
ght to be done is this, There is

sought to be a fixation of a time limit
which is contrary to the constitutional
provision. Therefore, what is sought
to be done by clause 8 is that it im-
pinged directly on Article 22(5) of the
Constitution of India. The hon. Mi-
nister would kindly take the trouble
of looking at it if he has a copy of
the Constitution; if he has not, T can
give him that.

SHRI PRANAB
I have.

MUKHERJEE:

SHRI SOMNATH CHATTERJEE:
I hope he has the latest edition also,
not the old one, I would reguest
the hon. Minister to address us on
that. Therefore, it goes to the root of
the validity of the Bill itself, There-
fore, in the light of that you will kind-
lv look into that and give your rul-
ing whether it is permissible to in-
troduce this Bill at all.

PROF. MADHU DANDAVATE: He
has challenged the legislative compe-
tence of that,

SHRI CHANDRAJEPFT YADAV
(Azamgarh): Mr. Speaker, Sir, this
Ordinance was brought in a par-
ticular situation. But now the pre-
sent Government is going to make it
a regular legislation. I am opposing
the leave to intoduce the Bill and
am saying that this new Gov-
ernment has taken  charge, why
should the Government have a lack of
self-confidence that it cannot creafe 2
condition in the country where
such a legislation is not necessary.
Why should they want to de-
tain people without giving them fair
and enough opportunities to defend
themselves? Therefore, I would like
to say that this kind of things like
blackmarketing, hoarding and rising
prices have to be stopped and the 'Gov-
ernment will get total support from
everybody if they take effective mea-
sures. But 1 would appeal to the
Government that, before thinking of
bringing this kind of legislation, they



41 Prevention of

must take necessary steps to establish
public distribution system on a large
scale, They should also create a con-
dition where the blackmarketeers
and hecarders are {reated as anti-
social elements. I think that the
present laws are enough to take care
of these things. Therefore, I would
like that this Bill should not be
introduced. 1 oppose the leave to
introduce the Bill,

SHRI G. M. BANATWALLA (Pon-
nani): May T draw your . attention
to rule 727 I want to raise a point
of order. Under rule 72 it is clearly
provided that where a motion is op-
posed on the ground that the Bill
initiates legislation outside the
legislative competence of the House,
the Speaker may permit a full dis-
cussion thereon. Here an hon.
Member is challenging the constitu-
tional competence of the Bill and
therelfore, a full discussion is neces-
sary under the proviso to rule 72.

MR, SPEAKER: I have given full
consideration. I have allowed [lour
Members t» speak on it.

SHRI G. M. BANATWALLA:
That is not a full discussion.

MR, SPEAKER: That is more than
required. I have overruled your
objection, Please take your seat.

(Interruptions)

SHRI G. M. BANATWALLA: The
point I am raising is totally different.
It is not about four Members having
opposed it; four Members gave
notice. That is all right, Here the
constitutional competence is challen-
ged. Therefore a full discussion in
which other Members who have not
given notice can take part wunder
proviso to rule 72,

MR. SPEAKER: The hon. Member
will remember that even after the
expiry of the time I allowed Mem-
bers to take part in the discussion.
How do you say that it is beyond the
legislative competence. It is his
opinion.
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(Interruptions)

MR. SPEAKER:
Shri Mukherjee,

SHRI PRANAB MUKHERJEE:
You have called me. Let the hon.
Members listen to me. T have moved
this motion and let them Ilisten to
me. They can decide whether it is
beyond legislative competence,

I have closed it.

(Intorrumtions)

MR. SPEAKER: gd.u, order. It
is a matter of opinion. I have to
decide it. _ You cannot take it for
granted.‘/

SHRI SOMNATH CHATTERJEE:
The hon. Spcaker neyer decides it.

MR. SPEAKER: It has been the
practice here that the Speaker does
not give a ruling as regards legisla-
tive competencea,

SHRI INDRAJIT GUPTA (Basir-
hat): The Law Minister wants to
say something.

SHEI G. M. BANATWALLA: Our
rights are being encroached wupon.
It is unfair.

MR. SPEAKER: Your word can-
not be the final say.

SHRI G. M. BANATWALLA: Let
the House have a full discussion and
then the House will decide about
constitutional walidity.

MR. SPEAKER: Mr. Chatterjee
has said something. Now let wus
here Mr. Pranab Mukherjee,

SHRI INDRAJIT GUPTA: The
Law Minister is standing up to reply.
He wants to say something about
the constitutional competence. Let
ug hear him. (Interruptions).

MR. SPEAKER: The Law Minister
is the authority on law. Let him
explain.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKER): So far
as the question of legislative com-
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petence is concerned, that is covered
by Entry No. 3 in the Concurrent
List of the Seventh Schedule, read
with article 22 of the Constitution.
Now the objection that has been
raised by my hon. friend, Shri
Chatterjee is, that clause 8 of this
Bill contravenes article 22(5). That
would not be a case of legislative
competence. Article 22(5) says that
as soon as may be, the person de-
tained may be informed of the
grounds on which he i3 detained.
Clause 8 .of the Bill says that in or-
dinary circumstances, within 5 days
he should be informed of the
grounds and in extraordinary cir-
cumstances he should be informed
of the grounds not later than 10 days.
So far as this objection is concerned,
it does not fall within the case of
legislative competence at all. Legis-
lative compelence is there under
Entry No 3 read with article 22. If
I have got to concede to the argu-
ments of my friend, at best all that he
can say is that clause 8 is opposed to
article 22(5). Beyond that he can-
not say that the Bil]l lacks legislative
competence. I may say that clause
8 is perfectly valid and such provi-
gsions  were uphelq by the
Supreme Court. Therefore, the
question of legislative competence
does not arise in this case. Only if
you come to the conclusion that this
House lacks the legislative compe-
tence, then only a full-dress debates
is -allowed. Since there is no ques-
tion of legislative competence, the
questtion of full-dress debate does
not arise.

SHRI RAM JETHMALANI (Bom-
bay North-West): Kindly read rule
72.

(Interruptions)
Under Rule 72....

(Interruptions)

MR. SPEAKER: Please sit down.
1 will decide everything.
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(Interruptions) **

MR. SPEAKER: Nothing is to be
recorded without my permission.

You are referring under Rule 72 to
what?

(Interruptions) **

MR. SPEAKER: Please sit down.
He is referrng to Rule 72.

(Interruptions) * ¥

MR. SPEAKER: Under the rule
they are referring something and I
have to decide it. You are not
competent. Please sit down.

(Interruptions) **

MR. SPEAKER: I have called the
hon. Member, He is pointing to a
certain rule. I am going to listen
to it. Why are you f{rying to
interrupt?

(Interruptions) **
MR. SPEAKER: I will decide

whether it is out of order or not.
Please sit down.

(Inferruptions) **

SHRT RAM JETHMALANI: Sir.
in the exercise of wyour discretion
you have been good enough to per-
mit brief statements from those who
oppose the introduction of the Bill
under the first part of Rule 72. Now,
the first part is over. There are
some Members who wish to oppose
the introduction of this Bill not on
the ground of any principle or other-
wise, but on the ground that the
Bill ig outside the legislative com-
petence of this Parliament, Now,
legislative competence does not de-
pend merely upon an entry in the
three Lists. There can be lack of
legisiative competance because the
Bill is opposed to¢ a Fundamental
Right which is guaranted under the
Constitution because every Fundemen-
tal Right is a restriction upon the
legislative competence of Parlaiment.
Parliament cannot transgress beyond
certain limits. Mr Shiv Shanker
should have no difficulty in appreciat-
ing that there can be lack of legisla-

**Not recorded.
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tive competence on two  grounds.
One ground has been-mentioned by
Mr. Chatterjee, The other ground
on which I am opposing and on
which I hope the Law Minister will
apply his mind seriously to this pro-
blem and not go by mere party con-
siderations is this, In the famous
judgement known as the Maneka
Gandhi Passport case the  Supreme
Court has laid down the principle (i)
that hereafter nobody shall be de-
prived of liberty except in accordan-
ce with the procedure established by
law, ang (ii)—which is a revolution-
ery change of law—that the proce-
dure must be fair. Now, any proce-
dure in which....

(Interruptions)

MR. SPEAKER. Please sit down.
He is referring to a certain thing.

SHRI RAM JETHMALANI: If
yvou read that judgment carefully, you
will find that the judgement lays
dowp the principle that np procedure
can be considered fair in which a
person is deprived of his liberty at
the whim of the exéecutive authori-
ties In other words, Article 21
as interpreted recently by the Supre-
me Court make it competent for
Parliament to  pass a raw
of preventive detention in which a
person will be deprived of his liberty
merely beeause an executive officer
has suspicion. Now, the second
ground of lack of legislative compe-
tence is that of clause 3(b) which
defines the prejudicial activities in
question. Clause 3(b) is wholy
beyong the Ilegislative competence
because Entry 3 of List IIT which you
have talked about does not cover
Clause 3(b) at all, It may possibly
cover the first part, but the second part
18 wholly outside the sphere of legisla-
tive competence under Entry 3 of
List IIT. We would request you,
therefore, to kindly apply your mind
to this.

Sir, I want to remind the Law
Minister of his Party’s manifesta
with which I heartily agree that his
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Party has pledged. . (Interruptions).
I am bold enough to survive this
noise and you cannot prevent me
from making my submission by mak-
ing noise. It is useless and you are
only wasting time. . (Interruptions).

Their own party manifesto says
that they will restore the rule of
law, they will establish the rule of
law, they will sustain the rule of law.
The rule of law has been defined by
the Internationai Commission of
Jurists, at which the representatives
of India and the representatives of
this Congress Government were pre-
sent, thus. They have said that
preventive detention in time of peace
is inconsistent with the rule of law.
Therefore, I wish to remind you that
you are doing something which is in-
consistent with your own manifesto,
with your own declared policies, and
yvou have hlindly adopted a measure
which was introduced by the Lok
Dal Government for reasons which
are not far to seek.

Those who have been long enough in
this Parliament will recall that even

when my Government, the Janata
Party Government, tried to intro-
duce the Criminal Procedure
Code (Amernidment) Bill which

contained provision of preventive
detention, the whole party opposed
the move of the Government, and
ultimately our own Government was
defeated by our own party because we
said that we shall not allow preven-
tive detention. So, it is a questiom
of principle. The more noise they are
making, the less we are inclined
te entrust they droconian power to
this Government.

MR. SPEAKER: After I have
heard everybody, I will put it to
House, and the House will decide.

SHRI PRANAB MUKHERJEE: _
would like to make one submission.
So far as the legislative competence
of the Bill is concerned, that has
been well taken care of by my col-
league, the law Minister.
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A point hgs been raised by Mi.
Ram Jethmalani and others on a
guestion of principle whether we
should have a preventive detention
measures at all or not. I am really
amused to listen to thig because
when they brought the Constitution
Amendment Bill, if T remember cor-
rectly, when they amended article
22 of the Constitution, they retained
the provision of preventive detention,
and the wording incorporated in this
Bill is practically lifted from there.

SHRI RAM JETHMALANI: i}
opposed on the floor of the House
even my own party’s measure.

SHRI PRANAB MUKHERJEE:
Mr. Ram Jethmalani may be a very
important person, and sometimes he
may consider himself ag more than
a party, but when we talk of the
party system, individuals do not
count, and however important Mr.
Ram Jethmalani or “X’’ or “Y"” may be
his party retained preventive deten-
tions. The question is the whatever
safeguards were provided in the
amendments brought forward by the
Forty-fourth Amendment by the
Janata Party Government—I am not
talking of the Lok Dal Government-
have been bodily incorporated in the
text of this ordinance and this Bill.

SHRI JYOTIRMOY BOSU: So, you
are following them.

SHRI PRANAB MUKHERJEE:
This is an enabling provision. Mr.
Jyotirmoy Bosu went to the extent
of saying that the Government of
West Bengal was not going to apply
it. I would humbly and most res-
pectfully remind him that he should
forget the existence of a weak Gov-
ernment at the Centre. We know our
competence, how within our area of
competence to make a State Govern-
ment agree to abide by a provision.
Iam not going into that problem

now. Wl

(Interruptions) **

MR. SPEAKER: Nothing should
be recorded without my permission.
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SHRI PRANAB MUKHERJEE:
Another aspect of the argument
which Mr Subramaniam Swamy and
Mr Ram Jethmalani said is that they
are opposed to any type of preven-
tive detention. Perhaps, in their
exuberance, they forget that
COFEPOSA, which is a Preventive
Detention Act, is very much therein
the statute book and the Janata Gov-
ernment, during its tenure of two
yvears, did not remove that piece of
legislation from the statute book. So
far as this piece of legislation is
concerned, it is to take care of the
black marketeers etec. and COFE-
POSA is to take care of the smuggl-
ers. COFEPOSA already exists. The
Janata Government did not remove
that piece of legislation from the
statute book . Therefore, 1 seek the
permission of the House to introduce
the Bijll

MR. SPEAKER: I have heard the
views from every side of the House.
Now I will put it to the House. Every
Member can vote according to what
he thinks proper.

As Division Numbers have not so
far been allotted to Members, it is
not possible to hold the Division by
the Automatic Vote Recording Ma-
chine. Division will now take place
by slip system. Members will be
supplied of their seats with ‘Aye’/'No’
printed slips for recording  their
votes. ‘Aye’ glip is printed on one
side in green, both in English and
Hindi, and ‘No’ in red on its reverse.
On these slips Members may kindly
record vetes of their choice by sign-
ing and writing their names, consti-
tuency and State/Union Territory
and date legibly at the places speci-
fied on the slip. Members who
desire to record ‘Abstention’ may ask
for the ‘Abstention’ slip which is in
yellow colour. Immediately after
recording his vote, each 'Member
should pass on his slip to the Divi-
sion Clerk who will call upon his
seat to collect the same for handing
over to the Officers at the Table.

**Not recorded,
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“That leave be granted to intro-
duce a Bill to provide Yor detention
in certain cases for the opurpose of
prevention of blackmarketing and
maintenance of supplies of com-
modities essential to the community
and for matters connected tihere-
with.”

The Lok Sabh: divided
Pivision No. 4] [12.45 hrs.

AYES

Abbasi, Shri Kazi Jalil
Abdul Samad, Shri
Ahmed, Shri Mohd. Asrar
Ahmed,, Shri Md. Kamaluddin
Ajit Pratap Singh, Shri
Anbarasu, Shri Era
Ansari Shri Shafigullah
Ansari, Shri Z. R.

Anuragi, Shri Godil Prasad
Anthony, Shri Frank
Arjunan, Shri K.
Arunachalam, Shri M.
Ashfaq Hussain, Shri
Athare, Shri Chandrabhan Balaji
Azad, Shri Gulam Nabi
Aziz Imam, Shri

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Bansi Lal, Shri

Banwari Lal, Shri

Barot, Shri Maganbhai
Behera, Shri Rasa Behari
Bhagat, Shri H. K. L.
Bhagwan Dev, Shri
Bhardwaj, Shri Parasram
Bhikhabhai, Shri

Bhoi, Dr. Krupa Sindhu
Bhole, Shri R. R.

Bhuria, Shri Dileep Singh
Bijendra Pal Singh, Shri
Birbal, Shri

Birender Singh Rao, Shri
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Chakradhari, Shri

Chandyrg Shekhar Singh, Shri
Chandrakar, Shri Chanduial
Chandrasekharappa, Shri T. V.
Charanjit Sipngh, Shri
Chawdhury, Shri A. B. A. Ghani
Channupati, Shrimati Vidya
Chingwang, Shri

Chiranji Lal Shri

Chouhan_ Shri Fatebhanu Singh
Dabhi, Shri Ajitsinh

Daga, Shri Mool Chand

Dalbir Singh, Shri

Das, Shri A. C.

Dennis, Shri N.

Desai, Shri B. V,

Devarajan, Shri B.
Dhandapani, Shri C. T.
lngvijay Sinh, Shri

Doongar Singh, Shri

Dorai Scbastian, Shri S, A,
Dubey, Shri Bindeshwari
Dubey, Shri Ram Nath
Ekka, Shri Christopher

Era Mohan, Shri

Faleiro, Shri Eduardo
Fernandes, Shri Oscar

Gadgil, Shri V. N.

Gadhavi, Shri Bheravadan K.
Gaekwad, Shri R. P,

Gamit, Shri Chhitubhai
Gandhi, Shri Sanjay

Gehlot, Shri Ashok

Ghutran Azam, Shri

Giriraj Singh, Shri

Gohil, Shri G. B.

Gounder, Shri A. Senapathi
Gowda, Shri D. M, Putte
Gurbinder Kaur, Shrimati
Harikesh Bahadur, Shri
Hembram, Shri Seth

Jai Narayan, Shri

Jain, Shri Bhiku Ram
Jaydeep Singh, Shri
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Kailash Pati Shrimati
Kalpnath Shankar, Shri
Kamal Nath, Shri
Kandaswamy, Shri M.
Karma, Shri Lachman
Kashirsagar, Shrimati Kesharbai
Kaul, Shrimati Sheila

Keyur Bhusan, Shri

Khan, Shri Arif Mohammad
Khan, Shri Malik M. M. A.
Kidwai, Shrimati Mohsina
Kochack, Shri Ghulam Rasool
Kosalram, Shri K T.
Krishna Pratap Singh, Shri
Krishna, Shri S. M.

Krishna, Shri G, Y.

Kuchan, Shri Gangadhar S.
Kulandaivelu, Shri V,
Kunwar Ram, Shri
Lakshmanan, Shri G.

Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mahala, Shri R. P.

Mahendra Prasad, Shri
Makwana, Shri Narsinh
Mullu, Shri A, R.

Mani, Shri K B.S.

Manphool Singh, Shri
Mavani, Shri Ramjibhai
Meena, Shri Ram Kumar
Mehta, Dr. Mahipatray M.
Mishra, Shri Hari Nath
More, Shri Ram Krishna
Motilal Singh, Shri

Mubarak Shah, Shri Khwaja
Mukhopadhyaya, Shri Anand Gopal
Mundackal Shri George Joseph
Murugian, Shri S,

Muthu Kumaran Shri R.
Nadar, Shri A. Neelalohithadasan
Nagaratnam, Shri T,

Nahata, Shri B. R.

Naidu, Shri P, Rajagopal

Naikar, Shri D. K.
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Nanje, Gowda, Shri H, N.
Nayak, Shri Mrutyanjaya
Negi, Shri T. S.

Netam. Shri Arvind

Nihal Singh, Shri

Nitya Nanda Misra, Shri
Odedra, Shri Maldevji M.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palaniappan, Shri C.
Pandey, Shri Kedar
Pandey. Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parmar, Shri Hiralal R.
Patel, Shri Ahmed Mohammed
Patel, Shri Amrit

Patel, Shri C_ D,

Patel, Shri Shantulbhai
Patel. Shri U, .

Patil Shri Balasahep Vikhe
Patil, Shri Shivraj V.

Patil, Shri A. T,

Patil, Shri Uttamrao

Patil, Shri Vasantraoe

Patil, Shri Veerendra
Phuiwariya, Shri Virda Ram
Filot, Shri Rajesh

Poojary, Shri Janardhana
Pushpg Devi Singh, Kumari
Prabhu, Shri R.

Pradhani, Shri K.

Prasanna, Shri S. N.
Quadri, Shri S. T,
Raghavan. Shri V_  S. Vijaya
Rahim, Shri A. A.

Rai, Shrimati Sahodarabai
Raju, Shri P. V, G.
Rakesh Shri R, N.

Ram, Shri Ramswaroop
Ramamurthy, Shri K.
Ramaswamy, Shri Pandayatehi S. S.
Ramulu, Shri H. G.

Rana Vir Singh, Shri
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Ranga, Shri N, G.

Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri Jalagam Kondala
Rao, Shri M. Satyanarayana
Ravani. Shri Navin

Rawat, Shri Harish

Reddy, Shri G. S.

Reddy, Shri G. Narsimha
Rothuama, Dr. R,

Sahi, Shrimati Krishna
Sahu, Shri Narayan

Sahu, Shri Shiv Prasad
Sajjan Kumar, Shri
Sangma, Shri P. A.

Satish TPrasad Singh, Shri
Sawant, Shri T. M.
Scindia, Shri Madhav
Selvaraju, Shri N,

Sen, Shri Ashoke Kumar
Sethi, Shri Prakash Chand
Shaktawat, Prof. Nirmala Kumari
Shamanna, Shri T. R.
Shanmugam, Shri P.
Shantaram_ Shri

Sharma, Shri K. C,
Sharma, Shri Munder
Sharma, Shri Pratap Bhanu
Sharma, Dr. Shankar Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Harikishan
Shingada, Shri D, B.

Shiv Shanker, Shri P.
Shivendra Bahadur Singh, Shri
Shivkumar Singh, Shri
Shukla, Shri Vidya Charan
Sidnal. Shri S, B.
Singaravadivel, Shri S.
Singh, Shri C. P, N.
Solanki, Shri Babu Lal
Solanki, Shri Natvarsinh
Sontosh Mohan Dey, Shri
Sparrow, General R. S,
Sreenivasa Prasad, Shri V.
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Subha, Shri P. M. .
Sukhbuns Kaur, Shrimati
Sunder Singh, Shri
Suryawanshi, Shri Narsing Rao
Swami. Shri K. A,
Swaminathan, Shri R. V.
Tariq Anwar, Shri

Tayeng, Shri Sobeng

Tewarl, Shri Narayan Datt
Tewary, Prof. K. K.

Thorat, Shri Bhausaheb
Thungori, Shri Prem Khandu
Tripathi, Shri R, N.

Tytler, Shri Jagdish

Uike, Shri Chhotelal
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Velu, Shri A, M.

Verma, Shri Jai Ram

Vijaya Bhaskara, Shri K,

Vishwa Nath Pratap Singh, Shri
Vyas, Shri Girdharji Lal

Wagh, Dr. Pratap

Wasnik, Shri Balkrishna Ramchandra

Yadav, Shri R. N,
Yadav, Shri Ram Singh

Yadav, Shri Subhash Chandra
Yellaiah, Shri Nandi
Zainul Basher, Shri

NOES
Acharia, Shri Basudeb
Agarwal Shri Satish
Anwar Ahmed, Shri
Balan, Shri A. K,
Balanandan, Shri
Banatwalla, Shri G. M.
Basu, Shri Chitta
Bhattacharya, Shri Sushil Kumar
Biswas, Shri Ajoy
Bosu, Shri Jyotirmoy
Chakraborty, Shri Satyasadhan
Chatterjee, Shri Somnath
Chaudhary, Shri R. Motibhai
Chaudhury, Shri Tridib
Choubey, Shri Narayan
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Chowdhary, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila Madhu
Das, Shri R, P.

Deo, Shri V. Kishore Chandra S.
Fernandes, Shri George
Ghosh, Shri Niren

Giri, Shri Sudhir Kumar
Gopalan, Shrimati Suseela
Goswami, Shrimati Bibha Ghosh
Goyal, Shri K. K.

Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannan Mollah, Shri

Hasda, Shri Matilal

Horo, Shri Nirel Enem
Imbichibava‘ Shri E. K.
Indervesh, Shri Swami
Jagjivan Ram, Shri

Jagpal Singh, Shri

Jaiba, Smt. Rane Sirdessai Sayogila
Jethmalani, Shri Ram

Karan Singh, Dr.

Kashyap, Shri Jaipal Singh
Khan, Shri Ghayoor Ali
Khan, Shri Mahmood Hasan
Kunhambu, Shri K.

Kurien, Shri P. J,

Lawrence, Shri M. M,
Madhukar, Shri Kamla Mishra
Mzhata, Shri C. R.

Maitra, Shri Sunil

Mandal, Shri Dhanik Lal
Mandal, Shri Sanat Kumar
Mhalgi, Shri R, K.

Mishra, Shri Satyagopal
Mohammed Ismail, Shri
Mukherjee, Shrimati Geetg
Mukherjee, Shri Samar
Ngagom Mohendra, Shri
Pandit, Dr, Vasant Kumar
Parulekar, Shri Bapusaheb
Paswan, Shri ‘.Rsun Vilas
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Pathak, Shri Anand
Pradhan, Shri Amar Roy
Premi, Shri Mangal Ram
Rajan, Shri K. A.

Rajesh Kumar Singh, Shri
Rum Awadh, Shri

Ram Kinkar, Shri

Ramang Raj Shri M.
Rasheed Masood, Shri

Riyan, Shri Baju Ban
Rcy, Dr. Saradish
Scha, Shri Gadadhar
Cankhwar, Shri Ash Karan
Skailani, Shri Chandra Pal
Shakya, Shri Daya Ram
Shakya, Shri Ram Singh
Shastri, Shri Rajnath Sonkar
Shastri, Shri Ramavatar
Singh, Shri B. D,
Singh. Dr, B. N.
Suaraj Bhan, Shri
Surya Naravan Singh, Shri
Swamy, Dr. Subramaniam
Syed, Shri Masudal Hossain
Tirkey  Shri Pius
Tur, Shri L, S.
Verma, Shri Chandradeo Prasad
Verma, Shri Phool Chand
Verma, Shri R. L. P,
Verma, Shri Raghunath Singh
Verma, Shri Sheo Sharan
Yadav, Shri Chandrajit
Yadav, Shri D. P.
Yudav, Shri R, P.
Yadav, Shri Vijay Kumar
Zainal Abedin. Shri
MR. SPEAKER: The result of the

division is:

Ayes—238%;, Noes—94,

The motion was adopted.

SOME HON. MEMBERS: This is a
shame. ... (Interruptions)

(Some Hon. Members then left the
: Housex

*As corrected.
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SHRI PRANAB MUKHERJEE: Sir,
1 introduce the Bill.

—_—

STATEMENT Re PREVENTION OF
BLACKMARKETING AND MAIN-
TENANCE OF SUPPLIES OF ES-
SENTIAL COMMODITIES ORDI-
NANCE, 1979.

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND
CIVIL SUPPLIES (SHRI PRANAB
MUKHERJEE): Sir, I beg to lay on
the Table an explanatory statement
(lindi and English versions) giviag
reasons for immediate legislation by
the Prevention of Blackmarketing
and Maintenance of Supplies of
Essential Commodities Ordinance,
19749,

13.57 hrs,

CENTRAL EXCISES AND SALT
AND ADDITIONAL DUTIES OF
EXCISE (AMENDMENT) BILL*

THE MINISTER OF FINANTE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): Sir, I beg to move for
leave {o introduce a Bill further to
amend the Central Excises and Salt-
Act, 1744, and the Additional Duties
of Excise (Goods of Special Import-
ance) Act, 1957,

MR. SPEAKER: The question is:

“I'hat ieave be granted to intro-
duce a Bill further to amend 1ihe
Cenrpral Excises and Salt Act, 1044,
and the Additional Duties of Excise

Goods of Special Importance) Act,
1957,

The motion was adopted,

) SHRI R, VENKATARAMAN: Sir, I
intreducet the Bill,

STATEMENT

RE, CENTRAL EXCISES AND SALT

AND ADDITIONAL DUTIES OF EX-

CISE (AMENDMENT) ORDINANCE,
. 1979

SHRI R. VENKATARAMAN: &ir,
I beg to !ay on the Table an explana-
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tory statement (Hindi and English ver-
siong) giving reasons for immediate
legiclation by the Central Excisez and
Salt and Additional Duties of Excise
(Amendment) Ordinance, 1979

MR, SPEAKER: The House stands
adjourned for Lunch, We shail mee-ct
again at 2.00 p.m.

13 Ihirs.

The Lok Sabhg adjourned for Lunch
till Fourteen of the Clock.

e ———

The Lok Sabha re-assémbled after
Lunch at four minutes past Fourteen
of the Clock.

[MR. SPEAKER in the Chair.]
14 01 Lrs,
Shri Naik Devarey G. (Kanara).

14.05 hrs.
MATTERS UNDER RULE 377

(i) NEWS BULLETINS BROADCAST BY ALL
Inpia Rapio, DELHT ABOUT ELECTION
10 LoK Sasia FrRoM PaTNA CoONSTI-
TUENCY.

ot TwEAT  wwEr (qEer)
wgar # wigR wawia & fraw 377 # o
freafafas awrr 7 gaw & g Svfeas
Fam g -

ATAET FE ANT F 947G F wW F qEAT
Ll

]

*Published in Gazette of India Extraordinary Part IL section 2, dated
iIntroduced with the recommendalion of the President.

—— ——— P —
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1 gaTT wat ¥ Wi § | oy arenfawa ag
qr f =t et aTET W TE & IwiE-
AT AR T\ W TR K S =T F
W& & GWawi & AWEw  Few
&1 AN AT T AHl § | N g @
fo war fefa wwx & gwr,  wrETIETOR
w1 A g@ § g wwEa @av faer 7

{ii) Reported scarcity of rationed
items at the Fair Price Shops in Delhi

S{HRIMATI PRAMILA MADHU
DANDAVATE (Bombay North-Cen-
tral): Sir, under Rule 377, I am
making a statement =

Delhi is experiencing the sudden
scarcity of sugar, kerosene and cther
rationed items in the fair price shops
because the number of ration cards
in Delhi has shot up cver a lakh with-
out commensurate increase in the
commodities in the ration shops.

There have been growing comp-
laints of shinrtages from the resetile-
ment colnnies in particular.

It is reported that the Executive
Ccouncitloy for Civil Suppiies, Delhi
Adminigtration, Shri Khurana, has
sent SOS 1o tha TUnion Agzriculture
Minister for an immediate increase
in the rugar quota for Delhi so that
the assured sugar quota of 1 it.g. per
kead can be given to the consumers.
1 1equest the Minister of Agriculture
to make a stalement on the matter
inferming about steps taken.

(iii) Verification of membership of
trade unions

DR, SUBRAMANIAM SWAMY
(Bombay North East) : Sir, T rise
under Rule 377 to raise a  malter
which is agitating the minds of the
industrial workers of the country.
This is the issue of wverification of
membership of trade unions.

Sir, the House is aware that bilale-
ral negct etions can be successful oniy
if the managements negotiate with
representative  trade unions. Un-
fortunately, for the sake of industrial
peace, managements perhaps, under
political Influence, have recognised
unrepresentative unions or kept out
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important uniong out of negotiations
on the baric of fraudulent or cut of
cate membership. The examp'e is
of Banks and Railways where, for ins-
tance, @i important central trade
union like the Bharatiyva Mazdoor
Sangh has been kept out of negotia-
iion even though on actual member-
ship. its affiliates, the NOBW znd
the ERMS are the largest unions, The
left-leaning wunions including  the
Ci svmuri:st Union  who had taken
advantage of the atmosphere of the
1960s, have monopolised the role of
the working clasg representatives.

It is significant that no verification
of membership of the unions has been
taken since 1968 even though the
Governmant's decision was *aken in
1964 to have verification every two
years. The rules of verification
have also not been revised since
1958.

I therefore urge the Government
to fake 1wp urgent importan‘ steps
immadiately:

(1) Jwmmediately convene g meect-
ing of ali Centra! trade union
representatives to decide on
the time-table for verification
as alsp the non-verification
rules;

(2) Till that time, issue a direc-
tive to all public sector/Gn-
vernment managements as
also the Labour Commissio-
ners to treat all Central
Unions on par till the veri-
fication of ruies is Aone.

(iv) Reported lay-off by the Mewar
Textile Mill, Bhilwara due fo
non-supply of power and coal

SHRI GIRDRIARI LAL VYAS
(Bhilwara): Mr. Speaker, Sir, under
Rule 377 I wnt to raise a matter on ur-
gent pubiic importance.

Necause of electricity cut and non-
supply of power and also because cof
non-supp.y of coal for turbine to gene-
rate their own power a lay aff hy the
Mewar Textile Mill Bhilwara (Rajas-



61  Motiom of Thanks on MAGHA 5, 1901 (SAKA) President's Address 62

than) for the last 15 days has created
a probiem of unemployment and
hardship to 5000 workers, ' Power
and coal be supplied to Mewar Tex-
tile Miils to avoid lay off and unemp-
loyment.  Rajasthan Government is
doing this mischief to harass and
torture workers.

14.12 hrs.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS

SHRI S. M. KRISHNA (Mandya):
Sir, I beg to move the following: —

“That ap Address be presented
to the President in the following
terms: —

‘That the Members of Lok Sabha
assembled in this Session are deep-
ly grateful to the President for the
Address which he has been pleased
to deliver to both Houseg of Parlia-
ment assembled together on the
23rd January 1980." ™

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, when the Motion of
Thanks to the President's Address is
moved it has been the tradition that
the Prime Minister ig present in the
' House. Thi: ig just to bring to your
notice,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (Shri Bhishmy Narain
Singh): She has gone to the airport
to receive the foreign dignitaries.
There is no question of showing any
disregard to the House or to you.

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUP-
PLY AND REHABILITATION (Shri
Vasant Sathe): Sir, the President of
France hag come here. They are
aware of it ang yet they raise it.
’ 1?V‘er}’bOdy knowsg it ig g5 special

Circumstance that she has to go to the

arport to receive the President of

France who has come here,

(Interruptions) ***

MR. SPEAKER: Nothing without"
my permission should go op record.

SHRI S. M. KRISHNA. Mr,
Speaker, Sir it is a privilege for me
to be called upon to move this Motion
of Thankg for the Address delivered
by the President.

Sir history ig being made in our
country. In the year 1977 when
many of the critics of the present
Prime Ministey who also happens to
be the Leader of pur Party...That is
a tribute paid by my leader to the
Parliament, ;

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour), Mr. Krishna, do you
remember that you hag sought the
blessings; of Mr. G. D. Birla when you
were Minister in Karnataka,

SHRI S. M. KRISHNA: 1 would
like to remind Mr. Jyotirmoy Bosu
also n few tningg of his past.
(Interruptions)

MR, SPEAKER: Please don’t in-
terrupt now.

SHRI S. M. KRISHNA: Tn 1977 a
well-orchestrated  criticism  against
our leader Mrs. Indirg Gandhi was
started claiming her to be g dictator
and the party which she represented
as an authoritarian party, and saying
that democracy was burieq in this
country and that the voices of the
people were muffled. Sir, to the
dismay of the entire world and even
to the utter surprise of our critics
and even to many of us, she called an
election in 1977. And in the election
which was called by Mrs. Indira
Gandhi, 4 =ection of the people,
exercising their sovereign rights,
rejected Mrs. Gandhi and the party
which she led. Sir_ it is history now
with what grace and courage Mrs,
Gandhj helped a smooth changeover
of the Government. It ig s part of
recorded history. The Janaty party
which came into being in the year
1977 was blesseq by the people and

***Not recorded.
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their party had a glorious opportunity
‘to shape thig country and to shape
our society in their own mould, in
theiry own imagination. But what
happened? The moment they occu-
pied the seats of power here their
internal contradictions (about which
we were talking about even before
the elections) started asserting them-
selves and they were getting pro-
nounced and they were getting exhi-
bited not only inside the House but
more so outside the House. In:ztead
of addressing themselves to finding
solutions to the burning problems of
milliong of people in this country,
they ventured upon a  political
persecution unparallelled in any
democratic couniry, Mrs. Gandhi
and her followers became the targets
of criminal ang civil prosecution
attacks which were systematically
engineereg by the Janata party Gov-
ernment. The Janatyz party forgot
about the people, they forgot about
the problems: but their entire con-
centrated attack wgs directeg to
demolish one person, to demolish one
leader, and that was, Shrimati Indira
Gandhi.

Now what has happened? 34
monthg have passed. We were forced
with another election. Did we ask
for an election? No. We did not
ask for an election. When you got
a big mandate, 5 massive mandate, a
¢lear mandate from the people of the
country to rule this country for five
vears, what has happened? You
proved your uiter incapability and
utter incompetence to run thig coun-
try even for 33 months, as g resultof
which the President was forced to
call gn election. You find the same
tune, the same tenor, in the criticism,
the zame orchestra ang the same
band-masters and their tunes. What
is the legacy of the Janata party
government and its unworthy succes-
gor, the Lok Dal Government? What
ig the legacy? The lagacy of both
thegse governments put together is a
bankrupt economy, a demoralised
buraucracy, a disgruntled and in-
«ifferent police force and an enormous
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'socia] ang political tensiong and

hapless and helpless people. Thisis
the state of the nation today after 34
months of non-performance or mis-
rule or whatever you want to call it,

You talk of democracy, all of usdo
talk vf democracy. In 1978, the peo-
ple of Karnataka, more particularly
the people of Chikmagalur exercised
their sovereign right given to them by
the Constitution of India in returning
Shrimati Indira Gandhi to thig august
House. You hag a massive majority
that particular year. How did you
respond to their democratic aspira-
tions? Without giving a chance,
simply because you had a brute
majority at your command, the Gov-
ernment headed by Shri Morarji
Desai  expelled Shrimatj Indira
Gandhi ang thereby throttleq the
voice of the people of Karnataka. I
remember ang I may recal] the
thundering speech of Shri C, M.
Stephen, the then leader of our
Group, where he cautioned and where
he prophesied. He said “today you
are expelling her from this august
House, but she will come back with
thunder”, and there she is today with
the blessings of the people of this
country.

SHRI JYOTIRMOY BOSU: Heisa
prophet,

AN HON. MEMBER: Yes_he is.

SHRI JYOTIRMOY BOSU: Has he
come back?

SHRI S. M. KRISHNA: Well, he is
also going to come back and it will
be a surprise ang it ig going to be a
rude shock to you, Sir, various Com-
missiong of Enquiry were appointed—
the Shah Commission, the Reddy
Commission, the Grover Commission,
the Gupta Commission, I have lost
the count. There were so0 many.
Even my friends sitting on the other
side would not be able to remember
the number of Commissions and
perhaps Shri Jyotirmoy Bosu does
because he has nothing else to do
except doing such things. Now, what
would happen to these Commissions?
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The leader of the Lok Dal Group
here, Shri Charan Singh, appointed
the Grover Commission and the
Grover Commission produced a re-
port and held the then Chief Minister
of Karnataka guilty on certain counts
ang the leader of the Lok Dal Group
did not have gny inhibitions when he
enterey into an unholy political
alliance with Shri Devaraj Urs. You
talk of morality you expect people
to be carried away by your germons
about morality when this is your
performance and this is your record
(Interruptions), Now, for gll these
@emmissiong I do not think there is
any parallel. Governments have been
changed in' other democratic coun-
tries—in England, in the United States
of America, in Canada, in France, in
variouy other democratic countries, in
Japan which ig nearer to our country,
but in no uther country hag 5 Govern-
ment houndedq the way the Janata
and thp Lok Dal Governments hound-
ed the previous government. Now
that wp have got s massive majority,
a tota] majority_ today, do you expect
us to imitate you? Do you want us
to practise what you did? Let me
give an assurance, an assurance which
the leader of my Party has given to
the nation, a solemn assurance, that
this Government is not going to
wreck any politica] or personal ven-
gtance against anybody, because itis
not oupr culture. We belong to a na-
tional political party with 5 hoary
past and we are not a political cong-
lomerate, we are not a loosely aligneg
group, we belong to one party and we
adore ¢ne leader. That is why, when
we speak here, we speak with abun-
dant self-conﬁde.nce, with abundant
self-assurance,

The electiong are over; the people
have eirpresseq their will. We have
all] relurned to Parliament. There
are many, who could not makeit
here. The point that we will have to
conside* ig that a time has come when
all of s will have to addrecs our-
selyes |o the various problems, the
comples: problemg that confront the
comntry and, more particularly, our
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economic system gnd our gocial sys-
tem. Elections are just a part of the
whole game; it ig not the end of the
whole game, it is the beginning,
Even now, it iz not too late for usto
establish some king of g nationa] re-
conciliation so that all of us pool our
resources, energy, time and intellig-
ence in order to build a better India,
in order to make our society
healthier. The Government on its
part, I am sure, ig ever willing and
is seeking the cooperation of every-
body including the varioug political
parties that are reprezented in this
House. The people have waited with
stoic patience for the last thirty-four
months.  These were traumatic
months, nothing wasg in order. The
economy had come wnlmost to a
grinding halt, The industrial growth
was zero percent, the GNP had been
reduced considerably and to put itin
a nutshell, the economy was in
shamble; ang is in shambleg today.
The prices have gone unchecked.
Whenever we addressed our meetingg
in the course of election campaign,
one question about which the com-
mon man was so seriously agitated
ang disturbeg was about the rising
prices. Thi; was a common feature.
The Government which is not com-
petent enough to check the prices, as
Mr, Subramaniam Swamy  this
morning put it, has no right to sur-
vive and to exist. Ang it ig jecularly
said that it is the price of the onions
which destroyed the Janata and the
Lok Dal Governments in the last
election:. The Government was So
utterly incompetent that they could
not hold the price of onion which is
grown indigenously so much. Fur-
ther, we resorted fo massive imvorts.
You name sny commodity which we
did not import, We imported steel
cement, coal and so many other
commodities. We imported every-
thing so much that the trade deficit
today is almost Rs. two thousand
crores. This year, the oil import bill
is going to be nearly Rs. five thousang
crores, almost eighty percent of the
total export earnings, How are you
going to solve these problems? But
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this much is certain gnd this much is
internationally acclaimed and accept-
€q thai the basic strength of the
Indian economy iy sound. It is
vibranl. And there ig no neeq for
desponiency, provideq proper leader-
ship and proper direction are given.
I am sure that in the next few
months, the state of our economy is
going 1o be quite different from what
it is to-day.

Let me 3lso go on record to say
that no miracles can be expected
from 1his Government in the next 100
days. Generally when a new Gov-
ernmeiit comes into existence, the
newspaperg particularly try to analyze
what the Government has done in
the first 100 days. But the kind of
problems with which we mnre con-
fronted being what they are, we
cannot expect any spectacular results
in the first 100 days. For that matter
not even in the first 365 days. We
need a much longer time to show to
the cointry—in termg of results.

Tak the energy position in the
count'y, Less than 489' of the
capacity: which ig installed is being
utilized At thig rate, how are you
going tu solve the energy problem in
this cointry? One Ministry blames
the otte". The Ministry of Energy
blames the supply of coal. The
Minist1,+ of Coal blames the move-
ment, ie, the Railways, so much so
that thire was absolutely no coordi-
nation during the previous Govern-
ment: a1d T am sure the precent Gov-
ernm=n wil]l take serious note of
this. /A nd the first thing that the
present Government wil] have to do
is to apply themselves seriously to
solve 'he energy crisiz and the
energv problem.

In t'y! fielg of foreign policy also,
I way present—it was my privilege to
be present—in thig august House in
the veqr 1971, when the ™ ~cladesh
episcde took place. It started in
1971. Bangiadesh came into being in
1972, Jut the warming up was in

JANUARY 25, 1980 President's Address 68

December 1970. I very distinctly
and vividly remember.

What is our =status among the
comity of nations to-day. So long as
Mrs. Gandhi wag the leader of the
Government gnd the country, every
country in the world—I do not know
whether they feared her or respected
her—dig take note of Mrs. Gandhi’s
presence in thig country; and her
voice was heard with great respect.

I was coming to that episode in
1971 when the Indo-Pakistan war
was going on and there came the
alarming and disturbing hewg that
the 7th Fleet of the mighty American
nation was hovering near about the
Indian Ocean, How did Mrs. Gandhi
react tn such a perilous and disturb-
ing situation? 1 remember that when
a Calling Attention Notice wasz raised
in this august House, she ~~"'"lv ask-
ed the Minister of Shipping f#o
answer that Calling Attentio\ Notice;
and then the Shipping Minister dec-
lareg on the floor of this House that
if any ship belonging to any country
violated the territoria1 - ters of
India, India would certainly take
precautionary steps. That was the
cool, confident, courageous stance
that Mrs. Gandhi struck.

What has happened tfo-day? Even
small countries have started needling
us. And the then Prime Minister
made so many pronouncements which
went against the basic interests of
our country. ‘There were also the
extra constitutional pronouncements
made when the Janata Party was in
Power. There was a competilion
between the then Foreign Minister,
Mr. Atal Bihari Vajpayee and my
esteemed, hon. friend Dr. Subra=
maniam Swamy as to who would reach
Peking earlier, to bask under Peking's
glorious sun.

Anyway, we have got to restore
India’s image amongst the comity of
nations. If a country’s government is
weak, if a country’s leadership is
weak, then naturally i¥ has a JE!‘
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correlation to our status in the inter-
natienal world. If a country’s leader-
ship is strong, if a nation is strong,
then everybody would come to our
country, everybody would seek our ad-
vice, everybody would seek our assis-
tance, That is what is happening today
hecause we have a strong leader. We
have a powerful wparty today. No
country will make 1{he mistake of
underestimating India hereafter. They
have done it before, but I am sure ihey
will not do it again.

There are other problems. The most
compelling problem is what is happen-
ing in Afghanistan. The President in
his Address has said that it is the con-
cern of the Gevernment to defuse the
situation in Afghanistan, There is no
peint in apportioning the blame in a
highly sensitive issue like this. I am
sure that the Prime Minister and the
Minister of External Affairs would
certainly try to help to defuse the sit-
uation there. There are other areas
whére there is a plenty of scope for
every one to work tegether. I cannot
help making one reference and that is
the reference about the alarming growth
of population in our country which
should concern not only our political
parties but also every shade of opinion
in this August House. Shall we or
shall we not do something about taking
»effective steps to checkmate the growih
of population. Around the turn of the
century, the population is going to be
almost one thousand million. Where
de we have the wherewithal to feed
the people, 10 _clcthe the people, to
educate the people and to take care of
their health. On this question, 1 have
got to make a mention of the name of
Shri Sanjay Gandhi.

14.38 hrs, *

[SuRI TripIB CHAUDHURY in the Chairy
. (Interruptions)

MR. CHAIRMAN: Let the Member
be heard.

SHRI S, M. KRISHNA: I do not
know why the name of Shri Sanjay
was so alergic. My friends

on the opposite side will have to learm
to lve with Mr. Sanjay Gandhi, be-
cause he is a Member of this House.
(Interruptions) Why don’t  you be
charitable to me? 1 beg of you to be
charijtable to me. I am {rying to pro-
pound an idea. You may like it or
yvou may not like it. I have not brought
in Mr. Sanjay Gandhi’'s name uptill
now. But on this particular question,
it would be self-deception if I do not
mention the name of Mr. Sanjay
Gandhi.

oF WA @aeq o 699 AEr A&
ATY AT FT AEi 97 47 wifwew § 7 &g
stferg § @1 7 (swEam)

(Interruptions)

MR. CHAIRMAN: Order, order. I am
on my legs now. The hon. Member has
not violated any rules nor has he com-
mitted any impropriety or breach of
privilege. He has referred to the name
of Shri Sanjay Gandhi who is an
honourable Member of the House,
elecled Member of this House as any
other hon. Member. So, let the hon.
Member who is making his motion be
heard in peace.

SHRI S, M. KRISHNA: Everybody
who is something in politics in  this
country knows how menacing is this
problem of explosion of population.
But not many leaders had the courage
of their conviction to speak about it in
public. Here was a young man who
spoke about it. Instead of applauding
the efforts of this young man you are
{rying to impute motives and thereby
try to get a political mirage out of it.
You are not going o succeed, On the
other hand I beg of you to do sOme
introspection. Why should it be only
Mr Sanjay Gandhi who talks about
family planning programmes? Every-
one of ug js involved in this country
and its future. ILet us all talk about
family planning. Then only you would
be doing something constructive for the
eountry

There are not many parallels in the
history of the world where a leader
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hag been rejecteq three years ago and
the same leader comes back with an
unequivocal majority and support,

AN HON MEMBER: What majo-
rity? 43 per cent.

SHRI S. M. KRISHNA: I can only
think of two instances but they would
nowhere come very near to what we
have been witnessing in this country,
Winston Churchill was rejected by the
people of the United Kingdom imme-
diately after the war. Later he was
summoned by the electorate to lead
the country. When the constitution wof
France collapsed it was Charles De
Gaulle who was summoned by the
mass popular upsurge to take over the
country and lead it. Today the people
of this country had elected Mrs, Indira
Gandhi to lead the country to greater
glory and greater heights. Any other
leader, if he had been persecuted as
she haq been in the last three years;
would have collapsed both physically
and mentally. But it stands to the
calibre of the leader that we have,
that she has withstood all this political
persecution and she has come back on
her own. It behoves every one of us
to help her jp solving the gigantic
problems that confront this country.
When we have this majority we are
not speaking with the attendant ar-
rogance that goeg with 5 massive
majority. We are humble in our
victory. We take this triumph of our
leader and of our party with the ut-
most humility and we re-dedicate our-

selves and our party to the service of
this great nation.

With these words I am done, Sir.

wwet wWefen feef (3@) ;B
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QI W F Awq ag-agr  gafaal §
wiz gard wntas daw o &% §U AT
qreit ¥ mawdr wn § feaer  sefada
& w1 AT 8, wiwr & wgar agar @
Zz fag & @M= WTC qER ® §T @IAT
T ogaral 8, ¢7 IAIAT & gAA T T4
qEEAr FAT g AT TAET AT YT ATH
wirtred w1 qEEr fawedr geir W qER
F1 @A W, qeF FT IT @AWA T A
H, oqer & W wEAE &1 dgrd & e
AT Al & ¥ oF qz §Y ®T I HTAT
FUT | qEH & A9 WA Ag &N A1 4EF
FEHT AN W UF Teagdd qaLFL A1 & 7
HidY & 9 SR AN & w9 wHA |

Arw @gA ¥ wiAaa gAre AWd #,
& 7gf wga mmdr R fowsr waAr AT
#F aqrram amga 4 g faww 7 wfed
TH & wET FEAr Aga fa fwa grw
g qaar 9T ®Y FOATC ag0 &Sr 9t gEd
Ty aifaw A @, dfww ogEEr ar
FaAfaaT, dwTAr,  EAAEAN,  FTELIAAAT
faw ox arg & a% gf, frasr {5 adr
gart sifas gwa & fomr a1 fF fon 9%g
# sfvgedy shaarmidy #1 oY 398 @EIT w7
qiard frar ster, gaa faEmr S gEw & ame
TEAT A g A8 AT W wghE
TT HTAT, TR W1 & 979 TEATAT ATENA FIAH
AT, ®Y T 2O F AAIIAN FT WSO FAA,
FH AT w7 AT & oA faAnd
TT gral #F avE Agedg T = &7 fI%Er
T & drwa Ak ox wara a1 a8 e
ATE ¥ STAAT BT TrEr WIT IA@ Graerd
TN oG F G AT | zAR faay  sraer
THE g gAasr  gorw fEam owar iwaEwr
THET K Agl  aarm ATggr  #@iE A3
T AT T W 99 AL F 4% g
F qrg gardr Ot S o gew & WA A
7z wifar %7 faar & a7 @z § U&F

T FE Oftweaee Ny, §sfgaa oifa
ﬁtﬂgﬂﬂfwﬁaﬁfﬁn faaq aarst
RILE | A ¥ FAR W wAT A IW
TEe & & 7 faawr wwma § oag
:vg,ma&mmgzmim-

w1 ¥ar guar ? oS A wEr
TEA g fr freet @esc § WO 3@
TTwrEEENT 7 Famar g fawd feae
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wr gwfa g, ITHr dErare agl, FTI@mEl
F Gz @dr, wgr fewr @awr  qar
gar, ¥AfAgd, Teew  otT awifa® 9aT gU

7t wId qw ¥ & adt afer farwt W
qw &1 A TR fwar o afew frest
gew A dA ww & g fear ?ooagr
st qat § & wa wasi 3 €7 qEw w0
WIET 41 J1 uF AW, q@r W afge
fargeara gur¥ gra @rar 41 1§ Aty w17
Wq AAAT GIET FT AUFL AT gHA Z9 (AT
q aat Far & S owmr wyT onfrw Aw
fagr o1 ?  fEEAr awe w@w od9r 7 owwT
18 fafagy =@ wamst &1 @F 7T e
g Al TH g @ WT 1@ ¥ qew ¥ el
LA " § WL AT g | 7 g
difdt w0 & Adr 4r fagEr qwE &
g agT qHlqd F1 A0 @ qar 1 frwa
fedi ot gar gsr fEEr o geee &Y
THAZAAA, TAXY FEALATAT,  WAEHAT,
§A9rAY  FTaferga, IEEr wzfaga s ATdr
WET & 7 Wa & T g wEEdr ar
aEAr gRAT B | wswr Hr3T AET AHET
A & AT qEF WL FTA T IT GACAE
TEAl ¥ g Wi ferwd & ara Fawrerar
Bl 7 S

14.54 hrs
[MR. SPEAKER in the Chai:r]

e fomr ft & = ooF 4 oary ey,
g AATg T ATA g1, WE gfema wwe
A mrdlwT & 7 wq feaq odfew & ooy
# a@TF E——ATT AT YT 09T I &g
2 F-—fwdr  wEw w1 fawater fower
TILETT AR FT AF0 | Tq T AR TLET
#1 AT gEEEr artx md &

TR FATS TETENS F oeuy @y vEr 7
A qIANH AFAT AT AT & o wrw
GRS A o i
AL WAE F AT G gU 98 T arvag
BOT | 4 gRWT qAmfAs &t am wer

T WA | A T 4E § AT A A
g7 ®T gur gt f& 37 zo orer F o
1w feerwedr g€ g WEw A A
afrge & Sa% ¥ us a@rw i w5y
wqar 9@ & avE F dzAw faar ot
wfowr #1 wf f& T a7 gfeew &y
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s wefaar faaag]

m:ilr:wfrmt&rﬁ gfrar & s
gea & 7 anfawa gfea
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USHWA F 1 CEEIqUAS F —aATA TN A —
a7y fafaee qefesrs w2 & fag sifesy
T FegAfaen #1 gaeswa fear m@w §
mw%ﬁwagmiw‘wmam
SiE

fawell #a¥F17 & TA Wewm F Arwar)
¥ Frmar F oA, W FF FEr AT AT,
Fatz far & @1 #E o ITHRT A9T A
g @war &1 gfaatgdry a7 g1 WE, qard
@ g1 T WY TEAEA A4 g | asw
gl WA WYT F2 wTAT wlEer Fary 7

wigqr vatfas foad gz & o arfafar

F @A g1 WAl | Ard9-gfEgr  geEege
oTE  AfEwer mzﬁqf?r ¥« qreftfesa @
TRAAST F7A A4 | TEWr 77 gw0 fF

w1 gEEgw s ¥ azd eI @y
T & oW w1 wmeA &1 sfAfmofrr e
AN L #  ofqafedrs § @rd @gT &
W2 447 §, oy Yew & gyrABlAew FT G
§ o\ Furw =T 1 2aw 3TE F O AfE
wEaTH F1 arg gz ¢ 5 fower g
¥ zawy wafaaa &r ave saty 94 fEar
foqerr ¥=zaz g w1 faar AT @@ A=
w7 f& a7 3wre &1 fomw @1 "
g FwAT #, g9 9T &7 IAN ArA gdar
g & ot nEy @rF Gar oAy 9 F o
¥ wEAwlEw & & owid

affafady area s w1 Ay
9g¥ 210 FIT F 0T, TE@AT (e
@ | IE FIT FT u«w‘rxw&aﬁt &

weht & ZqAmardr & fao, agw ¥ fao,
qAT & A wv@ Witk @@ ¥ 99 F gUT
35 FT FAIT WAAAT A IR qem T FATH
T Frfom FX At 1 FfET Wd 77 qrdh
5 @w AT A9 A wWr § W dar
Faa1 & f& 7z wew (WT 3@ daamsr &
UF 9C 9EA AW | FH J €T aq ar
fq:grfa;rrm%srriréma’r TOAAd Iq
¥ wia &, fawdr gy, 37 & 59 9@ varg
faarf & =i a2z | SfFs fredr awre
7 gz fzamr f5 gaiwig &1 FTEe g
a1 fawdr drq = irz:rw & yarfems 39
® wmy & az Ag wiar fFo&@F ¥ @
¥ wryar £ AT @7 § 9F 3T ¥ ¥ ermar
Foomw QTW’HTT'{ T ATAT T wAA TR
T2 wTd, 3 w9y fadza ¥ o9rT wwa &7
FH 1 g WIT qEr WO G TE g0 gAT |
ET Al E) FrfTor =r 3 A Far qer wR
TH AT GIATT T/ gL ford T A9 F FrAH
F1 T F@ Sq0ET 997 fAAT & 1 g wTRd
F & =3 & sargr Gar faw arfs §eE
EIAZT EM | AT gZ FrE OFY A5 AN @
fF 77 29 & guq @ifaizsa Tw #5917
{FarT & A9 97, FF /AT F ATH 9€ 7
HFATAT F ATH G7

qIF ZH a7 A9 7 fF q5F 7 wgAr-
UHF ®ag g1 Ar rrz o127 F1 freer
fadt & 77 ZrAa v&r 7 #ig 7 Tay fwaa
wEv, fradr sdfaar g ? 0L 0w @k wiws
War #. ... (emmaw) ..

& o7 & gdr atAa w7 w@EroAr fw o+
fRaTaT &1 ®rAET BWI, g WA FT HIAAT
gaT 1 EsfEad faawiz faegd wF W,
foaaT WITAwA EAT AT FF ®F W4T | SFT
9% ZH ¥ fF gw wIAl AW ATET UFANTE
FT gF ATZ 97 Wz BN, = E AT WX
ZREY A E1, AEt AE AT €Y oEgW T
FLE F

& odt wiw § uggwa afad &
q»:;rf"qqra;—aqr—'tﬁwﬁlvrr%ﬂwui’r
arédr A aid § i w7 Gawd §fF o
gtz A¥w 47 I H ST WAL ?1' aawr
v fear o1 f& awgdl 9% AT FT
T wgew &1 feamsr fear smo mfs &4
39 & OFAT @A A A, W@ W
fogsft mowre 7 fwar 0 fowsr awerT
¥ fergeary A1 fowdy d@ro faad @ am
¥Fr 1 UE FEIA T &gA JIEAr
fegq feegl #ig & am %rar;ﬁ
f £

ﬂrg,ﬂ’
aﬂi%
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Aart@ Y I AFA AT ¥ qEF & wATH F
(A AW FT AFA Ay WIA AeARiEd H
F19 WA, A% A £ AAY | Iq & Yo%
ﬁmmﬁwﬂﬁwmﬁnm
rﬁ Iq FT TAMRAT F¥7 a0 foqq ¥ oF
asra 3: YT ®p weRRA fwAT MAT WK

Nﬂawﬁwrwrl

afqafaer wrzg FAMA Fqr AEAAT
w1z & WE W gAd ATR 200 FOE
gl B aarf?frifa F oAT9 ¥ "I e
UK K AT F OF GIA A Fr T T
AT . (smat) | 1K 4
bt} G\'T o ¥ T % T W B |
& ay WA fagezr 7 qveareT wEAy (5
nEt FAYAT Fr OAET UEFITHIY FyHr JrfEgm fF
2 & F¥0O35 waT FEiagw ! gfFafaEr
qrZ FHMF FT TG F12 F7 T TTATHS
¥ AT QL OF M geAra w3 fEFAr oA
ag ox ndr agr A & fx faw owr &
wET AT fF n'ararfrr'r grar =rfam ag
da7 AT F+ar !

FUTIY St fEFEr ArE grza gagz (qar
ar @ & {7 Fyp oo AT W7 7 uE 5o
G0 3T FY AT ATAT GLFTL T @qew FI faygr
TTH {F g7 AT §IN IEFT AT FIA AT
Fifmw & g 7 FF w09 1 FT FI9
QAT 20 AT FTTaA FATH FT &4 "7 BT
f& 37 3 wew F1 AT ATy fagma & 20
7z wF A3 40 AW w1 mEq fawsEr
AIFTIT T (24T IR IR wEE & HeAsfaw
®T AZT FAT, HIAr GAT T oAIE ZAT WL
09 &7 T WYT gAY F7 ATE AT
fomx dya arei & foa7 fwewrarga1 ®amarg
TH {E® W 30 IAAr FEr @t fama aa
frardt 1 37 wew W oW1 FrESH #1 OF
FITATE 4T FAT &, Hqr wgAr § fr 24
EE w15 P'“-Td 1 FIESH F1 A9
AFT FIA FT g1l &, 715 47 a¥g Frgafqsq
FTOAA IFT FH AT FO0 (smmara) |

| UF WAAG §Ied W09 31§ qg A
T AAATET |

wirady wigfaanr  fegad @ 20 1 I®
Frar @ 7z wfAeet & agavar 20 oA
AT WITA TET BT A1 Grdz v W AT
FIHT A W ‘Tﬁﬁ’l

¥ gar WAl AT F1 qATHEAFT | E,
maﬂmeﬁqgs’lﬂ ﬁ?ﬁftm

g@gﬂﬁmaﬁﬁgmﬁ AR RUECAL |
agd ag &m0 § fw werng girafaer
& mrgarfd st & W E AT
gHre oga ¥ ¥t wf @ W wer @wa #
A AW QO g oaEr &

TH OYEH § @El, wawmey &
TAH qE AW gawTR AT 3 | AP fTwe
7@ § IT /M 1 qaged qronfaat
T WAL FTA 9 @08 | A KT K97 A9
a7 ag T arfquxﬁrtrrfmaﬁt%
& ot g &1 el 78 g = &1 A
77 & fr @ g Ro A ¥ o7 §rE
ITET AH WY ¥ gUW AT ST T qASEE
FEdt & 3% geng dn w1 faaw
7z AM aam qfewe & g fawd 2w o

WS FEH § gAY ATE § W ¥ET
F ZAr HORT | WAC AL T qEr
w9 F A T TAANEH §Ed qaqae &
arg 7 a1 A @are & F1§ qfesd w19 T@é
AR fwra ¥ &fes ww w1 @7 qEAAdER
#r g & a7 fedr @ fom gwr w@ £
wa ¥ At gfere wdt #1 ogewT Wi g,
wra-wig ¥ frqar ST SiAc 91 F#e TaqnEy
1 AvE & g7 A7 T@0 w0 g g feaAr
A A 9T AT T oy T WA § W

C Wy w0 WA # fF wg Z %m0 &7
rfa'?. wHT Y AYETC W, TE § O OEH
THT q W1 FeEzw wAdEz &0 agaw fawar
W, vE & gawt agiva @ fame o ®wan

gl A% o UF¥ 9rET arAmMa w1 oqEAr
¥ dfsaam ¥ agf o7 Wk § a0 TCENE
raFmy 7gq wid a1 9@y g fw v aw
7 sagfora &1 we Wiz s g, fEE
AvZ ¥ AW T AZ AT, q T4HRT WrAT &
wtv fgw amg & @z §2 ™ § @ or
aTE AAEA P |

an FEAT a1 FgE Fw ar Afed wfe
#E BT 6 aw wET ¢ gafen wifwT &
# fer gf¥ar & wgeara & gEER Avg
FE |

MR. SPEAKER: Motion moved:

“That an Address be presented to
the President in the following
terms.—

‘That the Members of Lok Sabha
assembled in thig Session are
deeply grateful to the President
for the Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 23rd January, 1980."'"
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[Mr. Speaker]

Hon. Members present in the House
whose amendments to the Motion of
Thanks have been circulated may, if
they desire to move their amendments.
send slips to the Table within 15
minutes indicating the serial nos, of
the amendments they would like to
move.

st www fag (avr9q) : weaw wEEg, §
g & 91 fw mwarg fRy geda
frar & ®fT ot ag7 7 Ia wAAEA
g, @ faq #ifsai & % adzz &
¥ g 37 difedi & wyERT ¥ §9
®fFT 7z @3 F73 & T AT Fow
faw gadr a9t w1 ardis w7 afgwaz
#reL ®r 0% &1 2 H waarg F
dvaT w1 wAAT 9Ef & Sfrze w1 oWEw
gfer & Fmd, saq Fswd T WIR
aris W1 &% & gw afad F o 4%
g% %1 faaan =fgn 1 &fsa #arw 3g
Izar ¢ & wror wam Igiy I A 9%
q< faarat 5 ag fear an, ag fFgr a7 afsa
wY ag dq arw § @ gar fwar ar ag #
a9 T aaT w4 g

FOFUTR

ot wAfgerm qeEw (F67) =@
XART A5MEA, WEAW WEEA, WAL T TH qYF
q quertdf s@AT a1 Az JE AT AHAr |

(emarama)

st ww fog : geaw wEEw, #7 %947
gaar fas fear av f& 30 o & oA
ﬁﬂﬁﬂwlﬁ%qmﬁ:urmﬁwmhm
FEAT Afdq IT 9T AT FFHL UIUT FIAT
o g Yy A aiwq qA—ag feq qar &
fmg?smtrgmqqg‘m%fa-mq
T ETAA qE E—WAT ®IE WT Fr QS
W WIATEAT FLAT FIETT A7 AT IT KT AGT
w4 & W vdr At Ay ... . (egga=)

JHTT AR g | wr Y qAg A AR
mfmélmmqmaﬁ’ramrwﬂv
imﬁmwpfwwmaﬁwmr?
a1 g W dgT ¥ I3 FT AA A0gq ) HA
ﬂ'ﬁ‘rmma‘rqaﬁt%ﬁmwﬂ#

1243724

£
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st wew fag © AsAw  WElEw, WA
WESTAF WEAd + 4% &gl % fUox a7 | &
i § 1 71 aewd 7@ 7 IEq fgag wOw
ACAT HIT G A1 F Iaar 1< & qalfagud
% wATAl FKE HTH AZT fAgr 1 S SEAT
WTEA §—&A A ¥ diegwa fwar 7 ogaa
wR & gaiaw, SHrAfes ;‘s’m—qr F gafas
EI L B E SO € (Bu!ana)

MR. SPEAKER: Hon. Members will
please lake their seats. They will not
interrupt. (Interruptions). Please listen.
Lel us have an orderly House,

et wA (st gfeew widy) o & anrs
qETT ¥ WA FLAT AEATE | FITAET FTH
ST AT A FEAT AET & ':IHRTTngrHl g A
1 STy faqr str qgFar § 1 9WIg FY I94T T
T Er AT g AfmT I o wre A ¥ g9 g5t
T HFT §

*ft wrew fag < memer wEEy, & 97 %2 warav
fr zwd, o1 IF T97 FEAT I FH AT IA
FAA & qArfaw, o7 =@l T oA & oAl
ML of, ST FEAIEE FA
F fad @ garﬁfm R T w7
fegipsmar & gafas  agarEE &wT ¥
CICEI G e e I GGG A R O G S |
HAAT AEA( F—Tg THigAOT fRa g4 ¥
g7 fag wEt § 9 faq 9@ & maop
AW F IuET qwd w7 oq qavg % frafq
da1 w7 41 oY, &6 feafs wor fadr o
gafex aw W % E0 gf gnr 1 3T
faars @TT FT  ATEA ar T® &Y
GET] zr,maww?rwm iama mﬁ ar\
afeT gwa Tar 78 fear L, (sgee) . L

MR. SPEAKER: This is nof proper:
vou are a seasoned Member of the
House. It can be replied in any way.

it wewr fag :© weud WERA, Wa @9
#1 z@a A7 & fr uaser f&w gt #
ATET wE 7 I AFT TG ARG ATUAIA ST HT
qEAT q9 g 91 - UF FOO 1 TE
FAATT AT Y | AT AFKTA AT & AT AT
Iq F3T Iq @I 91, ag fawga Far &
wET WA TFT 9T, mﬁ‘lifgmaﬁgf
ﬁmwnﬂ?qﬂfﬁmaitﬁ ar I
faars #AaEY FTF &1 TIAAT F T
gifas 911 gEwr Iawr fowrgg T80 T )
“fea gz wifgwr arg 41, ﬂ'ﬂ'*{ﬂa'!ﬁﬁﬁ
v TxawA fedtay § ognmdr afgw e
gfewr ot gre wit ) 3R faae zrﬁqﬁé
F1 AFAAZT QAT gq qg @&y @ q@ 9
TIT W7 FHA 9T WHAE  FIAT ﬂ'rz:’f g
at wm w1 gEfwae gEw ¥ 3w ¥ W
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qit TEAT Ailgq AT AfwHT TAT FAW WA
% fx wfd wiowr Id oy &1 FedE T
qr gAfAy wes  afwerfer SR S g
fagr WYC IAF HET WX UK FAT FAT4T
faam IO EEFIE & WAHE &1 @ FUAT
qr | 9Z wTT JAT g1 GEAT A7 qafd gESEr
a1 gl, UASEr aifew gry wO ogAw d
a5 wrar f@ gaEE A9ET W FT AT
oRFEr A FH F R )

g8 wieaw Ag0 fEer o1 qg WO TA
A7g ¥ URSH Ann wfr g oz § fEer
FLU ¥ OATAAT /AT AT W FT A7
TARAT &R off @1 ax H oW ATt
qifafzss qF & ofred Fr fredr q3dEe
% faars aga #ev sfafxar g o, aga
g0 fTUFMA EWOAT | AT FZEIT AT OUR
Ar@ 2 gare wrafadl wr F@ # wra fzan
Tl WY I AET qrgl & AN FTAT &AT
FOT 4T 47 W AZT qET FIIA 4T | GHH
nUSEr & OWATT H OIS qvHig &) whr
fg wagaz * fan fzfesz wfyez 57 fedaq
&1 wrggq FAr FEd 4@ &) gfaww #wdw
w1 wiasre wra faar w@ar #1 wEEd
¥ grogpfts ®1¢ § WET AT AE FT ARAT
qr f& Iaer ATHGT a7k § AT H wm@Ar
TATE ) TEE WeTEl AW AE @ A%l @
F1E WEwE 420 70 Txd 91 far Spar o8
oy FA1H TrAT A& qfedre arar #
ag aara w7 w1 wfaErs g fAar fw
IaE mrs QAT F F ar faedl & &ege S
¥ & qr AnrgT F1 IR HE

difzn @@ 773 97 9% "eAT wATU
9T qigar WL 9 8% % TiaEr & wuw
F15 Afweafea wamEr & ar grfagwe ®
AFAT FL A1 98 Wl q@ATA H AT W7
39 @rua #7 7o dto wEHEEr H AT
92 A% a&dT &1 Ffwa gax fzA g@aand
¥ ux gaw war & faeee /70 fog o 9%
uAwEr & f@are # AA_7T 97 g

IF guT WAT UF qTA I FATT AT
1 w1 A Ty fzar W A7 §@ fwar
IAF qTZ WTIA TAFAA G&T FUT | {1 acr®
T g3 ¥ a0F 913 IgH W4T T WITAT
TFAr oY | WA WOA IW AR § FwmT
FO0 %1 aarar Ar fwfaz v oAt
T wodr wfafwar wrfze &7 &

wa #{9 & ag AtAAT  +AgA0 fw ogmA
FYT-AT qAFE , FAERR e a7 TeaTe
A fimgr ? *@{F;Grm TAAAE
¥ gudregma fear war o & goEn AT E
WAAT TAAHZ A OF A9 § fomaa ofafeT
ATA F, IT AAT ® VA fwar) gw 9T 0
7z wza1 f& 7z 9@ qudeqwa W, W
fasgm a0 %

=y

ZA ara wrgd sy R oefrmey gha
T fRFHage H oA gf | gy Ay aw
g afeaen®w aq wifas gt & 7 sk
UF "EW & ate fagre § ard sEwww g,
FITYT H AT THFAWA FT | IA dFT F A A
wrw  faers aF

ud w4 Hamar f& #A9es & 9%
fafaezc ot w7 &1 qEl & 919 owm g AT
UH USIUH gWl 97 | 47 FET ErAar 9uiEd
a1 TF WITHT e & | agA qferw # fw
HTHT Gara 40 gr | AfET oF arg & saan
HZAT | ETOUROF 0 FT TGAFZ T WITHY
TAAHE & gIeT uF UsAfFza wieT # gar
fear war ar sify grvrRar wfema qEi
gar o1 | AeEifean &fawa &1 forE o
weorfafy & faais &t 91 ag 5@ sgTar
gnfsr qr, fam wwfasr amv afams 7
frare & ot 3egiF o we & iawie 41 oA
& quar wrear £ f& st 9rdf w5l amg
e F #41 var Gaer fFar ¥ fsAas Ay
wesre fwar 7 owEr wadAr dr mae 4r 47,
afe e gfzer andr &) agar 79 g
& Fer saraT FEr 411 fagrar wrowr fowaa
FI & FIE BF FNAT AL E

AL ATAAET T34 7 EIHTA R a3 &
qAAT # FT9 A0 &0 | AGTA wHAr A A
ST UF 3T T 9TET AaR0T F w218 fp gaifw
AT AT aA4r &, gW AAivdy § @, waAHz
AL g # O afea vawr gawy gz od
g fr warsiow & @rm & fasie gw ogza
®1 WEAAT & &y oan | F o fan gawr

AR 2A1 g 1§ wAar agar g fw 9w
ZW AWl &1 dAe T =IAT AAT AL, TA7 FHIT
mafagt ®1 S0 7 aww w7 faar agr 91
a1 gz fo wraqar @ a7 w7 fagr ar oar,
T #1002 f& waAni § wiE w7 &0 oy
#Frg frqre wae qra grd, SAsr Aoa
Faa F1 a7, 50 §9 yfoa et 3 77 f7m,
IARI WA FqF &7 faqar, a1 fwE wiga
I F %< 41 IAS! 999 Arp faar wyw
aa wWiq g9 & fog ata g1 agor ¥ @ 97
B9 Faq radl Wl TA fr AT ¥g @ 4 fw
FifE wrg gEFE ¥ ddwa & gro af F
T AT WIIE[ TETET § FAT =fed 1 gAAr
gr a1 garar wEAT 47 ) fAw ox ¥reqwa
25 q7 ®1 o1q f@ar war ur fasw ag
21 T 91 fs uw #ATE & aw faad
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[ 57w fag)

3% IEr A% FT OF  ATAAT gle Wl
Teer & fasre W1 FAT 91 A WrAwE WA
& A% fafeez & AV qoav ol & &
a7 WITH! T F A4 WEl 9 wiEgw ¥
g &Fuar &1 AR ¥ uwm oA A
gL AT F | g4 FF A UF Al T | ¥qga
g AW GIAT AT A@ E AT § qAFT g
ST ¥ gred & WqT 3 wdw gitw o &
FT &1 go WAT ¥ 7 shmay fgw wid)
§ 98 7o % §awda T svdy & faeran

qR wWey I @A fzar wio g & fugifee ang
AT @ E | A AT AE 7 TEE | Alg
TTy @ A | R{@AZT § WO TZ HIAMI,
oy agq sfea wdt 7 77 war f5 wmwEy
e & faq a1 ag & a%ar @ | wR g
qifaqiz #7 &1 i 9dea 51  fe 77 a7
ITF AAF qA A B AV AT qF 97 HET
g avar & Afed vF falqez & fqo dar
AL & JFM 20 wa? @EFE &7 $H4T

fafaezs & fammw 21 @par & & 39%1
Teftwr 2 &A1 wi(zw ) F ammar @ f®
FE T FATE 24T AT TH TEATE FTAMT A€
fa FLar #YT FAAT fF ooy g4 wrae
¥ uwguad #1641 OUC AW TEIw R}
e & fray agaa & w7 97 F7 A §
e faasr qrasz arfas g & I9@ @y
SAIET TIET @l WIAT (egauty) AT ;IT
IR A7E A AW AMAA TE IO A1 AT ATE
T ogmq 7 FIE AT @t &M/ FrAAT
gt ¢ 7 YT & qa1 &g A7 w4 @ 7
gt Ay AT 97 G AT weA§ FLE 9T
afew w7 7wt fF AFr esdier A &Av
oToEr arfadzdr qEf #¢ ®ifEw s WA 1975
Fi gt IOF w0 A T A7 fwar f oamwr
war Az sfE e w1 wEgt w9
¥ W T JE0 R0 R FT FEATH AFAT
7, FUF % wewmd wrE WT AT a4
i W¥ 77 WIUE WA & A F )
THFWE UEMA W (74 & ATE A7 WITH
fafaezs w1 Y @ az oF &y fgarw or
st gfam i fwelr | fwTAa & Jwr agd Ay
T |

ST g7 F gH OAMT § |EAIT XTI A9
FA & | AwAA TETEA W OENIT A1 EW WET
RWWZ FIT | wgr g EATARTY ¥ oAWEed
T Wg gz uAT w0 Argy § fowd 2w
st gify @y g a1 saw gw fawia #99
wYT G897 FTX ¥ gW &1 g% o gfEa 3
ot 9T 77 W1zq EfF @ owwe ® wE
femr s A1 g ar ww arEl fawew g,
wedt mzt farzw adi | @y FurEd a@r zE)
Iy wrgEey aEa ¢ faa & fao & grosr
mmt?t%ﬁﬁfﬁmﬁﬁs 1T
q1Z W AMg7 IFW AT U4 HE@AT TEA |

JANUARY 25, 1980 President's Address

WER WEET WAT HIAAIG gy ST
T ar smdr fread 3 @7 fFogara g
I AAgA R, FATU FiT AT §, g
T W TIWa § 1 gwwA a7 am oar &
wraar § fr ga#r owa gfat & &, &
FifZd §a7 a7 Wow F qATT WA AT, ...

(vamut)

T AT WOORY W AT A1 FF qrA w1
(zmara)

¥ gsdtarg aga & 4 w7 AA0E
afeT wT om odAw qm agAr TR
g fE amgifs gardt ga wd # geww 2
zafad qed 37 &1 AT 4z A v &
war ¥ fawta % wwar g fr ozard www
WAl gEY AW F TA W« W@t & gw A
afew @ @ @ wifgd waq § @aw
Bt 1 wa & oA ¥ g v AEd
A F g7 AATINT F 93X T 9T @av
wrdr o 1 afsw gAY dred v @av
HAAIT & F37 wIar d4F 1. ... (ewEen|)

garer wew mifaw o &fas gfer &
TgT ANIT § | IF § WAL WiART {AAAT
g Al qoERl qgarew | wfET wifes zfer
q &% waqw ¥ A wER!  weay wwq &
W99 2T T EAT AW | wIET AN
g0 & Fwa A= &1 72 Fad fF fEa
AFT IR 1977 F TA AIANE T A
wrEr ar a1 20 fafems za W =1 ==
BIST a7 | AfFq 348 UF Ox AT wHEA
TEIZ & AT |

s Het (et efR w) A
T

SHRI JAGDISH
Sadar) rose. ...

TYTLER: (Delhi-

MR, SPEAKER: Mr. Tytler, will you
please take your seat?

%k £ A 4

MR. SPEAKER: Nothing should be
recorded.

st ww fag - A Al 7 s fF
# weq F2AT §, WS FgaAr § ) W FAAT
Tgar § f& ¥ 3Eiw er faoddz &y
w1 Foa qdY @ 7 25 W@ 3 FOT Fo
F TEAT 1974, 1975 1976 H Ha4T
wa fr aui wedr g o1, ¥ew afwfrdy
EATY gt 4T | I THA WA 18.7
fareas za9.....

**Not recorded.
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MR. SPEAKER: We have a Private
Member's business for the day at 15-30
hours. Either you finish your speech
by that time or you may have to carry
on on Monday. There are still three

more minutes. So, you may continue.

st axw fag 0 ¥ o9 w2 @ oar f&
1975, 1976 1977 @A @i # Fwt
gy gf 7T 1974 ¥ F wAT A
A8 dF | A AT AT 1975 1976 F AT
1974, 1975, 1976 ¥ &F Frer FY 707
Feitd wor a7 2@, aew efefera wni-
aredma a1 frd 3@ faaq @ wremi o #v
A § A® %% fradd¥T ¥ g9 & faw
arTer § fF 2503 FUT To FT el
18,7 fafegs =7 famer waswa g1 wov
20 fafema zA AT @1 F9IE I wATS

agx ¥ WU gwi 941 | WERTT qEE
rra’r F w7 Faa &1 AAw fwan. # oIa¥
Edeaﬂmffumﬂm F1 A
Tifeed &1 T w2 9% fw ferdr few
g1 ¥ g wfefrr fers &, & #1
fraem a8 #7 war g, faar afas & a8
FE WE | & faar afaq & 78 7 wWiE
7E ST FTAT 1 A FEAT {5 FWA AdT Wy
AFraTe FAAT @@r & ar gw 20 fafwEw
= @ o ¥ frrmre ot wAm &0
T JEh adr ®1 a%E s fagr g
A W HeF AT I FH AT FET

wgi ar fofafet =i 29 &1 g
7 ag ar 7o wfex g & fF o oer ar
U W gwd S qFT w0 #Ar =ifee
ar, fawd 9w T T W &7 qET
Hﬁ% zr 39 fox & @y § fr 3z zom
e @ wafx 39 1 fex g =wfaw
9o ff z7 3% FF B 1 " AY
= F 97 21 wWr 2 7

MR, SPEAKER: He may continue
the next day.

s fawra g grew (AEr) o &
g FIAT -

f& searr % w7 & 7z er WA, wafy—

fog @z & f& wfawmw § m %
fafers nad a< frfirs ST Frwari
® ox #HAr wafa F T 2FF
WHAT TR weT 2 Fr ==t
W o a2 (1)

& wears & sia & 77 e o, wah —

foy @z & fr wfewmw & 3w & a9
¢ arormEfas €@ %Y OFF Ud Ave-
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Tfos wisadl & &EFam] &1 Owd
F fau € sroe FIw FY Fui @
LA O R )

fo geara & ww § 7@ 99T A, wai —

faeg @x & f& wmivwmo & 92 3w &
feat #1 &1 @ RO gz & g
grar uxW F, fEEmi & Iowe
# T AME Jew  faard oA
m%wwh%wmﬂﬁa%
Ifaq TW yT ITA FOA FT KL
BI GIAAT FY qAT AGT HT € § 1 (3)

ff seara & @7 & g AT A@, wATG i—

forg @z & f& ofewmo & 2w &
sfadinmn W ¥ sgTgw WAET faewr
H%T T QI 54 ®T T HEE
§ wenfauter ##7 #FY wr Gt
3 AWAT FT g Aqr fyar wAv

g U (4)
f& wears & #wa ® a2 el 9@, wag --

‘farg @z & fr ufywwe & 2w & *f
ar| &gt Al vE Al @A wogil
AT WH  HEEU & ATAA wgTe
gHEATHI & gAEe #r fror F v
¥ wmarfad gfaer wra wvH &
I ¥ fFdEr aWAT Ud FEW &7
o 7 femr mar & 0 (5)

fe stama & o9 & 77 wreT W09, yAE -

fa/g @z & f& =ufwywmo § fadifay
a7 W wgwE F1 UmA &1 fawr F
oA AT T qIEET FUTH 0F W1E
F awE T@I Fard wr &g for g
fear mar & WT 7 SUWiEand w5
T 1T T UES g FT BT ﬁw

f& yeara & w7 § a2 e WA, waiy —

‘farg "7 & f& miewmgor & faerfegr
#t et fomr W gEw faw w9
WY Tt v geRd, wfedd, grew w7
STAEqT, WINATR ITAH FOF T AAT
w owr owEd (7)
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ot TrgaTT medt) (9zA1) ;0 & wearx

FASE —
LAR
fe;weara & wa § 77 Mer wrd, waty -

‘freg @z & 5 wligarar & stq waeqral
& TAmeT & fAo aqamy gFreEr
IEAT & A 97 AT GAIET qeEy
AATHATEY STTEAT FI AT74T % IoNE
agl far mar & 0 (9)

% wetrr F " & o7 Arer wed, waky —

‘freg w2 & fo wfqarew & 2o fadw
F TARIT qAIAAT F gral §F Ffaa
wias wfer &t arEx & a3 fea
a1 geArd & Ferm war & ¢ (10)

fe wexea & w7 ¥ a7 Aer oo, waly -

forg @&z & f whowrwr &  fadol
qArifAgi & 9Fr AT Fw F WA A
§ UFF F4T IA® HATR w1 AT
Wi W A WA F OEF Addr fwr
wearg w1 fax ad 2 0 (11)

fF gexrg & =7 & 72 A1E AT, 947 ——

feg @z  f& =fgaror & 3w &
FFA FT AT FLF AAT FLRAATA
F ATANT AT 2¥ F fRaT wead
wr Feaa Aar g 1 (12)

f& weary & wix ¥ a7 e WA, WA ——

‘frg &7 & fF wfwaran & I & wfa
% g &3 wwgd ud wia
fomral & drw oA & dZAR W
1§ Ierm A# fwar wawr g 1 (13)

f§ weata & w7 ® 7g Wrer wd, wAiy -

‘freg @7 & 5 wfaargwn & oy &
ud ST qIaEl & FAAfedl w1 g
¥ At Aifs w1 wg erE A
foar mar & ' (14)

fr weara & o7 ¥ 77 JrEr 9@, A —

e seqra & wa & ag witgr wid, waty . —

foeg @z & fFafaarenr § 37 awgd,
EIF AT UF a0 faqrat & wdaiteat
I TOEFI F OHMETT T AT A
AT FLHE TGO A IEIEHAT BT
WA ®I OFIHT AT I T owW Afa
@l wrE e Ag & 11 (16)

f& weam & w3 & 7z sfer 5@, wafg —

forg @z & f& sfawrgor & aag 3
& fRdt wardt &FF FIF H0 OFE
fas gt famr w1 8 V' (17)

fo wemra & w3y ¥ 7z srer wid, waly -

‘Frg @z & fr mfaaraw & zhaw
FAT FTAU FAMT TIqAT 9T T F-
fqar &1 orgar fga G449t o
F AEAYT IA_ AGAT TAA FLA FY
argor w1 germ g & 10 (18)

fo w=ara & =q § 95 srey W@, AANG -

‘frg @z 2 f& afeemo § fraEi &1
I H AWFTD qoq fFagd F et
1T FEA(T F IeAq A4 & 10 (19)

f& geta & wig & 7z T 9w, w9ty -

‘frg @z & fr mfawrao § feaml &1
Feafaar ara s g7 9 faaamd
% faefy wears &0 fw 78 &1 (20)

f& weam & @3 & g srE7 9@, wwq -

‘favg @7 2 fr wfamgn & @7 gwgdd
Fr freAam Awgd fraam & fea@
geAra w1 Ie@ A & 11 (21)

fir weara & wea & 77 ey 9@, gatg -~

‘forg @z 8 & ufwamEn ¥ FaAc
TG FY AT FIA FI GArAET  HIET
s AT #r difs w e e
a7 w w1€ Iea a8t 2 (107)

fe geara & sa § =g wrer W, wwly —

‘feeg @z & f& wiawmew & @g#7 <=7
wafewr, da uix afeema & gwm-
feeara &1 wdaar @1 gTAr WA
g ft weaE FT w15 geam A&
g v (108)
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® qEd & weF K ag e o, geiqie—

‘“fprg @z g 5 wfwwmam & &= 4@
ez fandt wiemat garh ey
qT ®@fFy & SHET aur Iaw
1 &1 Teoaw A0 AT AT
(221)

fr seam@ & =7y A 7wz snzrsrr?r o —
“feg Az g T wfqara & arewrfrar

vd faarsd &7 wiFdl 9 o

GiAda®s w9, WA= AR, FTETT TEATHT

wifg & 92T 99 ®1 %A & fay

feer g Aifa &1 *1F @ TEl

gV (222)

f weara & wq § g Wrer W9, wAiq —

"oy @w @ sfwarror ® O ward
HeTd&mH| T aAATH] & THrgE FT
15 Joord AE FRATIUTE " (223)

f& ge=ra & we7 § g7 Arer A, walq ——

“forg @z ¥ & mfwwom & fagie #
A, 35, IEA-ATA AAT & IawY
arardt § ger-ta  fama & giFar
Yo & &1 FrE Iera Adl g1
(224)

fv g=m@ & W & 77 FIeT ATA, WA —
“frrg @z 2 fF wfgerewr & 3§ wrr
1 Sfaa T e qT0 9T
F &1 w5 fa% TE g 1" (225)

fo seama & w3 § ag I 9, WA

‘g @z & fr wfawmaw & few
WeqweTdi #1 AET AT ¥ @Al
% far tagw gfram ¥ & wrE
Jeom @l fEar owar &0 (226)

f& wearg % wa § 77 ST WA, w4 -

“feeg @m & fF mfaame § arafas
Ug F@ AT OFAT ®1 AMEA AT qAT
q1 wfageg ama & fedy wears &7
geom wE fwar mar & 7 (227)

f& wers & w73 ¥ 3z Wrer WA, walg —

“forg Az & 5 wifwwmw ¥ e
g0 & fax wownn wwi & fawz
FT wAATE FA WY HE FAT E
g 1" (228)

90
e s & s & ag wirer o, wuiy .-

‘foeg dz & 5 wfwwmg & seiagw
WG, aArew, qfvrat,  §we omifz
AT § ogu answifan & a7 A
W qqr wiasy Fgw AETC W7 gz
AT &1 VFA & A9 &7 F1¢ Teorg
e oF 1 (229)

fr s & wea § ag wrer W@, waby —

“forg @z ¢ fr wiawmm # sy faw
gloEt vd FESiT oA & sl 9%
g A et v o &y e
grg  Afd 1w AE § 17(230)

fe swma ¥ w7 & ag sirer o, i —-

“forg @z & fF mfewmo & gfoom od
FHAT AT & @i w1 wifgw W7
arriss zfrz & waga aatd & ey
gl & Feqd g g " (231)

iy

@ weata & w1 § 77 AT AW, wal —

“fgrg Az 2 fr nfewmm § AT AT
sraear ®1 oAy feafs ® oymw &
fer faslt 2w arEr &1 fos A€
four mr & " (232)

f& wwara & o T ag SET AL, Wi —

“freg @z & (& afiwwrror § faesft & wz-are
AFSFT, geaAT, AMFTT, TEAT WIfE 9T
wq a4 & fer e 2w gwe

1 w91 T & 7 (233)

fe seata & wwa § g ST W, Al —

“foeg @ & f& wfawmgor #§ oqw ¥
ST gAnTAAL AT nE ITEAT
¥ foafa & fag wowre &1 Faodr
agr mrar mar & 17 (234)

f wwmT & oo § 2g wrey Wy, oaiy —

ﬁr«gw?ﬁ—wl’wﬁvmﬂ
ulava® Fegwi + weal # 20 ufawA
¥y afg & faa aaTT &1 A FAX
nFt faT mar & 1" (235)

fe seam@ & wva & 7 wrer oy, wwig —

“fgrg @z % fr wlwameor § gedl &
mmg‘am wa & fax  fdy
I A w7 Ferw agl (A WA
g 1. (236)
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[Feorar 1T | et
{& weara & w7 § 7z ey W@, watq —

“fg @z ¥ f5 wfegmew § om g8
F1 wga faaaw & &y Hgr, @,
wraar @ & gedl § FHY FA &
fwdr wears &1 yerm 48 817 (237)
= EREFELERL L Rl

f& weara & wea ¥ gz wrew A7, wafq —

“foq @z g f& afwwawm & sefrs
#a ¥ sy wsarsdi & fay ww@-
qfgdi #1 IA@EAT HIAA wY  (EET
atm w1 fas af & " (238)

f& weama & w77 § ag JeT 9@, wag o—

“ipeg @z & (& wmiwwrw ¥ ol
e # SOl UEAEr &1 IF wIA AGT
IR § afg & far wwgdd &
mgdm A9 wraer (5T S ogam
geam T & (239)

f& woama & A § 7z Sirer 9@, wgqg -

‘ferg @x ¢ f& mfwwmaw ¥ oafe &
fig ¥ IUW F@A F we ¥ & fo@
aqfag fa=rg, faafes &= & fae &1
ToE, aE &T 9T @€, &1 Aq0
o #1 gty wifg T maewr &7
F FrE Fea@ g & 1" (240)

f& years ¥ ova 7 77 Wrer 9@, waly —

“feeg @z & f&] ufwwmw § 2w &
feme wrsat ud 9wt & fawra & fax
#1¢ fauiq T@@ar 977 FR FT IR
T2 (241)

f& wara & wea & agaver 97 gafg —-
“forvg @z & fF mfwwaw § 3w &
AR 9oafaa & i § wfEa
grigs wfsa &1 FEd & frdy wearm

#r a9t A 17 (242)
s qea & wa § ag e 74, wqiq —

“frrg &2 & fv wimmmon & gerdare
[t e dwi w7 S & fay
g7 fasg w@adr #13 #1 gerw

T & 1" (243)
fe gemm & wea § g swrond, wafy —

" ax ¥ fr wfewmwr § gei &
&S}nm%mm;ﬁ%
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¥ 9% ST w1 GHE gra F T AY
arg F7 geom Tet g 17 (244)

fo ward & wea & gAY SE, AW —

‘foeg @x g fE afwaon § @ B
Frag 20 wWa wfa tz@eqg @ & @
% weara &1 geo@ aer g | (245)

fe wEq@ & wea § qg SreT WA, AN ——

“ferg @z & f& mfwwmo ® feer
& 9 we@RERl ¥ Q9 §@ &
9 ¥ 7 7 FOIE1 w9 qFar ufw
# faaars @ w1 geom g fFar

n

mw™r g 17 (246)
f sreama & wew & A7 ST S@. AW

“farg @g & fr wfwaran § fazmz afe=w
&, SO YAW AYT Wg ST Y
HETT Ud gar dqifeq swAr @ fawe
mfag T47 T8 qErAane F%H FTOAE
Seaa  Tg & 17(247)

fos weama & seq W A7 FRT WA WA -

“feeg A% ¥ whewmgor §  geTRET
& wEai &1 faafay W @€
faeft ama &1 germ At & 17 (248)

fe wwara & W § 77 Ser Wiy matg o -

“farg @x & f& wfgaaw &  greneEd
vd efifaad & Hgaw & fad @
WA FARAT & TET B BrE AA!
g 1 (249)

f& weaT & weg § 77 F9 WA AGATEE -

“ferg @w & fF miwwieor & wrEt w1
we we gear g femam ¥ faa
fedl dm gea F  Ser@ AEN
& " (250)

“freg @7 & fr5 wfewrae ¥ weni &
fasra & for 3% wrams afase
YT &1 Hadr fedr & & fow
& & " (251)

f& weara & weq & 72 SrET 9@ wEiq——

“forg A= ¥ fr wfawmo & gifars
®F WX HHMiFeA 1 gAY &
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“ferg @x & fm wiqwmaor & sAdET
17 a4 gvg Fwmi g SrfewaE w1
wHAf1FTR wer wer ] A7 AfE AT
i 7t &r miy & 1" (253)

fy geaid & s § 7 rer w0y, w4y —

“forg @2 8 T wfgaraor & gemfreas
#r feafs & fawre & fou gadsr «
T FT AT TETR K FIA F IeAq
adt & 17 (254)

“feg @3 & fF wifwemaw § a@EE
forsrr worrst &1 mwfas  Swan =T
QAT TF qTq & fwdr  geq@
Fr geor@ TE g 17 (255

f& weqid & wra § 73 A7 q@A, wA{ —-

qrq @3 # f& wfrwraor & 2o sy

g w7 gaw faem & #rg
germ AAT 2 17 (322)

& weam & wa & 97 T@ET 9@, 94—

17 37 & fv mivaram ® gz
f far w=difaw 3wt @R
wfarifeat % fasg #:1gardy F7 &7
1§ Iewa g & 17 (323)

“9tg @z 2 fr mfawmew § waw
IA & AR § qAqifas 0F qETIE
AR Y FAAT F TAET FOAE
I agt & 17 (324)

T& geqia & w # ag Ser w7, watq —

"1t @z g fF wframn & gy froao
F g ASAHAT FT FIE IJeAd A
g 17 (325)

% grais T gea ¥ 7z Mer a7, waty ——

‘vl &z g fF miaaraw ¥ averd da
& AR faeae s #E gedm Ady e
(326)

% gea@ & 5q & 7g Ser 9w, gaiT—

& weara & siw ¥ ¥z wrer wm, gatd—

“rrrg &7 & o g & aeardy da &
FTCRTAT § 2qTo0 WAL %1 f9213 97
g g7 % fagral ¥ faamm w
WE ATH IegwIfEl % A
® ¥ ufageew gz w1 %1€ Jeaw
T E" (328)

94

fe searm & wa & zg wrer WA, wafa—

“qtg @z § & wiqwmeor § #er, ST
"I a7 IAW F ULTIHEIT W ORI
gemw @t 217 (329)

fo weaa Foq § gz Jrgr 0, waia

‘vt @7 g f& whvwaw & e
#F ¥ FITQAT o4 HeATA] O H A
FW T FAFvAl 04 ARG wL
AU aqAATA A3 Hadr  fageAl
w1 faafas 7 29 a1 F1§ Iww
@ &1 " (330)
f& weq@ Foea § 77 AT WT, wANE -

‘ovg mz & f& wiaamw ¥ wwgel
FT ST AFETIEr |, F-qrF iR 97
gfagy =g "@947 frdr geam a0
#1§ geam aEr 217 (331)

fe weam & g=a ¥ gg AT A, wATR ——

‘atg @z # fo wfewmaw & wwEsiEr
T FETAA F7q T AAFTT ®T 2T
EEA § FNd VAN & ®E Teaw

F&r &1 (332)
f& wza@ Foea § 7z wrer o@, mata -

‘erg @% g fm wframe # 2w ah
AT HIWAIGF TAC AZAAT FIA
% fou wEwfas faago  worer 0
wyaa #yw faeaifia &@ &1 &€
geaa 74 21" (333)

f& sea@ & oA & 77 Jrer W@, guiT--
‘ot @7 & fr wfaamaw & sifzafaai
® AT &7 fAErg @ar IAwr W

AEAEIHT & ANV & A1 gRE 47
®1§ geam @ £17 (334)

fg weam & wa & 9z wrer wrd, watd——

‘grg @7 & fw wfaemaw ®  "ed
FATTAF IO FT WT AEGAT FATA
Far 37 freafea &7 qady arf‘wr’r
@At &1 Jeam TEr 20" (325)

f& wearm %97 § 77 Arer weA, waty —

“qovg @7 g fv wiawmaw § ey
Tmeafy gt w1 wrea & fedr €
feafs & amq a7 s STHE IeAw

& 21" (326)
f& seam ¥ 9 ¥ gz Wy oy, wefy -

“og Az & fe wfewmaw § gt &
aranfas wfafafor & fagras Staw
vt w1 w15 Ieaw @ 31" (327)
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[ TrwrEATT wre)
f wram & wa # ag e wd, w@ia—

‘oo ax & fe wfewmow & FAmEl A
g A AN AAGW A1 (A &
fau faeft drg geqd &1 Jed@ A&

g1 " (328)
fe seara & ww & 7g sirer @@, waiq - -

‘oog ax @ fe mfaamw ¥ oamea
Trre fagEre A & i
w7 Jeaa agr g1 (329)
fe e & s § 9z wver wd, 49T

“org @z & fx afawmgn dfaer &
e faorel GFewt gL wXA F fao
faq  zar e qewwTgT. FeF
HIT FgaTid § qAe qrgc @ uHl i
TTIAT A FIHE IJeaw Aeig 1
(340)

SHRI SAMAR MUKHERJEE (How-
rah): I beg to move:—

That at the end of the Motion, the
follcwing be added, namely:—

“but regret that in the Address
there is no mention about giving
recognition to Kampuchean Gov-
ernment headed by Heng Sam-
arin.” (25)

That at the end of the Molion, the
following be added, namely:—

“bul regret that in the Address
there is no mention about the
need for payment of bonus to
Government employees and em-
ployees of Department Under-
takings as deferred wage.” (32)

That at the end of the Molion, the
following be added, namely:—

“bul regret that in the Address
there is no mention of the need
for inclusion of Nepali language
in the Eighth Schedule of the
Constitution.” (39)

That at the end of the Motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the
danger io the Indian economy due
to increasing concessions to foreign
monopolists.” (42)

That at the end of the Motion, the
following be added, namely:—

“but regret that in the Address:
there is no mention amout any
radical land reform measures.” (45)

That at the end of the Motion, the
following be added, namely:—

“but regret that ip the Address.
there is no mention about the
inclusion of the right to work as a
fundamen®al right in the Consti-
tution.” (52)

SHRI BALANANDAN
puram): I beg to move:—

That at the end of the Motion, the
following be added, namely:—

(Mukunda-

“but regret that in the Address
there is no mention about main-
taining the real federal character
of the country in the changed poli-
tical situation.” (24)

That at the end of the Motion, the
following be added, namely:—

“hut regret that in the Address
there is no mention about the
severe crisis being faced by the
traditional industries of Kerala,
which affects the livelihood of
several lakhs of workers of
Kerala.” (51)

SHRI G. M. BANATWALLA (Pon-
nani): I beg to move:—

That at the end of the Motion, ike
following be added, namely:—

“hut regret that the Address
fails to condemn the unabashed
military intervention by the Soviet
Union in Afghanistan and also
fails to call upon the Soviet Union
to withdraw its forces from
Afghanistan.” (66)

That at the end of the Motion, the
following be added, namely:—

“but regret that the Address
failg to indicate any proposals to
enable the Muslim minority to
secure economic and educational
justice and fair representation imr
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Government and other services.”
(67)

That at the end of the Motion, the
irllowing be added, namely:—

“pbut regret that 1the Address
fails to assure implementation of
the recommendations of the
Guiaral Committee for Urdu and
the need to recognise Urdu as an
additional official language in sev-
eral concerned States.” (68&)

That at the end of the Motion, the
icllowing be added, namely:—

“but regret that no mention has
been made in the Address about
any immediate concrele and eflec-
tive measures—

(a)y to curb infationary trend
in the economy and bring down
prices;

(b) to remove shortages and
ensure adequate supplies of es-
sential commodities including
kerosene, petrol and diesel oil;
and

(c) to tackle the problem  of
increasing unemployment.” (141)

That at the end of the motion, the
iollowing be added, namely:—

“but regret that the Address
fails to assure implementation of
the several recommendations made
1o the Government by the Mino-
rities Commission from time to
time.” (142)

That at the end of the motion, the
following he added, namely: —

“but regret that the Address
makes no mention of the popular
demand and the need to give the
minorities Commission the neces-
sary constitutional and statutory
status.” (143)

2384 LS—4.

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to assure—

(a) due protection to the ling-
uistic minorities in Assam and

Meghalaya against atrocities
committed in the name of for-
eigners.”

(b) relief and full rehabilita-
tion of the innocent victims of
the atrocities; and

(c) strict and firm action
against the authorities guilty of
dereliction of duty.” (144)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does nol make any mention—

(a) of the increasing number
of communal violence in differ-
ent parts of the country.

(b) of the concrete steps to
pul an end to communal violence
and ensure full protection of
life, honour and property to the
minorities; and

(c) of the need for relief and
full rehabilitation of the inno-
cent victims of communal vio-
lence.” (145)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to give any assurance on the
popular demand with the Central
Government to  recognise the
Moplah Rebellion of 1921 as free-
dom struggle.” (146)

SHR1 JANARDHANA POOJARY
(Mangalore): I beg to move:—

That at the end of the motion, the
following be added, namely:—

“but regret that no reference has
been made in the Address that
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[Shri Janardhana Poojary] . That at the end of the motion, the
ollowing be added, namely:—

Special Courts Act had been en- g y
acted by the previous Government “but regret that no mention has.
to persecute and to prosecute the been made in the Address to under-
political opponents to wreak ven- take construction of g new rail link
geance and the urgent need to from Khurda Road to Phulbani via
repeal the same.” (81 Nayagarh and Daspalla in Orissa

That at the end of the motion, the &%‘)"h was surveyed long yeara Hgo.

following be added, namely :—
That at the end of the motion, the

“ ference has :
but regret that no reier tollowlng be gdded, namely—

been made in the Address regard-

ing the urgent need for the with- “but regret that in the Address no
drawal of the criminal cases filed mention has been made to under-
against Smt, Indira Gandhi, Shrl take construction of Manibhadra
Sanjay Gandhi, M.P. Shri R. K. and Brutang irrigation projects in
Dhawan and others which had Orissa in the near future for provid-
been filed to wreak vengeance and ing irrigation to chronic drought
{o finish them politically.” (82) effected areas in Khurda and Naya-

garh sub-division of Crissa.” (87)
SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): I beg to movei— That at the end of the motion, the
following be added, namely:—

That at the end of the motion, the “but regret that in the Address no
following be added, namey:— mention has been made to under-
take rationing in distribution of
kerosene, edible oil, sugar and other
essential commodities at reasonable
prices through previously existing
public distribution system to the
millions of poor people’™ (838)

“put regret that no mention has
heen made in ihe Address of the
urgent need to remove the regional
imbalances, specially in States like
Orissa, Bihar and North Eastern
Region areas, which remain back-

ward, so far as development is con- That at the end of the motion, the
cerned during the Sixth Year Plan.,” following be added, namely:— .
(83) “but regret that in the Address, no 3

mention has been made of setting up
of the shiv building yard at Para-
dip in Orissa.” (89)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has That at the end of the motion, the
been made in the Address to revise following be added, namely: —

the Sixth Five Year Plan fully n )
view of the recent mandate of “put regret that in the Address no

the vast masses of people in the re- mention has been made of the need

cent Genera] Election to Lok Sa- to nationalise primary education in
bha.” (84). the country.” (90)

. That at the end of the motion, the
That_ at the end of the motion, the following be added, mamely:—
following, be added, namely:—

“but regret that in the Address no

“but regret that no mention has mention has been made about the
been made in the Address to gene- most acute drought conditiong in
rate employment opportunities soon Orissa where people in thousands
for millions of unemployed youth'™ are leaving their hearth and home

(85). for finding work elsewhere ™ (91)

|
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That at fhe end of the motion, the
following be added, namely:—

“put regret that in the Addresg no
mention has been made regarding
the need for setting up of the Second
Steel Plant in Orissa.” (92)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
no mention has been made to deve-
lop the beautiful {hot spring as a
tourist centre near Taravaloo village
in Khanadapada area in Pari Dis-
trict in Orissg which has remained
neglected so far.” (93)

That 4t the end of the motion, the
following be added, namely:—

“but regret that in the Address no
mention has been made to start con-
struction of Bhimkund Project in
Orissa which js awaiting consider-
ation for the last one decade™ (9"

That at the end of the motion, the
following be added namely:—

“put regret that in the Address no
mention has been made {o include
Kantilo, abode of famous Nilama-
dhab, for development as a tourist
centre in Puri district in Orissa.”
(95)

That at the end of the motion, the
following be added, namely:—

“but ragret that in the Address no
mention has been made of the need
to. undertake lighting of the famous
.Lm;zaraj Temple of Bhubaneshwar
In Orissa which attracts thousands

of tourists and pilgrims every day.”
(96)

SHRI NARAYAN CHOUBEY (Mid-
napore): I beg io move:—

a That. at the end of the motion, the
ollowing be added, namely: —

“but regret that there is no men-
to.n in the Address as to when bonus
will be paid to Railwaymen. al-
though the same had been sanction-
ed early.” (97) '
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That at the end of the motion, the

following be added, namely:.-—

“pbut regret that there is nc men-
tion in the Address as to when em-
ployees of the P&T, Defence and
other Government employees of the
Central Government will get bo-

nus.” (98)

That at the end of the motion, the

following be added, namely:—

“hut regret that there is no men-
tion in the Address of the need to
take over the wholesale trade of im-
portant food and other essential ar-
ticles and distribution of the same
through Government shops at con-
trolled price throughout the coun=

try.” (99)

That at the end of the motion, the

following be added, namely:—

“put regret that there is no men-
tion in the Address of the need to
take over the big monopoly houses
like the Tatas, Birlas, Singhanias
ete. for strengthening the national
economy.” (100)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no men-
tion in the Address as to what steps
have been taken to help the crores
of our rural population badly affect-
ed by severe drought.” (102)

That at the end of the moton, the

following be added, namely:—

“but regret that there is no men-
tion in the Address as to the ways
and meansg to give jobs to the un-
employed youngmen and women."”
(104)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no men-
tion in the Address of the need for
introduction of payment of allow-
ance to registered unemployed as is
in  vogue in West Bengal and

Kerala,” (105)
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“That at the end of the motion, the
¥ollowing be added, namely: —

“but regret that there is no men-
tion in the Address of the need for
abolition of contract system in such
Jobs as are of perennial nature such
as handling of coal and clearng of
azh in Joco sheds.” (106)

SHRI N. E. HORO (Khunti): I beg
10 move: —

That at the end of the motion, the
Following be added, namely: —

“but regret that there is no men-
tion in -the Address of any proposal
for decentralising power by creating
new States within the Indian Union

like Jharkhand, Chhatisgarh and
Utrakhand.” (110)

‘That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address for the need for

giving more aulonomy to the Sta-
tes.” (111)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no men-
tion in the Address of any proposal
as to how regional imbalances could
be removed.” (112)

SHRI K. A. RAJAN (Trichur): I
beg to move: —

That 4t the eng of the moiton the
following be added, namely: —

“but regret that in the Address
there is no mention of any step to
provide employment or unemploy-
ment allowance to the unemployed
millions.” (113)

That at the end of the motion, the
following be added, namely:—

“But regret that there is no men-
tion in the Addresg of introducing a
comprehensive, legislation on Bonus
on the principle of deferred wage to

all wage earners in the country.”
{114)
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That at the end of the motion, the
following be added, namely: —

“but regret that there 18 no men-
tion in the Address of evolving a
national wage policy.” (115)

That al the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of any concrete
proposal to remove the acute short-
age of power.” (116)

That at the end of the motion, the
following be added, namely: —

“but regret that there i no men-
tion in the Address of any concrete
proposal to check the rise in prices
of essential articles.” (117)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no men-
tion in the Address of any proposal
to expand the public sector to con-
sumer industries.” (118)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no raen-
tion in the Address of introducing a
comprehensive legislation protecting

the rights of agricultural workers.”
(119)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no con-
crete proposal in the Addresg of any
step to bring forward an anti-defec-
tion legislation.” (120)

That at the end of the motion the
following be added, namely: — ’

“but regret that there is no men-
tion in the Address of any essential
step to check activities of commu-
nal forces in the country.” (121)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion of any concrete step in the Ad-
dress to meet the alarming law and
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order situation in north-eastern re-
gion and connected problems of the
people.” (122)

That at the end of the motion, the
‘ollowing be added, namely: —

“but regret that there is no men-
tion in the Address of any an-
nouncement to recognise Kampu-
chea.” (123) '

SHR1 RASHEED MASOOD (Saha-
ranpur): I beg to move: —

That at the end of the motion, the
following be added, namely:—

“but regretthat there ig no assur-
ance in the Address that within the
span of five years the Government
shall provide drinking water te all
the rural and urban people of India
where drinking water is not avail-
able.” (124)

SHRIMATI GEETA MUKIERJEE
(Panskura): I beg to move:—

That at the end of the motion, the
following be added, namely:—

“but regret that there is not even
a hint in the Address that there
will be any radical structural re-
form or socio-economic changes
without which the problems causing
havoc on the life of the toiling
masses can ever be solved.” (126)

That at the end of the motion, the
following he added, namely:—

“but regret that the Address is
not only uninspiring and colourless
but is one that holds out the bleak
prospect of the continuation of the
discredited policies in the interests
of the monopolists and other ex-
ploiters.” (127)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no

convincing indication in the Add_—
Tess of any change in the economic
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policy to bring down prices or
even to arrest the growth of un—
employment.” (128)

That at the end of the motion, the-

following be added, namely: —

“but regret that the Address com—
pletely ignores the monopolists and
simijlar other exploiters, not to speak:
of taking any effective measure to-
curb them or to prevent the concen-
tration of economic power.” (129)

That at the end of the motion, the:

following be added, namely: —

“but regret that the Address does
not take any serious note of the
fall in prices of agricultural com-
modities nor does it propose any
concrete measure to ensure remu—
nerative prices to farmers.” (130)

That at the end of the motion, the

[ollowing be added, namely:—

“but regret that the Address does
noty propose any effective measures
for distributing essential commodi—
ties at fair prices to poor people.”

(131)

That at the end of the motion, the

following be added, namely: —

“but regret that the Address does
not mention the plight of the mil-
lions of Indian women due to their
inequal social and economic status,
ever-increasing burden of dowry, al-
most total lack of employment op-
portunities, utter lack of education
and the existence of terrible rate of
illiteracy and steps to improve their
lot, despite the fact that the Inter-
national Women’s Decadeé is still con-
tinuing.” (132)

That at the end of the motion, the-

following be added, namely: —

“but regret that the Address does
not promise inclusion of Nepali and.
Mainpuri languages in the Eighth
Schedule of the Constitution.” (133)p
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That at the end of the motion, the
F¥oilowing be added, namely:—

“but regret that while the Address
fails to mention that the stability,
the nation today needs can never be
brought about without improving
the living conditions of the masses
and ensuring them a better life and
‘social justice.” (134)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address doeg
not take serious note of the moves
of the ruling party at the Centre to
engineer defections in the States on
=@ large scale and even to arbitrarily
dissolve the elected State Assemb-

lies.” (13%)

That at the end of the motion, the
following be added, namely; —

“but regret that the Address is
‘totally silent on the need for radical
electoral reforms, notably the re-
placement of the present electoral
system by a system ol proportional
Tepresentation.” (136)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address does
mnot show any concern over the un-
precedented play of money power
‘in electiong and otherwise also in
‘the political life of the country.”
(137)

That at the end of the motion, the
‘Tollowing be added, namely:—

“but regret that while touching on
the Centre-State relations the Add-
ress makes no promise whatsoever
to grant greater autonomy to the
"States or to increase their economic
powers or provide them with greater
resources for their developmental
~and other nation-building activities.”

1{138)

That at the end of the motion, the

following be added, namely:—

“but regret that while the Address
speaks of the law and order situa-
tion it does not take note even of the
fact that the crime in the capital
city itself has gone up after the new
Government has been formed there-
by belying the ruling party’s tall
electioneering pledges.” (139)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address total-
ly fails to assess in the correct per-
spective the grave threat to the se- -
curity of our region and indeed to
the world peace resulting from the
counter-offensive  and aggressive
moves including arms race of the
U.S. imperialist; and their allies in
collusion with the Chinese rulers.”

(140)

That at the end of the motion, the

following be added, namely:—

.

“but regret that the Address
does not identify and come out
sharply against the  imperialist
threat to our region including the
open armed attacks organised by
these forces against the Democra-
tic Republic of Afghanistan and
does not state that in fact, what
India js faced with ig a calculated
offensive by TU.S.A. which is not
only abetted by other imperialist
powers and the Chinese rulers, but
which is also mobilising the inter-
nal forces wof counter-revolution
ang other reactionaries as is, for
example witnessed in Afghanis-
tan.” (349). :

That at the end of the motion, the

following be added, namely:—

“but regret that the  Address
fails to mention that U.S. imper-
ialists are rushing arms aid to
Pakistan and are on a global offen-
sive against world peace, indepen-
dence and security of nations.”

(350)




109  Motion of Thanks on MAGHA 5, 1901 (SAKA) President's Address 110

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to take a forthright anti-imperia-
- list stand, which alone can give
meaning and content to India's
policy of peace and mnon-align-
ment.” (351)

‘That at the end of tha motion, the
following be added, namely:—

“but regret that the  Address
does not even mention the mount-
ing threat to India’s security that
comes from Diego Garcia and from
that intensified and increased U.S.
military presence in the Indian
Ocean Zone, not to speak of call-
ing upon the nation to stand up to
this threat and fight the U.S. im-
perialists.” (352)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not promise any early recog-
nition of the new Kampuchean
Government  headed by Heng
Samrin notwithstanding Prime
Minister’s public assurance during
the election campaign.” (353)

" SHRI  CHANDRAJIT YADAV
(Azamgarh): I beg to move:

That at the end of the motion, the
following be added, namely:-—

“but regret that in the Address
there is no mention of any step to
provide jobs for the millions of
jobless people in our country, to
give unemployment allowance to
the unemployed, even the right to
work has not been  mentioned.”
(150)

That at the enq of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any effective
steps to increase per capita in-
come of our people which has
ﬁlslen beyond all imagination/”

1)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of any
concrete measures for the removal
of socio-economic disparities bet-
ween different sections of people
which is continuously growing
resulting in widespread poverty
and people living a sub-standard
life.” (152)

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention for the esta-
blishment on large scale, of cottage
and small scale industries which
will mostly  produce consumer
goods.” (153)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of any con-
crete steps to check grawing con-
centration of wealth and econo-
mic power in the hands of a few
industrial houses; the use of re-
gulatory power of the Government
for preventing profiteering and
protecting users and consumers,
plugging of loopholes, corporate
ang personal taxation and policy
of restricting in giving licences to
the big business groups and en=-
couraging new  entrepreneurs.”
(154)

That at the engd of the motion, the

following be added, namely:—

“but regret that there is no men-
tion in the Address to take effective
steps to break the  monopolistic
strangle-hold of multi-national
corporations.” (155)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no men-
tion in the Address of any effective
measures to remove rural and
urban poverty and also to esta-
blish public distribution system to
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provide them bare necessities of
life at a reasonable price.” (156)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of any propo-
sal for the removal of innumerable
slums particularly in the metro-
politan cities and providing the
poor people with minimum facili-
ties that a civilised life demands
such as sanitary conditions, light,
clean drinking water and requisite
living space.” (137)

That at the end of the motion, the
following be added, namely:—

“but regret thal there is no
mention in the Address for the
well-being of millions of our
children who have been deprived
of even basic nutritious food.”
(158)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
mention in the Address to check
the growing disparities between
the towns and villages.” (159)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any imme-
diate effective steps to improve the
socio-economic conditions of mil-
lions of our Scheduled Caste/Sche-
duled Tribe brothers and  sisters
who are still living in unbearable
poverty, devoid of basic human
needs.” (160)

That at the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention of any propo-
sal to ban fommunal organisations
which are a serious threat to our
national unity.” (161)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention to bring any
radical change in the existing
judicial system that had been
wholly borrowed  from  British
system.” (162)

That at the end of the motion, the
following be added, mamely:—

“but regret that in the Address
there is no mention o bring a
radical reform in the bureaucratic
structure by providing job reser-
vations to backward classegs and
also to minorities and other weak-
er sectiong of ithe saociety.” (163)

SHRI RAM JETHAMALANI:
(Bombay North-West): 1 beg to
move: —

That at the end of the motion, ihe
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to take note of the sorry
plight of fellow citizens living in
slums throughout the country,
particularly the appplling condi-
tions of those whose slums are
situated on Central Government
land and more particularly in the
city of Bombay.” (216)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
failure to fulfill the promise made
by the ruling party during the
course of the election campaign to
Christian community throughout
India that restrictions imposeg on
their fundamental right to propa-
gate their faith shall be removed.”
(217)
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That at the end of the motion, the previleges of Parliament which-
following be added, namely:— constantly impinge upon the free-
dom of Press and the fundamental

“but regret that there is no rights of other citizens.” (348)

mention in the Address of the
failure to identify the real causes

of the breakdown of the law and ot ww_ ﬁ“" HY®T (vimErd) « &
order and the consequent inabi- qe wAT F—

lity to devise any effective means ) . -

of combating crime which has fa weara & we1 & 2z Sz AT, way
registered a sharp increase after . 2 - i
the Congress (I) Government took vy W .% fr _q'ﬁ:rqrwr‘q AT %

T ger@ JE R 17 (256)
- That at the end of the motion. the

following be added, namely:— f wea Faea 7 7z Srgr AT, wqA—
“but regret that there is no men- ‘mg wz 2 f& wfawmw ®§ oredm
tion in the Addresg of the failure vFAT % {7 AT @@ ggET T I
to strengthen freedom and demo- qaE J@ & 17 (257)
cracy and adhere to the Optional
Protocol to the Iuternational f weATa TweAH 77 Arer a7, wAtA —
Covenant on Civil and  Political
Rights and to make a declaration “qrg w7 g fE afwwew ¥ ogEm oy
under article 41 of that Covenant.” frafg #1 AmAT F7F  FrEedr ZF
(219) FTIFA &1 Feam AT & 17 (258)
That at the end of the motlion, the f g=ATT ¥ & 7z e w0A, WAty —

fullowing be added, namely:—

‘v @7 7 fa wfwwow ® oafread
mF FRAAT A & fFAT AT TAT T FA--
g FAFR FT Tea@ A8 2 17 (259)

“but regret that there is no men-
tion in the Address of the failure
to extend a categorical assurance
to the Bar and the people of this
country that the Kumaramangalam
thesis of g committed judiciary “grig @z g f& wfawww § wrwedd
will no longer reflect Government §oug B OF ogeq W H @zE oy
policy in the matter of appoint- TH| & AT ¥ FE AFATAL £
ments to the superior judiciary of (260)
the country.” (220)

ff gcATa % WFT & a3z T A9, 94T —

_ fe weATa TweA ¥ ag wrEr WA, walA —
That at the end of the motion, the b

following be added, namely:— ‘g mz ¢ & wigwmw ¥ wzeeii

“but regret that there is no men- ¥ :‘rrwpiaﬁ,.hq fafrz mraz=
tion in the Address of the failure F91 AT 2 1 (261)
to take note of the Soviet aggres- f& wrATy F9w § 72 AT T0, 9977 —
sion in Afghanistan and the con- ' ’
tinued presence of Russian forces ‘g mz & fF wiawmw # e
in bulk on Afghan territory against a7 & faeare #1 7y 39| A9 &
the wishes of the people of (262)

Afghanistan.”
Rhanistan.” (347) fe geara ®we & a7 orrer g, watr —

That at the end of the motion, the

following be added, namely: — Yoy @z & fE@ wfwdmaw ¥ & ond

5 ATEIY] & FEREl ¥ 97w

“but regret that there is no men- ¥ WA 9T I qIFIT ¥y wigw
tion in the Address of the failure faeira wfawrr 27 Sadt s=f. a8 & o

to promise legislation to codify the (263)
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[#f wmenm Fad wgFT)
fF geaTa & weA § qZ FyET AA, WA ==

‘qrg @7 & fF wiwwaw § & &
fqd @A dpwAr ®p @M @A 4T
faewa w27 ®ad LA
(264)

ff weATd F o7 § qg Wy AT, WA -
“qeg @z g fF wwwmw #§owd
nd drara {FaHi & (77 @5 @m,
ANA qAT WO FT STATAT FI ST FA-

w7 &1 F=1 4@ g 7 (265)

fF weqrd ¥ meA § FF WY AH, HAA ——
“qrg @3 g fF miawrem A ﬂrq"rtrI
ud wEL AT I FY FESAAT FA

7 wqfem ® wyf T3t g 2 1 (266)

fF weATa Foea # gz dEr A, HAA -

“qreg @q g fF mfawram & aAn F0,
s Ud We gerEs  fEAEr f
gtra‘?h‘r F garaa w1 wys Tt A |0
(267)

f weara & wea ® 47 #(I 99, WAF_ -

‘g @T & wivgwraw A7 {FAET F
wEy gT 97 2§37, TAVE, A[IAME
FAEAi UE WAy FT FpwA FOAAIAT
®y ITAE FIA AL EHTE AT AAT 1
(268)

fr weA™d & wea § g8 AT q0A, WATA -

‘qreg @z ¢ fw owfaamo 7 gt § a9
Tored faer § e wla F19F g
et #rf =at A 0 (269)

fr Weata & wen & ag (w0, WAt -

‘qreg @z & f& mfawram # I &
fow® wedl § 97 I F o@pAT 0F
dff FATHET T FE I Fp AT
Fo &1 FE T=r q@r 7 (270)

fs weama & wa § ag W0 wA, walq -

‘g @z & f& mfgaor § wfe qare

ggdl FTAAT FT AT FA F @
farmm w1 wmwrs g 7 (271)

% wears & wea & wg Swr wrA, gaty_ -

‘g @x § f& mfqwrem F gerd
a § Horgq TAT AW FA &
qmx & 1" (272)

fr geara & wea & ag wrgr w04, watq -

“qreg @7 & fr wlgwran & @q wwgdl
#1 fafez gaemwi & z@ #r #f
FaiT @t 1" (273)

fF aeqra ¥ = ¥ 73 F0 707, w4 -

“arg @z g & mfawrar § 9wz faaw
& w7 fawdl d@wz A9 39 Ew
F dag ¥ £rf 77 A8 &7 (274)

fr geqrg & wex & 77 Arer w0, watq

‘g @z & fr wfggraw § w0
IZT AT AACTAT F1 ow0IA H AR
AT IFE GIOT AFT  IAF ATA F
TEAArT A1 &€ T AT 17 (275)

f weara ¥ mer § 7z Frsr @rq, watq .

“qver @z & fF wlwaraom # Fegfaar
Fi AL ATHFIT T ATFAT 29 F[ FIE
Fai A8 & 1" (276)

fr w=a13 ¥ me7 § 77 A2 A5, w9ty -

‘qreg @7 # fr oafwwrawm § fze war-
atre F gafzd) 33 & Fafeafs &
Fat o3 A% fAear F1 owatg &0
(277)

fF ger7 & e § 7z g 07, wafy -

“qvig @7 % fr omigwaw § wa fapr
AFATHT F1 AN F AT FE A
90 T owqry & 7 (278)

f& gears & w77 & 7z Ay wd, gty -

“qrg @z 2 fw wfgeram g
fagdiwTor Aisrar & «9F F1 wara
" (279)

iF weara & weg & 4z Frer @0d, waly -

“grg &@w & fF wfquraw §F grdior w5y
TFFT AT FT werd 2 07 (280)

f& weara & wea & 77 ST Wig, walg ——

“feg @7 & 5 mfawrew ¥ e &
A QR IW F Gy W 3@ IR
WM F omq faar Aeneal s
grEmfes IAwT sggear ¥ ANEF
T N o g (286)

141’
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f& eam & wea ¥ g Srer wa, wyly -

‘feg @z ¢ & wfqwraw & 2o & &2
wsgt # sqrea fasdr @wz w7 AqmmT
Wy gy fagre wsw weada Apear
fsrar & aeaa gqraw =2 wqrfys &
F1 geer| AET fwar war & 07 (287)

f& w=ama & =g § ag W30 A0, WAly -

“freg @T 2 fF afywraw § 97 zw &
framal & oAl mEETar #1 FEa
g0 fa=ré #) farga MywAET & ==t
T ) T g fNEd weas durgA o
FW F FA AT TAWHNT  ATRT 7
=Fear g 17 (288) '

f& sxara % wea ¥ ag W31 W09, w4y -

“frrg @z & f5 wlwwaw § 3w &
graig gafaa foar sygear § gmrea
afemas &7 T 29 FIIFT 57 F09
7 fwar war g 7 (289)

T qEaTd & wea § g SO0 A9, Aqq -

‘g @ g fF wfgwrom § o
afazifs®w a1 wea<iea 9z & =409
TSIE AT AyFEl Fomaisd  frwre
F fox o vd faeas wodww 4 g+f

gl # T & 17 (290)
f grara ¥ @7a § g FrTr wI1a, gqiy -

‘g Aar W T & F AW F o7 @
™ 9w & =amE faEArr Fv3 0 F
T4t %1 T ¥ A T fagrr wsw ®
feqg seqarege ST AF F1 =
ATET &I TAT AF AT FT gEAE
frar ot E 1" (291)

f& weara & seq § #g e wg, waly -

“ferg @7 & & glaamm & zfe &
fawte & fag qar fEaral &1 srgfas
Ffo a7 & QO 7% 99§37 & f&7
qW & awrw faar wEaraar §  fzdy
ST @ qAT F(O AAIF Fez @A
#t wyd =t ad #r " (202)

15.30 hrs,

REVOCATION OF PROCLAMATION
RE STATE OF KERALA

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

Begusarai (Res.)

AND IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Mr, Speoker,
Sir, with your permission I beg to lay
on the Table a copy of the Proclama-
tion (Hindi and English  versions)
dated the 25th January, 1980 issued
by the President under clause (2) of
article 356 of the Constitution revok-
ing the proclamation issued on the
5th December, 1979 in relation to the
State of Kerala, published in Noti-
fication No. G.S.R: 17(E) in Gazette
of India dated the 25th  January,
1980, under article 356(3) of the
Constitution.

15.32 hrs.

RESOLUTION RE SETTING UP. OF
A PETRO CHEMICALS UNIT AT
BEGUSARAI (BIHAR)

MR. SPEAKER: Now we proceed
with the Private Members’ business.
Before we take up the resolution of
Smt. Krishna Sahi for discussion we
have to fix time for this resolution.
Shall we fix two hours?

SOME HON'BLE MEMBERS: Yes.
The second resolution is more impor-
tant.

MR. SPEAKER: If there is time we
will take up that.

' wftaat goort q@p(ingw) R
u#rzg, #§ wEAtA FIA -

“qg wWT ATIA FTEIT 7 mfawEry e

fe 7z dwavr (faEmr) ® O

yyafawe F17aTA &7 wfFasg wqTgAr
F 1"

were WEEd, gedaA g9 wrag & fw
Tngom ¥ Grafasw wTTEEA &7 wqrea
7 fau fagiz & wr-sfafafadl, adwf=

srdgatal 1 FEeAq safyaal & gra
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[ sy g ang)

regiealy 7z & f& 99 mwn Tqatemw w0
% ot adr gﬂ qufy s@e-gat &1 sqr-
LE R L LI (L A

A F e
ar’r‘wr H1¥ FAWM-I7G 2N 9T T )

fog mm Tv AErEfRww g oW
QAT ¥T q=T WA &Y AT TEr g, 4@

wmﬁmar{rhvﬂarg"r:rmwn‘(ﬁ
2 | AWUT F AR ¥ AgwtAET wTET
#t frars wevw &\ TETE w0 oA nw
Tz Mufos §@a i:qumaﬁm‘v-
T wtT wizereerT w1 w1vEr §ow g a7
fagre #v@rT &1 vx wAw gqrAv @wa @
g, wgl ® 397 fagrr & fawetr a1 wrghA
gt & | i Al § qE 97 W ¥ AWl
frgs AR ¥ rSfges geeE € @A A
famta wrawsgwAT & 1 WU Awar agi @ AT
T A B | GErwfEwme gEey & fAv
foam ot wédfefas ot A & T 9w
mmanmqmﬁ%ﬁ:aérw
IR FAA E W e g oW oA
ﬁmwf’rmqﬁrﬁmm’?%m fw
Avqr Agi® fomr mwar & fow @Y f@
sam & fav @gy & ww A wedr &
qr qqr s § 3w fawe ower qw
® AT ¥ WAL WEATI FT TR £ W
™ &1 wadr gfamnr g & g 2

-

[Surx Trivie CHAUDHURY in the chair]

15.36 hrs,

m*rmm*mazn?wmqfcﬁuruzmg}
F1 oA & W AF qAEL W W W TH
g1 wdr £ 1 IW & gwe fawry g &
fagrar & *TH ¥I TFAT |

w1 38 ® agn owes fawww g
grfar wofa W g N0 oA aga W
% g ¥ froww reRw A @ gfF el

w7 WA § T wifers #9gw &
g & gww wa fame e & oafe-
gen B WX 3w K ot Ay dwow wa ¥
frem e & WA gfw 97 4@ wvafea
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chemicals Unit at iz‘;
Begusarai (Res.)

T oA g an'ri‘ﬂn'rzr
mdﬁﬁamwmamﬁw

MR. CHAIRMAN:
moved.

Resolutlion

“This House calls upon the Gov-
ernment to set up a petro-chemicals

unit at Begusarai (Bihar) without
any delay.”

SHRI KEDAR PANDEY (Bettiah):
Mr. Chairman_Sir, I support this Re-
solution. At Barauni we have got an
industrial complex. We have differen{
types of industries. We have got a
therma) power station; we have got
a fertilizer plant and there is the
Barauni refinery alsd. There gre infra-
structures for petro-chemical indus-
tries. Sir, with this end in view this
particular place was developed and
we have this industrial complex. I
was there in Bihar Government for
many years, I know the history of
the development of these industries.
With this eng in view we have gtart-
ed this industrial complex at Barauni.
We thought that we shall be able to
have a petro-chemical ipdustry. When
there was the Congress Government
they initiated this scheme. We =zent
it to the Centre. It was at that stage
that this Janata party government
came into being, This is the pusition
to day.

As we all know, Bihar State is a
major State. It comes just after Uttar
Pradesh. It has got a very big popula-
tion of 60 million people. Then, as:
far as mineral resources are concerned,,
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it is a very rich State. There is no
doubt about it. In Bihar we
have got mineral wealth to the
tune of forty per sent of the
national mineral weajth. We
have got coal, iron and we havé
also got sufficient water resources.
Therefore, this State is basically the
richest State, but the paradox is
that the people of thig State are
very very poor. If we take the
country as a whole, we have be-
low poverty line 55 per cent population
in the rural areas and 50 per cent in
the urban areas. In the case of Bihar
alone, 76 per cent of its population is
below the poverty line. The poverty
is at the lowest depth there. As T
said, the people are very poor, though
the State is very rich basically in all
respects. This is the paradox in so far
as Bilhar is concerned.

It i:, therefore, imperative that the
Central Government must give a seri-
oug thought to thig situation. We know
that ours is a poor country, but this
regional imbalance should be removed.
As compared to Bihar, Punjab is rich:
as compared to Bihar, Haryana is rich;
as Compared to Bihar, Maharashtra is
rich. All these Stateg are limbs of
India. Bharat, and if Bihar remains
poor and it is not developed, how
can you think of a prosperous
India. If we think of our na-
tion as a whole, in that respect also,
it ig the national demand that this
petro-chemical industry must be set
up in Begusarai, very near to Barauni.
We must think of it seriously.

The raw material for pgtro-chemi-
val industry is neptha which is pro-
duced abundantly in Barouni reflnery
and it is but desirable that that raw
material must be utilised for petro-
chemical industry very near. We
have got thermal power station, we
have got energy, we have got all these
things. The only thing is that we must
set up a petro-chemical industry at
Begusarai, which is 10—15 miles from
Barauni.

SHRI CHANDRAJEET YADAV
(Azamgarh): You have an excellent
case; you must get it.

MAGHA 5, 1901 (SAKA)

chemicals Units at 25
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SHRI KEDAR PANDEY: The raw

‘material which is produced at Barauni

125 sent to other places in India for use
In petro-chemical industries. Is it not
Injustice ang is it not unwise? After
:-all. Bihar is alzo a limb of India. What
is the transport cost in sending neptha
from Barauni to other places? You
send neptha 10 Gujarat, to Mathura
and to other places where there are
petro-chemical industries. Don't you
calculate the cost of transportation?
It will be economical if we set up a
petro-chemical industry at Begusarai.

Then, what about the unemploy-
ment problem in thig area? If we set
up such an industry at Begusarai, we
will be able to provide employment
to the unemployed youths of my State,
Bihar. That would help in the removal
of regional imbalance to some extent.
We should consider the possibility of
setting up a petro-chemicals industry
at Begusarai, from all pointg of view.
The Central Government must take
them into consideration. It has been
neglected up till now. But now Mrs,
Gandhi is the Prime Minister of this
country. This is our Government, I am
proud to say that this is our Govern-
ment. This is the Congress Govern-
ment and we are proud to say like
this. So, in this House glso we should
raise this point. You should also join
with me. The whole House should
support this demand, so that I may
get some strength from you alsc.

My Minister, Mr. Sethi is here. He
should take all these points into con-
sideration.

So far as the Biha; Government is
concerned there is practically no Gov-
ernment there. I do not say this be-
cause it is a Janata Party Government.
But the Government there is doing
nothing. It has got nothing to do with
politics. It is a national project. The
Government must take this resolution
seripusly. With these words, I support
the resolution whole-heartedly.

SHRI CHANDRA SHEKHAR SINGH
(Banka): I rise to support the resolu-
tion put forward by the hon. Member
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[Shri Chandra Shekhar Singhy

from Begusarai. The case for the esta-
blishment of a petro-chemicals com-
plex at Barauni is one long story of
neglect and very indifferent response.
The Barauni refinery is the oldest 'and
the largest refinery in the public sec-
tor. We sacrificed more than a thou-
sand acres of very fertile land and up-
rooted hundreds of families, to build
up this project, in the hope that a pe-
tro-chemicals complex would be de-
veloped around the refinery andg pro-
vide jobs to thousands of young men
in the State. We are sorry to say that
this project wag relegateq to a back
seat. Petro-chemical complexes have
so far been alloweg to take shape in
other parts of the country, complete-
ly over-looking the claims of the Ba-
raunj refinery.

I would like to give a little detail of
the effort that has been made in this
direction by the Government of India
and the State Government. Govern-
ment of India, Ministry of Petroleum
and Chemicals constituted a working
group for planning and manufacture
of petro-chemicals during the 4;h
Plan, which submitted its report 1n
1964. The report envisaged (1) the
establishment of g naphtha cracker
unit to provide the feedstock of basic
organic chemicalgy and intermediates;
(2) the utilization of hydro-carbons
and gases to produce polymers and
plastics, synthetic fibres, detergents,
insecticides and pesticides, synthetic
rubbers, carbon black etc, and (3) the
manufacture of nitrogenous fertili-
zers from naphtha and associated
gases,

Subsequently, a Petro-chemical
Project Team was set up by the Gov-
ernment of India for developing Petro-
chemicals and allied industries around
Barauni Refinerv, which submitted its
report in April 1966 and suggested
setting up of an Aromatic Plant,
Capoolactum Plant and such other
units. Based on the recommenda-
tion; of the Report the Government of
India gave a token allotment for this
project in the Fourth Plan for setting

JANUARY 25, 1980
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up an Aromatic Plant during the
Fourth Plan period. At the suggestion
of the Government of India, the State
Government drafted the services of
M/s. Engineers India Ltd. which ig a
Government of India Undertaking
which made a detailed feasibility re-
port in 1972 for the establishment of
petro-chemical complex and down-
stream industries at Barauni.

No concrete action was taken at any
stage for the implementation ot these
proposals. It was at one time argued
that since part of the crude require-
ment for refining at Barauni Refinery
would be made up by imports for
which sources were not fixed, the type
of petro-chemical complex which can
be developed around Baruani could
not be decided. Now with the coming
up of the Mathura Refinery, Naphtha
can be fed from this source to Karpur
and Gorakhpur. Also now that the
full capacity of 3.3 million tonnes of
crude per year is being supplied from
Asgam, the raw material bage is
firmly decided ang the situation calls
for decisive action in this respect.

The establishment of petro-chemical
complex at Barauni would completely
revolutionise the industrial face of
Bihar. Naphtha cracker and reformer
unit would form the base of synthetic
fibre to meet the clothing needs of the
people, It would provide raw-material
for plastic and rubber for the manu-
facture of a large number of essential
consumer goods. They will pave the
way for a network of small scale in-
dustries and also help agricultural
operations in a big way.

Mr. Chairman, Sir, it is unfortunate
that for the 1=t 15 vears all the Chief
Ministers of the state and all the In-
dustry Ministers of the state have been
writing to the Government of India,
meeting them, making firm requests
to them and having several rounds of
discussions with them. But this has
led us nowhere. I, as the Industries
Minister also tried to push this scheme
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up and made the Government of India

[ 9

to agree to this, but so far as we all
know, the result has not been very
encouraging. The replies were, as
usual, clothed in sympathetic language
but completely wanting in action.
During thig period a number of
petro-chemicals and downstream in-
dustries have been established—I need
not give the detailed account—in other
parts of the couniry. But they have
remained confined to certain regions
in thig country ang Barauni’s claim
has been systematically neglected.

I would not like to call it a case of
wilful neglect. I do not use any
harsh language during this discussion
and want to win the sympathy of
every corner of this House so that the
long neglected demand of Barauni Re-
finery is sympathically considereg and
met by the present Government. I
have every hope that our distinguish-
ed Prime Minister who has taken keen
interest in the development program-
me of our state will certainlv look into
it and our very able Minister of Petro-
leum and Chemicals, Mr, Sethi would
give it the most sympathic considera-
tion.

I should like to urge upon the Gov-
ernment of India that it shoulq an-
nounce a firm time schedule for the
establishment of petro-chemical and
allied industries at Barauni as soon
as possible. With these wordg I sup-
port the motion and commend it for
adoption to the House,

FITE Y wrAvgEa § O UF ud ¥ T
i ft Y & Afew 3@ Aty wew H oA
€ | e ww frwr & ®1f @ owwn wEw
froz wfrer & g 3om &t 39 faEe
¥ TB Nz R fow awdr §, vOR T
T fem o AW
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AT FOFT WA A IE g, q= O,
ArTard g1 ar 5§ A FrATATA HT OATAA
oo am gwe fage # i F AR g
# varzr Az wmOAl WU qT WX U FT AT
Frara &1 w3 & g N gofl w97 |
w7 7z W st § vawanw wEr oaw
fFar s oawar @ 7 & fawdd & W g
Tl ANTLOF AR § IF faum™ aAT da A
aﬁam TR BIZT AT TATET § AET O B
M af & Foad) Wrerd 30, 40 ww 2
1944 § 39 Ad &1 gq 2z wEr Afew
36 a4 ¥ I qT W Ag FATAT TG |
W IF F oFAA & fA¥  ww F amal ¥
|97 5.4 ATw Ty Arfed |« AfEw Sl
TA F AIGAT AEF ¥ q&® | WYL "qA
FE 9T 10, 15 49 9gF I qAT AT A1
wfvwer & amm, 37 @ra@ & ¥ T Al
& 7z forw gufed #c w@r 7 wifs 2z @y
aﬁrm#}ﬁmﬂ?mﬁ?l o
faegia wears vy § 7g W fagre # v
1 997 &7 W § 9% 39 zfesm § s
AT AT g9 d@A F1 faw @ E F gEaw
&% gl %% <@ g | wEr 9T g@ fEel
F AT KT FTzA KN A AE wT T F

5% UF Y NAW &) IqAT KT FUA &7
r—r*xqfa&fm’ﬁﬁﬁwamwﬂm &
FI%I WEfETT TWAT § ) FW T AWIA FY
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oF FAE fwar, &% fawe w1 F oger
FIZ 9T AT TBeq g foraw) wfiglr g
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fam = «f sfa F fao qrgzd ) A0
¥ OFH AT FAT B

3T qrAT BT T F9 fA4F HAT F
grar =nfge, mav 39 wAre & fear a4r g,
a1 WwH WA, A7 TH AT F Wew AF, TG
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THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P, C. SETHI):
Sir, I am highly grateful to the hon.
Memberg who have participated in the
discussion of this Resolution and have
unanimously thrown out very useful
suggestions—starting from  Shrimati
Krishna Sahi, followed by Shri Kedar
Pandey, Shri Chandra Shekhar Singh,
Shri George Fernandes, shri R. L. P.
Verma, Shri Ram Vilas Paswan, Shri
Komla Mishra Madhukar, Shri Dumar
Lal Baithg and Shri Krishan Pratap
Singh.

The State of Bihar is inhabited by
poorer people, although the State as
such, the land of Bihar, is not poor,
is rich. It is a contradiction and an
irony of fate that, in spite of the fact
that Bihar is rich, and nature has
epdoweg it with aly possible things,
Bihar continues to remain a poorer



137

State from the point of view of peo-
ple.

Ag far as the question of develop-
ment of Bihar as such, and particuiar-
‘uttar’ Bihar which the hon. Members
have mentioned here, is concerned,
the question of petro-chemicals would
not have arisen if the Barauni Refinery
had not been established, Therefore,
the House would kindly appreciate
that the intention of the Central Gov-
ernment to develop this area was
there. The Barauni Refinery has been
established not on the basis that crude
is available in Barauni. Normally it
ig said that indu‘stry should be establi-
shed where the raw material for that
is available, Thermal power station
should be located where coal is avail-
abie. It is rather difficult to carry
coal in order to run thermal power
plants. It is economical, it is better,
if thermal power stations are located
in such areas where the raw material
like coal is available. That also
#olves the problem of transportation
and transport bottlenecks. There-
fore, thig is an admitted fact and Gov-
ernment should generally go by this
that wherever the raw material on
which a particular industry can be
based is available, the industry should
be estiblished there, From this point
of view I would only like to make one
point clear, that the debate wag very
nice, members were quite suggestive
and they have put forward their case
very strongly. I am only sorry for one
thing—for the heat which was genera-
ted by Mr. Paswan who is quite young,
energetic—he appears to me like that.
, But unfortunately he seems to be

stepping into the shoes of Mr, Kach-
chwai and unnecessarily, where heat
is not necessary, he generated the heat
saying that nobody will be allowed to
speak after a year. That was not
the object. We are all here, we
allow each other to speak and under-
stand each other and understand the
problems and then find a solution par-
ticularly in such cases where thereis
Unanimity,...... . ..

PPy P e——
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SHRI P. C. SETHI: In a way 1 am
elderly to yoy and although I belong
to the other party, I have every au-

thority to give you an advice ag a
friend,

As far as this Barauni refinery  is
concerned, this refinery was establish-
ed there only to develop that area.
Although originally pipeline was laid
there from Haldia and thig refinery
Was based on the basis of the
importegq crude, but ~ fortunately,
for us this pipeline Wwhich comes
from Haldia to Barauni is of a
smaller capacity and it could not have
increased the capacity of the Barauni
refinery. But fortunately, for Bihar and
for us, particularly for a country like
India which needg petroleum products
So badly, it was good that we could
pump in more crude from .Assam to
the Barauni refinery and increase its
capacity. Had it not been established
there, the question of petro-chemical
complex could not have arisen at all.
Therefore, the intention of the previous
government was very clear—that we
are interested and we shall continue
to remain interested in the develop-
ment of all backwarg areas, particu-
larly, where very large sections of
society are living and where nature
hag given us abundant resources to
develop that area. The only con-
straint could be financial econstraint.
But then it coulg be phased over. Tt
ig true that in a country like India
everything cannot be done in a wvery
short period of time. The only eon-
straints could be financial,

As far ag this aspect is concerned, I
fully respect the feelings of the hoa.
Members who have expressed strong
feelings, This petrochemical complex
would naturally be based on the out-
come or whatever is the preduce of
the Barauni refinery, ;

I would in brief like 16 give the his-
fory so that youy eam appreeiate the
matter. As far as this guestion I

LAY
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concerned, a Working Group was con-
stituted by the Government of India
to go into this matter and this Work-
ing Group was appointed in Septem-
ber 1977 for the first time to go into
the complex problem of finding out
what could be done in regard to the
petrochemicai complex. But, unfor-
tunately, the Government was indeci-
sive. They could not force the issue
in a time-bound programme for which
the hon. Members now ask this gov-
ernment to have a time-bound pro-
gramme, with the result that this
Working Group which was originally
constituted in September 1977 was
reconstituted in May 1978. There-
fore, all these 8 or 10 months were
lost unnecessarily only because the
then Government perhaps was interes-
ted in this person or that person com-
ing into that Working Group.

Therefore, unnecessarily, thig time
was lost. Anyhow, this Working
Group Report has gone into wvarious
factors. I would not like to waste
the time of thig House, At this mo-
ment, I would only say that the Work-
ing Group report was submitted to the
Government on 28th of February 1979.
Thereafter this was considered in the
ministry and by the Secretaries at the
meeting convened by the Member
(Industry), Planning Commission and
a decision was taken at the official
level and the same is being processed
for obtaining various approvals,

Ag far as the location is concerned,
it goes without saying that Barauni is
bound to have a Petro-Chemical Com-
plex based on Barauni products. The
only question is about the location of
the complex, Unfortunately, the
previous Government too could not de.
cide about its location. I do not know
why they were delaying it. Maybe.
they were not very sure as to what
was to be done, Our Government is
hardly seven or eight days old. But
we have taken an immediate decision

to appoint an expert committee which
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will go into the question of location.
This will be based not on political con-
siderations, not even on considerations
of favouritism to this area or that area,
to this constituency or that constituen-
cy. Normally those members who are
ministers wield more influence, better
influence than otherg and they try to
take away something to their consti-
tuencies which normally should have
gone to some where else. We
are constituting this Committee purely
on technical basis which will consist
of such people who will go into the
question of location only from the
point of view of merits, I can only
assure the hon. Members that I have

- heard them with rapt attention and

I have noteq down the points which
they have made. They have made
out a strong case for this, T would
give them-a full opportunity for ex-
pressing themselves. Not only that
They can also prepare the data or
memorandum on a scientific basis
pleading the causes for the particular
location which is being mentioned in
this Resolution. After the Commit-
tee is set up, we will give full oppor-
tunity to the hon. Members coming
from Bihar whether from this side or
from that side—we will give them
three days or seven days—we would
not mind it, we would give a full op-
portunity to hon, Members coming
from this region to express themselves
before this Committee g, that they
can take intg account their viewpoints,
technical and other favourable points,
mentioned in favour of this particular

proposal.

Even after constituting this commit.
tee, T would like to assure the hon.
Memberg that we will give this Com-
mittee a time-bound programme.
This would not be like 3 Committee
where dates are generally extended
because the Committee is not able to
fulfill {hat. Various Committees and
Commissions are appointed but they
are never able to complete the work
and always the dates of such commit-
tees and commissions are extended. It

T — Frparee
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is said generally that if you want to
avoid a particular thing or to delay it,
then appoint a Committee. It is not
our intention to appoint a Committee
for that purpose. From that point
of view we would not want to delay
it. It will be a Committee which
would hasten the entire programme.
We do not want to waste the products
that would come out of the Barauni
Refinery ~We want to utilise them in
the best possible way for the benefit
of the country, our countrymen.

Mr. George Fernandes has said
something about the Asian Games, If
they would have taken up the work
during their regime, it would have
cost us Rs. 22 crores, Now it is go-
ing to cost us Rs. 32 crores, It would
not be the pride of a nation before the
internationa] comity of nationsif you
say that the Asian Games would not
be held in India

As a matter of fact, this was a cabi~
net decision. Even your previous
Government’s decision was that the
Asian Games would be held here, But,
unfortunately, Chaudhury Saheb had
his own say which was over and above
the Cabinet decision. According to my
information the Cabinet decision was
never revoked. But he himself on
his own started saying in public
speeches that he was not in favour of
holding any Asian Gameg here. Why
should he say so when it is a Cabinet
decision. Now, on account of the
cost escalation, we are going to spend
Rs. 32 crores instead of Rs, 22 crores.
The Asian Games would definitely en-
hance the prestige of Indians and this
, country throughout in the comity of
- nations. And, therefore, we are proud
that we have taken a correct decision
and we have undone what was very
unfair and which was bad for the
nhame of our country, I am particu-
larly mentioning thig point that Asian
games.,,,....
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As far as petro-chemical complex
is concerned, it is not a question of
ten or twenty crores. It is a ques-
tion of 500, 800 or 1200 crores, By
and large as things will grow and if
Barauni refinery’s capacity is further
enhanced then petro-chemical complex
cost would not be less than Rs. 100 to
200 crores. It is going to be a big
affair. By stopping the Asian grames
and sparing Rs, 82 croreg you will not
even have the foundation of a petro-
chemical complex.

Further, Sir, I would also like to say
that petro-chemical complex is not a
thing which woulg only enrich a par-
ticular area where it is going to be
located. A complex itself means that
it is going to be a number and variety
of factories, number and variety of
productg coming out of this refinery.
Therefore, Sir, it is bound to be that
it will spread out. It will not only
help a particular place but it will help
the round-about area in a big way and
out of these institutions which would
come cut of the petro-chemical complex
many other subordinate industries and
allied industries based on them would
alsp crop up and come up.

Sir, I fully appreciate the sentiments
of the hon'ble Members, I can only
agsure them that we have no preju-
dice. Unfortunately, it appears that
there ig a fear complex and thereisa
doubt that we would not favour this
area. 'There is no question of favour
or fear. According to me this area—
in view of the fact that Barauni re-
finery is there I am saying only from
layman’s point of view. I am not a
technical person that round-abouf
Barauni where Barauni refinery Iis
there a petro-chemical complex is
bound to come. Whether it is five
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miles this side or five miles that side
is immaterial  Therefore, I would
beg of the hon’ble Members that we
fully appreciate their sentiments. We
fully appreciate their pointg of view.
We have appreciated the arguments
advanced in their favour, They will
be given full opportunity to express
themselves before this Group and I
again assure this House that it wil] be
a time-boung programme. We will
try to take up this programme in most
earnestness. Therefore, T would re-
quest the hon’ble mover of this Re-
solution and other hon’ble Members
that in order to avoid controversies
they may not presg it, Once you
name a place then there are so many
confroversies,; We have seen what
had happened when there was one
Chair and three contestants. If there
ig one Chair and one person then there
is no problem. Therefore, if you pass
a resolution like this naming a parti-
cuiar place without support of the
technical data that would create prob-
lems rather than solve them. Unneces-
sarily people found-about. will say
we also have got a claim.

Therefore, in order to avoid heat,
in ‘order to avoid controvercy, and in
order to have a just and a technically-
based decision, I would request her
to withdraw the Resolution, I would
urge upon her that in her own interest
and in order to avoid embarrassment
to the Government she may kindly
withdraw the Resolution and cooperate
with us. Thank you.
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SHRI CHANDRA SHEKHAR
SINGH (Banka): If the Minister has
objection to this Resolution only be-
cause a particular place is named,
with your permission, I move:

“For the words
(Bihar)’ substitute
Barauni oil refinery.’

Thig is what I would like to be
substituted.

MR. CHAIRMAN: Order please.
You have to move an amendment.
There is a procedure. Let ug follow
the procedure, Now, the point is
this: gince Shrimati Sahi wants te
withdraw her Resolution, I have te
put it to the House. That is the pro-
cedure. I am now putting it to the
House,

Is it the pleasure of the Houge that
the Resolution moved by Shrima#
Sahi be withdrawn?

SOME HON. MEMBERS: No,

MR. CHAIRMAN: I am putting it
to the House. Since there are voices
objecting to the withdrawa]l of the
Resolution, I am putting it to the
House now. The qutstion is:

“This House calls upon the Gev-
ernment to set up a petro-chemi-
cals unit at Begusarai (Bihard
without any delay.”

SHRI GEORGE FERNANDES: Sir,
let us be clear. Are you putting the
withdrawa] motion or the main Rese-

‘Begusarai
‘around the

" lution to the vote of the House?

MR. CHAIRMAN: Withdrawal is
always done with the pleasure of the
House. Whep that is objecteq te,
then the rule is this: If objection ia
there to withdrawal then, the rele
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s, the main motion or the main Reso-
lution has to be put to the vote of
the House.

SHRI GEORGE FERNANDES :
90 now it is the Resolution which
you are now going to put to vote.

MR. CHAIRMAN: Yes. It ig the
Resolution, not the motion for with~
drawal.

SHRI P. C. SETHI: Sir, may I
make a submission? Sir, when a
motion for withdrawal hag come, the
norma] practice is this. The only
question is thig that because it has
become the property of the House,
she cannot withdraw it on her own.
The House has to give its consent to
withdraw the same.

17 hrs.

MR. CHAITRMAN: The ruleis that
a Member who hag made a motion
may withdraw the same by leave of
the House. But if any dissenting
voice be heard or g Member rises to
eontinue the debate, the Speaker shall
forthwith put the motion.

SHRI P. C. SETHI: Now the mo-
tion before you is the motion for
withdrawal of the resolution.

SOME HON. MEMBERS: No.

SHRI GEORGE FERNANDES:
There is no motion for withdrawal
before the House, It is the question
of seeking leave of the House to
withdraw the motion. If there is
a dissenting voice anq if there are
Members in the House who believe
that the motion itself should be de-
cided and if the leave is denied, or in
other words if their is any single dis-
senting voice, the motion itself ghould
be put to the vote of the House. The
only motion before the House ig the
resolution and not the = withdrawal
motion. That may be put now,

MR. CHAIRMAN: I am putting the
motion again to the wvote of the
House. The question is:

“That this House calls upon the
Government to set up g petro-
ehemicals unit at Begusarai (Bihar)
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Those in favour may say aye.
SOME HON. MEMBERS: Aye.

MR, CHAIRMAN:

Those against
may say No. '

t

SEVERAIL HON. MEMBERS: No.
MR, CHAIRMAN. Noes have it.

SOME HON. MEMBERS: No, Ayes
have it.

MR. CHAIRMAN: All right, Divi=-
sion, Let the lobbies be cleared.

17.05 hrs.
[MR. SPEAKER in the Chair]

MR, SPEAKER: The lobbies have
now been cleared. The question is:

“This House callg upon the Gov-
ernment to get up a petro-chemi-
calg unit at Begusarai (Bihar)
without any delay.”

Those in favour will please say
‘Aye’,

SOME HON, MEMBERS: ‘Aye’.

MR. SPEAKER: Those w=against
will please say ‘No’.

SOME HON. MEMBERS: ‘No’.

MR. SPEAKER: I think the ‘Noeg*
have it. The ‘Noes’ have it,

SOME HON. MEMBERS: ‘Ayes’
have it. :

MR, SPEAKER: Iet the slips be
distributed.

The Lok Sabhaq devided;
Division No, 5]
17.00 hrs.
AYES

Acharia, Shri Basudeb

Balan, Shri A. K.

Basu, Shri Chitta

Bhattacharya, Shri Sushil Kumar
Chakraborty, Shri Satyasadhan
Chaudhury, Shri Tridib
Choubey, Shrj Narayan
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Choudhury, Shri Saifuddip
Dandavate, Prof, Madhu
Fernandes, Shri George
Giri, Shri Sudhir Kumar
Goswami, Shrimati Bibhg Ghosh
Halder, Shri Krishna Chandrg
Hannan Mollah, Shrj
Hasda, Shri Matilal
Horo, Shri Nirel Enem
Kodiyan, Shri P. K.
Kunhambu, Shri K.
Madhukar, Shri Kamla Mishra
Maitra, Shri Suni]
Mandal, Shri Dhanik Lal
Mishra, Shri Satyagopal
Mohammed Ismail, Shri
Mukherjee, Shrimati Geeta
Mukherjee, Shri Samar
Parulekar Shri Bapusaheb
Paswan, Shri Ram Vilag
Pathak, Shri Anand
Rajan, Shri K. A.
Saha, Shri Gadadhar
Satya Deo Singh, Prof.
Shailani, Shri Chandra Pal
Syed, Shri Masudal Hossain
Tur, Shri L. S.
Verma Shri R. L. P.
Zainal Abedin, Shri

NOES
Ahmad, Shri Md. Kamaluddin
Anuragi, Shri Godil Prasad
Athare, Shri Chandra Bhan Balaji
Baitha, Shri D, L.
Bansi Lal, Shri
Banwari Lal, Shri
Bhagwan Dev, Shri
Bhardwaj Shri Parasram
Birender Singh Rao, Shri
Chandrg Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Choudhari, Shrimati Usha Prakash
Chouhan, Shri Fatebhanu Singh
Daga, Shri Mool Chand
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Dalbir Singh, Shri

Das, Shri A. C.
Dhandapani, Shri C. T.
Digvijay Sinh, Shri
Ekka, Shri Christophér

Era Mohan qlias Ram Mohan R., Shri

Fernandes, Shri Oscap
Gadgil, Shri V. N.

Gehlot, Shri Ashok
Ghorpade, Shri R. Y.
Gohil, Shri G, B.

Gufran Azam_ Shri
Gurbinder Kaur, Shrimati
Hakam Singh, Shri

Jain, Shri Virdhi Chand
Jaideep Singh, Shri

Khan, Shri Arif Mohammad
Krishna Pratap Singh, Shri
Krishna, Shri S. M.

Laskar, Shri Nihar

Mahabir Prasad, Shri
Mahala, Shri R. P.
Mahendra Prasad, Shri
Makwana, Shri Narsinh
Manphool Singh, Shri
Meena, Shri Ram Kumar
Mishra, Shri Hari Nath
Nadar, Shri A. Neelalohithadasan
Nagaratnam, Shri T.
Naikar, Shri D. K.

Nihal Singh Shri

Pahadia, Shri Jagannath
Pandey, Shri Kedar
Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Pardhi, Shri Keshaorao.
Patel, Shri Amrit

Patel, Shri C, D.

Patel, Shri U. H.

Patil, Shri Balasaheb Vikhe
Patil Shri Shivraj V.

Patil, Shri Vasantrao
Patil, Shri Veerendra

Quadri, ghri S. T,
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Ranjit Singh, Shri

Rao, Shri Jalagam Kondala
Rao, Shri M. Satyanarayana
Raut, Shri Bhola

Ravani Shri Navin

Rawat, Shrij Harish

Reddy, Shri G. Narsimha
Sahi, Shrimati Krizhng
Sethi, Shri Prakash Chand
Shanmugam, Shri P.
Shantaram, Shri

Sharma, Shri Nand Kishore
Sharma, Shri Vishwa Nath
Shivkumar Singh, Shri
Sidna], Shri S, B.

Solanki, Shri Babu Lal
Sontosh Mohan Dev, Shri
Sparrow, General R. S.
Tayyab Husain, Shri
Tewari, Shri Chandry Bhal Mani
Tripathi, Shri R. N.

Uike, Shri Chhotelal
Venkataraman, Shri R.

Venkatasubbaiah, Shri P.
Verma, Shri Jai Ram
Vijaya Bhaskara, Shri K.
Vyas, Shri Girdhari Laj
MR. SPEAKER: The result of the
Division js:
Ayes: 36;
Noes: 85

The motion was negatived.

MR, SPEAKER: Now there is the
second resolution by Shri Sudhir
Kumar Giri. We have to fix up the
time for discussion for this resolution.
Shall we fix two hours for this?

SEVERAL HON, MEMBERS: Yes.

MR, SPEAKER: Mr. Sudhir
Kumar Giri, now you can move your
resolution.

17.10 hrs.

RESOLUTION 'RE TAKING OVER
OF WHOLESALE TRADE IN CER-
TAIN ESSENTIAL COMMODITIES

SHRI SUDHIR KUMAR GIRI
(Contai): Mr. Speaker, with your
permission I beg to move:

“Thig House notes with grave
concern the abnormal rise in prices
pf all essential commodities of
human life, such as food-grains,
pulses  edible oils, cloth, kerosene,
coal, ete, in the country ranging
between 20 to 40 per cent. within
a short span of time and calls upon
the government to take over whole-
sale trade and curb the price rise
by ensuring supply wof all the
essential commodities gt reduced
prices through fair price ghops.”

MR. SPEAKER: Some wamend-
ments have been given notice of.
But you may now continue,

SHRI SUDHIR KUMAR GIRI: Be-
fore starting my arguments in sup-
port of my resolution, I send my res-
pects through you to the people who
have sent me to thiz august House.
I remember their depressed and
hungry faces. Their hunger is due
to the price rise. = The government
at the Centre had changed several
times but they have not taken pro-
per steps to ameliorate the condi-
tions of millions of people who Iive
below the poverty line. Those who
were in power in 1971 promised that
poverty would be removed. But the
government records show that in 1977
the number of persong who lived be-
low poverty line increaseq from 40
per cent to 70 per cent. In 1977 the
government changeq and under the
new government these people were
not able io procure the minimum
necessities of life and I shall put for-
ward through you to the House how
the price rise had taken place in re-
cent months.

In calculating the price rise I have
taken the year 1970-71 ag the base
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year, The wholesale price index
showg that by the week ending on
2-6-1979 the general price level of
ull commodities shot up to 199.1 gnd
by the week ending on 30-6-1979 the
price level shot up to 203.3.

on 23-7-1979 fo 2121
on 25-8-1979 to 218.1
on 1-9-1979 to 218.2
on 29-9-1979 to 221.4
on 27-10-1979 to 219.3
on 24-11-1979 to 220.8
on 1-12-1979 to 222.6
on 29-12-1979 to 222.6
on 5-1-1980 to 2232

Further the prices of kerosene, diesel
oil, light diésel oil have also shot up.
The index shows by the week ending
on 30-6-1979 the priceg of kerosene
were 252.1, diesel woil 176.6, light
diesel oil 269.9. On 28-7-1979 prices
were 252.1 of Kerosene, 176.6 of diese]
oil and 269.9 of light diesel oil, By
25-8-1979 the prices were 287.1 of
kerosene, 201.3 of diesel oil and 365.8
of light diesel oil. By 29-8-1979 the
prices were 2728 of kerosene, 191.2
of diesel o0il and 365.8 of light
diesel oil By 24-11-1979 the
priceg were 272.8 of kerosene and
365.8 of light diesel oil By 28-12-
1979 the prices of kerosene existed
at the same level.

In this connection Mr. Speaker, I
submit to you, ag also to the hon.
Members of the House that there are
various causes of price rise. I have
to take time for explaining the rea-
sons thereof, If I make the causes
clear to the House about the price
rise. 1 think the hon. Members of
the House would certainly apply
their mind to solve them.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The Minister of
Commerce ig leaving. Who is listen-
ing?

MR. SPEAKER: Shri Venkatasub-
baiah wil] be taking notes. The
Minister of Commerce hag to go to
the other House, He has taken per-

SHRI SUDHIR KUMAR GIRI:
It iy seen that during the period from
1971 to 1975 the price rise wag se
much that our Indian history had
never seen such a price rise. The
people who were in power at t{hat
time dig the worst to serve the ves-
ted interest, anqd the reactionary pee-
ple, A group of people ig there whe
are always trying to exploit the com-
mon people and their effortg are
being proved effective ag the Gov-
ernment machinery hag to yield te
their efforts.

I woulg like to explain how the
priceg shot up during the period from
1971 to 1975. If I take the base year
as 1970-71, the price of cerealg rose
from 100.9 in 1971 to 185.7 in 1975,
The price of pulseg rose from 108.1
to 193.4, The price of vilseeds rose
from 90.8 to 130.8. The price of
coal rose from 101.1 to 172. The
price of edible oil rose from 88.4 te
149.7, The price of sugar rose frome
136.09 to 217.32. As I have stated,
earlier, the causes are manifold. The
causes, if analysed, would be found im
the tax evasion, There are multi-milli-
onaireg ang monopoly houses from
whom the Central Government cam
have g Iot of money as their tax dues
to the Government, but in the ulti-
mate analysis the monopoly houses
have managed to evade those taxes.
Not only that, Even the Govern-
ment at the Centre gave many com-
cessiong to those monopoly houses
and the result wag that a parallel
economy was being run by thess.
So, whatever steps the Government
took to halt the price-rise, those
efforty proved to be ineffective.

Indirect taxes are also the causes
of price rise. Reputeq economists alk
over the world opine that direct
taxeg do mot increase the prices se
much ‘as indirect taxes do. The Gov-
ernment at the Cenire at wvarioms
timeg have resorted to indirect taxes
more than direct taxes, Thig ig ome
of the causes of price rise, Agaim
hoarding, blackmarketing efc, are
also causes of price rise. There are
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businessmen who hoard articles and
ereate artificial gearcity in the mar-
ke, Whenever there ig price Tise,
we can purchage these things in the
black market, But if we take md-
vantage of that, we would be convic-
ted of immorality. The situation has
been so made that people who have
money can purchase from the black
market goods as much as they like,
but people who have no money at all
eannot purchase those goods. In this
way, the people have beep reduced
te such miseries as can be geen from
the villages and busteeg in the towns.

Blackmarketing ig going on. In
governmental administration is in direct
those blockmarketeers. Effective steps
taken to curb their wactivities. Export
on essential commodities is also at
the root of price rise. When our
people are suffering for want of essen-
tial commodities, those essentia] com-
moditieg are being exported to foreign
couniries. They are getting those
materials at cheap rates while our
people who are producing them are
geiting them at higher rates, At the
same time, it is also seen that our
people’s living standard has been go-
ing down day by day. Not only that.
The infrastructure of the economy is
also responsible. 1 feel that if the
Government at the Centre and in the
states do also take effective steps to
make a suitable arrangement, then the
transport systemn would be easily
available and if the transport system
is made gavailable easily, then prices
might not rise as is seen today. Fur-
ther, the monopoly houses have com-
pelled the small-scale industries to
wind up. It has been found that in
competition with the monopoly houses,
small-scale industries would not be run
ang Government at the Centre have
issued licenceg whereby the monopoly
houses have been mble to exploit the
=mall-scale industries and the small-
Scale industries have been driven out
Trom the market

Expendituae on unproductive units
is alsp at the root of price rise. The
Government at the Centre have been
incurring expenditure on people who

are not poducing anything for the
counrty.

17.3 hrs.

[SHRT TRIDIB CHAUDHURY in the Chaiy]

Lending policies of the nationalised
banks are also at the root of price rise
because we have seen that the
nationalised banks are lending money
to the big bourgeois moncpoly houses.
They are also lending money to the big
landlords and rich farmers and middle
traders. They are not lending money
to the poor people, to the poor traders
and small traders. And through this
game the big business is monopolising
the market, Above all defective pro=-
curement and distribution systems
are mainly responsible for price rise.
Procurement should be done and dis-
tribution shoulg also be made but not
in the present manner. It is found
that the procurement wag resorted to
and for that purpose high prices were
being given to the rich farmers. Things
procured are not distributed through
a proper system. There are some
officers in the administration who are
in an unholly alliance with black-
marketeers who are selling goodg at
high prices, So, the distribution sys-
tem should be changed in such a way
that people all over the couniry can
get goods at a fixed and a uniform
rate,

My friends may think that seasonal
factors are at the root of price rise.
That may be so on some occasions,
but Government records show that the
huge quantities of foodgrains and the
large foreign exchange at the disposal
of the Government are not being pro-
perly utilised. Stepg should be taken
so that foodgrains are distributed to
the people through fair price shops
installed in adequate numbers in wvil-
lages and towns. -

I am going to suggest some concrete
steps which the Government should
take to curb price rise and to make
sure that the supply of essential
commodities is made possible and easy

to the people living below the poverty



155  Taiking. over of

line ag alsp to the people belonging
to the middle class. Even people with
some purchasing capacity are unable
to make both ends meet because of the
price rise.

1 now put forward some suggestions
for the Government to consider, The
Central Government must intoduce
immediately a comprehensive system
of public procurement and distribu-
tion covering major cereals, pulses,
salf, sugar, textiles, edible oils, kero-
sene, match boxes, paper and washing
soap. It must be ensureq that all
these commodities are sold at a uni-
form fixed price all over the country.

Secondly, a special fund of Rs. 500
crores should be sel mpart for procure-
ment and distribution operations.
Subsidies should be given for the pur-
pose, and funds will be available if the
subsidies extended to exporters, big
landlords, rich peasants and manu-
factuers are reduced.

Foreign exchange amounting to
Rs, 1,000 crores should be set aside
to ensure the import of essential com-
modities.

Export of food articles including
sugar should be banned. Eighty per
cent of the total production of sugar
should be reserved for public distribu-
tion.

The prices of petroleum products,
match boxes and textiles must be
brought down by adusting excise
duties,

All imports of edible oils and oil-
~ seeds should be channelised through
the pubiic distribution system. The
Union Government should improve the
logistics of rail movements, While
their legitimate needs should be met,
there must be a drastic curtailment of
credit to the monopoly houses and the
large industria] houses, The banks
must be compelled to help the sick
units on industries. Small scale and
public séctor units ‘must be helped.

JANUARY 25, 1960 : _
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Volumes of credit to smal]l farmers,
sharecroppers, assigneeg of waste
lands, small artisans and the poor and
the weak are to be increased. Massive
releases of foodgraing from the Cen-
tral stockpile must be immediately
arrangeg both through the publie
distribution system and through the
food for work programmes.

I appeal to the hon, Members of this
House to extend their whole-hearted
support to this resolution. With these
words, I resume my seat.

MR. CHAIRMAN:
moved:

Resolution

“This House notes with grave
concern the abnormal rise in prices
of all essential commodities of
human life, such as foodgrains, puls-
es, edible oils, cloth, kerosene, coal,
etc. in the country ranging between
20 to 40 per cent, within a short
span of time and callsy upon the
Government to take over whaole-
sale trade and curb the price rise
by ensuring supply of all the essen-
tial commodities at reduced prices
through fair price shops.”

SHRI MOOL CHAND DAGA
(Pali): 1 beg to move:

“That in the resolution,—

(i) delete “take over whole-
sale trade and”

(ii) add at the end—

“as soon as possible” (1).

SHRI KAMLA MISHRA MADHU-
KAR (Motihari): I beg to move: -

“That in the resolution,—

for “o take over wholesale trade
and curb the price rise by ensur-
ing supply of all the essential
commodifies at reduced prices
through fair price shops.’

Sustitute,

_ ‘not only to fake over the whole-
sale trade but the production of
esaential commodities may also be
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" brought under Government con-
trol and ensure the supply of all
the essential commodities to urban
and rural population through fair
price shops under the supervision
of committed persons.”” (2),

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Speaker, Sir, the re-
solution which has been moved by the
hon. Member, Shri Giri, is of immense
importance to millions of our people.
You and the rest of the Members of
this House must have faced during
their election campaign questions, vol-
leys of questions from poor people as
to what we would do in the Parlia-
ment about The question of price rise.
I being a woman, have witnessed the
agony of millions of our women, who,
in the ultimate analysis, have to feed
their children. With this point in our
mind, we cannot but give the greatest
attention to the question of price rise.
It does not require statistics to show
that the prices are rising. It is a hard
reality that we face every day. Now
the question is, how can this be tackl-
ed? It may be said that the prices rose
only during the Janata rule. One need
not have any doubt about that. Surely,
the prices rose alarmingly during
Janata rule. I am very sorry that the
hon, Member who moved the motion
of thanks to the President’'s Address is
not here at the moment. In every
second sentence of his speech, he prais-
ed our Prime Minister sky high.

I would like to remind you what
happened during her regime shortly
after she came to power in 1971 with
the glery of the Nberator of Bangla-
desh. I still remember what happened.
I was a member of the West Bengal

' Legislative Assembly at that time and
during the budget speech discussion,
we had to pecint out that wholesals

. prices had risen by 19 per cent within
one month. As far as the retail prices
are concerned, you know what hap-
pens, that is, if there is a 19 per cent
rise in the wholesale prices, the rise
in retail prices is much more.

-I'wmﬂdahoﬂketomtndm‘that

adopted in which a promise was held
out that essential commodities would
be supplied to the poor at reasonable
prices. Everybody knows what hap-
pened to those promises and what hap-
pened to the 20-point programme. So,
with the same 20-point  programme
again, I at least do net have any feel-
ing of elation or have a guarantee that
with one leader, etc. ete, all will be
solved. That is why I want to point
out that it is very necessary to take
certain effective steps. '

I would not dilate here on the point
that in the ultimate analysis, to stop
the price rise or to keep the prices
steady or to keep the prices within the
reach of common people, a socialistic
economy alone can do it. It is a proven
fact. Nobody need dispute it. Any-
body going through the international
prices the prices in Soviet Union, the
prices in USA, would know it. But
that is nof my point today because I
know the present Government cannot
do that. That question does not arise.
But under the present Government
also, certain steps can be taken if it
has got the will. I do not know whether
the will is there. I have every reason
to doubt.

As far as the causes and the steps
that can surely be taken are concerned
I would like to give a few examples.
In the Resoluticn it has been stated
that wholesale trade of foodgrains and
certain other commodities be taken
over by 1ihe Government. I would
like to remind you that this question
was once taken up by the Congress
Government under the same Prime
Minister at one point of time after
1971, There was a proposal to take
over the wholesale trade in foodgrains.
There was a great hullabaloo from the
traders who solemnly promised that
if this step was not taken, they would
cooperate with the Gowvernment and
give enough supply of foodgrains at
reasonable prices. The Government
probably believed them. Whether the
Government believed them or not, they
did not introduce the measure. Affer
that what happened you know better
than me. What happened was that
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the traders cared a fig for their own
promises. The prices rose very high.
Ag far as the foodgrains are concerned
the petty producers got a very little
price but the hoarders had a hay day,
The measure of taking over the whole-
sale trade in foodgrains was not intro-
duced. Consequently, the consumers
suffered. It was under the Congress
Government, not under the Janata
Geovernment. I have already said I
do not want to hold out any apology
for the Janala Government because
they are equally bad or even worse, if
one may say so,

AN HON. MEMBER: Worse.

SHRIMATI GEETA MUKHERJEE: I
have no objection. But the reasons
are the same and the same things
happened.

New, if this happened with regard
to foodgrains, let us take up sugar.
Every time the question of sugar
comes up I do not know what hap-
pens: the sugar barons of U.P. come
into the picture, be it behind the Con-
gress or be it behind the Janata Party.
Nothing happens. There are so many
combinations and permutations—Ilevy
sugar, out-of-levy sugar free sale of
sugar and what not! But only at the
end the consumers see that, after a
short while the sugar prices have soar-
ed sky-high.

‘!- ;'.:

Who does not understand that if any-
body is to control the prices of sugar,
the first thing is the nationalisation of
sugar industry? What prevents the
Government from nationalising the
sugar industry—be it the Janata Gov-
ernment, be it the Congress Govern-
ment? It is because the sugar barons
do not like it and the election funds
will not be forthcoming! I would like
to say that if one wants to supply sugar
at proper prices te the poor people,
the sugar industry has to be nation-
alised.

Now, come to edible oil. When this
Hon. Member was so full of praise for
Shrimati Indira Gandhi, I could mnot
check myself from saying that edible
oil is already dear and such lavish

essential commodities (Res.)

_application might raise the prices fur-

ther. But for the time being, I give
that up: let There be as much lavish
application of cil as is permissible by
anybody’s conscience,

But, as I was saying, what happened
to o0il? There were Rs. 800 crores
worth of imporfs in the lasf twelve
months.

AN HON. MEMBER: Under the
Janata Government.

SHRIMATI GEETA MUKHERJEE:
Yes, it is the same thing. I repeat that
it is old wine in a new hottle: nothing
very different.

Anyway, let them think for them-
selves. I would like to appeal to you,
Sir, to remember. Now, this Rs. 800
crores worth of imports—where did it
lead? (Interruptions).

MR. CHAIRMAN: You may continue,

SHRIMATI GEETA MUKHERJEE:
So, about oil can anybody imagine
that oil prices can be controlled unless
the whelesale trade is taken over?
Everybody knows that import licences
were given to private parties and they
even exported those to other countyies.
There was a great scandal in Gujarat
over that. Naturally, if you do mnot

"have Governmental control over the

imports, physical possession of the sup~
plies, these people—the traders and
others who deal with it, monied peo~
ple—would have Their day. It happened
during the Janata Government, doubt-
lessly, but I would Tike to ask, through
you, those Members who shouted about
that, why the Congress Government
could not take this very small measure,
even earlier, with all its 20-point pro-
gramme going round, to stop this by
taking over the wholesale- trade in oil
Answer!

Now, I come to cloth. Everybody
knows what has happened in respect
of cloth during both the regimes.
(Interruptions) We do not swear by
khadi; we wear whatever we can get,
whatever we can afford; mostly we
have to depend on other people's
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charity; so, whalever they give, we
haye, to wear that. Everyoody knows
that the textile
superfine cloth: they would not like to
produce Janata cloth for common peo-
ple. This is the bane which has been
happening over and over agam Tell
me what prevented these = Govern-

ments, wheever they may be—the earlier

ones or the one. that has 1mmeclatelv
preceded—from taking over the texti le
mills?

Then I come tc the other essenfial
commodities. There is a practice by
the Central Government--whoever had
been there, the earlier ones or the last
one—to impose excise duties on ihose
very articles, which are used by com-
mon man, to the fune of hundreds of
crores of Tupees. Tell me why shculd
the poorest sections of the people and
their salt, sugar and cloth etc. be the
biggest revenue earners and not those
who mint money at the expense of
those poor people? So lang as excize

| duties on common people’s daily
| necessities gg on mounting, this will
| happen.

What happened in respect of bank
eredit to the big {raders during the
| earlier Indira regime as well as during
the Janata regime? Everybody knows
what happened. See the figures of
bank loans. To whom did these leans
' g0? Mostly to big commercial houses.
f Is it net so? You know better than I
| do. It happened in both the regimes.
| The figures are there. Anybody con
. go to the library and see as to what
_were the figures of lending to big com-
E‘jmerci‘al houses for future trading and
I other trading. In the ultimale ana v-
" sis what we find is that the small pro-
7 ducers do not get remunerative prices
and the consumers are bled white.
~ That is why I fully endorse the Rese-
" Jution which has been brought forward
_saying that there should be take-over
‘of wholesale trade on certain articles,
d I supplement by saying that cer-
fain industries which produce daily
ccessities should be natlonahsed by
he Government.

magnatas go in for
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There is one question more wiih the
answer, to. which -I. will conclude - myx
speech, Whenever: we say, ‘take over,
the wholesale trade or nationalise this
industry’, etc,, ene argument is aiway_s
brought forward that these spheres
will mot be g: efficient as the priyvate.
firms or the prlvate sector. Yes, doubt-
lessly the private sector is the most
efficient in fleecing the people. On
that their efficiency cannot be ques-
tioned. I fully agree. But is that
any reason? <Can people’s cooperaticn,
not be taken at all stages of disiribu-
tien and production? Is that not pos-
sible?. Has it ever been tried? That
is why I think that this argument is
only a fig-leaf to cover those ves'ed
interests whose interesls are really be-
ing served by the Central Governs
ments who have come sc¢ far.

With these words, I submit that
this Resolution be adopted and the
question of nationalising the industries
be considered. Through you, Sir, I
appeal tc all the Members of {he
House ta support this Resolutign.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH) : Siry two hours
have been allotted for this non-official
Resolution. There are many Memberg
who are anxious fo participate in the
discussion. The Mover of the Resclu-
tion has taken 40 minutes and the hon.
lady Member hags taken 20 minutes.
Only very little time is left.

18 hrs.
So I would only request you to sce

that the members...

MR. CHAIRMAN:
cided next time.

It will be de-

AN HON. MEMBER: The time can
be extended.

MR. CHAIRMAN: Mr. Chintamani
Panigrahi.
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SHR] CHINTAMANI PANIGRAHI:
(Bhubaneswar): Because the time is
short, to begin with, Sir, during the
last 234 years, during the Janata ruie
and then during the later Lok Dal
rule, the prices have gone up by 30
percent. ...

MR. CHAIRMAN: You continue on
the next day.
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Now, the House stands adjourned
to reassemble at 11 am_ on Monday,
the 28th January, 1980,

18.01 hrs,

The Lok Sabha then adjourneg till
Fleven of the Clock on Monday, Jan-
uary 28, 1080/Maghgy 8, 1801 (Saka).





